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"HOUSE OF THE PEOPLE
Saturday, 19th December, 1953

The House met at Half Past One of
the Clock.

[MR. SPEAKER in the Chair.]
QUESTIONS AND ANSWERS
[No Questions: Part I not published]

BUSINESS OF THE HOUSE

Dr. Lanka Sundaram (Visakhapat-
nam): Sir, on the 17th of this month,
you were good enough to direct the
Leader of the House to make a state-
ment yesterday as to what the inten-
tions of Government are with reference
to the Press (Objectionable Matter)
Amendment BilL. The Act is expir-
ing on the 31st January, 1954. The
Leader of the House undertook to do
so but it was not done yesterday.

Mr. Speaker: Perhaps it might have
been by a slip.

The Minister of Home Affairs and
States (Dr. Katju): The idea is that it
this House was unable to dispose of
that Bill before it rises—and obvious-
ly it cannQt—then, in view of the fact
that the Press (Objectionable Matter)
Act is due to expire on the 31st Janu-
ary, very likely an ordinance will have
to be promulgated. We introduced
the Bill with the definite object that the
House may know as to what the inten-
tion of the Government is. The House
ts likely to meet—no date has been
fixed, and the Leader of the House will
fnform you about it. I imagine that
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the House is meeting some time about
the middle of February—this way or
that—and if an ordinance is promul-
gated, then, the ordinance will be laid
on the Table at the earliest possible
spportunity, and the House will be in
a position to discuss the Bill which
will ‘be before the House within a
month or so. But I cannot possibly
commit the Government to say that
there will be no Press Act and the gap
will be allowed to continue. It is a
very important matter and it is none
nf my fault that owing to the conges-
tion of legis'ative business the Bill
rannot be taken up. That is the posi-
tion as it stands today.

Dr. Lanka Sundaram: I may submit
that this is not a proper way of deal-
ing with this House. It happened,
Sir, last time, and I drew your atten-
tion during the debates on the 16th
of last month, that Sir ordinances
have been issued in between the ses-
sions, including two Bills which were
pending before the House for long,
long months; and I had occasion to
bring it to your notice in another place,
in view of the huge spillover of legis-
lative business which has not been dis-
vosed of by this House, it is more than
likely, not only this Bill but other Bills
also will be converted into ordinan-
ces, that is, legislation by executive ac-
tion. I am only making this refer-
ence, Sir. to suggest to you whether
Government cannot agree to seme
sort of machinery which they agreed
to at the time of the PEPSU Bills—
special Parliamentary committees in
between the sessions provided they
were urgent—before they bring the
Bills and ronvert them into ordinan-
ces. I feel this is an invasion on the
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[Dr. Lanka Sundaram]

legislative competence of this House,
and this is resorted to in order to get
priority for certain Bills. which nor-
mally would not come. Incidentally,
thiz Bill never came before the Busi-
uess Advisory Committee.

8hri N. C. Chatterjee (Hooghly): We
do protest against the course suggested
by the hon. Home Minister. It ig no
good saying like that in a lighthearted
manner. It is very bad. It is really
treating the House in a cavalier fas-
mion. They knew well that the Act
was to expire on a particular date.
“The Government ought to have arran-
ged the legislative business according-
ly. It ought to have been ready weeks
ago. It ought to have been taken up;
the House should have dealt with the
matter properly and discussed the
matter. It is not right, Sir, to press
it before this House this way, and
then to go on legislating by means of
an ordinance This is playing with
the House and not treating the House
with proper courtesy and proper res-
pect.

Shrimati Renu Chakravartty (Basir-
hat): There have been certain Bills
which have been brought before the
House. However, this Bill, being
very important, should have beer
brought first. Therefore, I feet that
by keeping this Bill over, they have
left open the door for getting it
shrough by an ordinance. They should
have brought this Bill, first. before
the House.

Mr. Speaker: Let us not go into uu
argument. Was it not one of the
items included iIn the list of urgent
businesg which Government wanted to
put through?

Dr. Lanka Sundaram: To the best of
my recollection, it never came before
the Business Advisory Committee.

Dr. Katju: 1 bow to the superior
judgment of my hon. friend Mr. N.C.
Chatterjee. I am very serious. I
thought that Government was dealing
with the House extremely fairly. The
Constitution provides for the promul-
gation of an ordinance. and also for

the enactment of legislation by this
House; and whenever the House is not
in session. well, there is the constitu-
tional provision. I wanted to let the
House know that the present intention
was to further extend the operation of
the Press Act by another year or so.
Supposing they had kept quiet and in
the month of January, 15th, 16th or
say 29th, an ordinance is promulgated, -
there could be neither constitutional, nor
equitable nor logical nor fair, objection
to it. I am blamed by my hon. friend
that I have been doing something very
improper. The Act is due to expire.
Sir, on the 31st January, and every-
body knows—I think all hon. Members
must have known—that having regard
to the conditions prevailing in the Press
in India, no Government can possibly
get rid of that Act, much as I would
like to do so.

Mr. Speaker: Well, the point has suf-
ficiently been made out. I do not
know whether it would be right on my
part to suggest to the hon. Home Minis-
ter. The real difficulty arises be-
cause, when it was suggested to the
Business Advisory Committee that
they should allot time for certain Bills,
I had specifically asked the Govern-
ment to give us a complete list of the
legislative measures which they wan-
ted to finish in this session. It was
not possible to allot time piecemeal
and then the Committee were given
a complete list, as we were then told,
as to the business which Government
~anted to put through during this ses-
sion. Had this Bill been included in
that. perhaps the Business Advisory
Committee would have taken a diffe-
rent view as regards the priorities and
allotment of time. It was not only a
list of business that they wanted to
bring before the House, but also of the
Bills which they wanted to introduce.
I think it would have been better if a
mention of this Bill had been made.
Of course, I would tell the hon. Mem-
bers who are raising objections, that
they should not attribute to Govern-
ment the intention of keeping over
the Bill particularly for passing an
ordinance in that manner. It is not
a question of dealing with the House
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lightly, as the hon. Members seem to
suppose, but I do not think that Gov-
ernment ...

Dr. Lanka Sundaram: Sir, may I
submit a word with your permission?
The Business Advisory Committee
disposed of all the Bills placed before
it on the 7th of this month. The pro-
gramme was, as you know, drawn up
under your distinguished Chairman-
ship. On the 15th, this Bill was in-
troduced. There are still four more
days for this'session. This Bill could
have been included.

Mr., Speaker: Had it been included.
the Members would have been able to
judge—they would have been in a posi-
tion to judge—of the necessity for
priorities, and it would have been plac-
ed first. Of course, I do not think
anybody can challenge the constitu-
tional position that the Governmen!
have got the right to issue an ordin-
ance whenever they like.

Dr. Lanka Sundaram: In an emer-
gency.

Mr. Speaker: The word is not 'em-
ergency’. It is ‘urgency’. There is
no question of ‘emergency’. I think,
if I remember aright, the article
speaks of ‘urgency,’ and not ‘emer-
gency.” I believe ‘emergency’ was the
expression used in the old Government
of India Act. But, however, though
there is a right, naturally one would
not like to have an ordinance when-
ever there is a possibility of legisla-
tion being enacted. That is the whole
point.

Dr. Katju: One word. The business
is so congested that there are Bills now
outstanding, which are of great im-
portance, before this House and which
were introduced in February last. We
are doing—I am not blaming anybody
—everything in an orderly manner
and time is fixed. There is, for in-
stance, the Ajmer Durga Khwaja Bill,
and many others. What can be done
now? Let my hon. friends forego the
discussion on preventive detention and
let the discussion on the Press Bill be
taken up. I have no objection to

for Scheduled Castes and
Scheduled Tribes.

that. That will probably be flnished
in a day.

Mr. Speaker: Let us clese the dis-
cussion on this.

Dr. Lanka Sundaram: Article 123 is
perfectly clear.

“If at any time the President is
satisfied that circumstances exist
which render it necessary for him
to take immediate action...... "

Where is the immediacy in regard
to this Bill?

Mr. Speaker: Let us not go into a

scussion of that. It is a matter in
the discretion of the President and
cannot be controlled by this House.

REPORT OF THE COMMISSIONER
FOR SCHEDULED CASTES AND
SCHEDULED TRIBES

Mr. Speaker: The House will now
proceed with the discussion on the
motion moved by the hon. the Home
Minister:

“That the Report of the Com-
missioner for Scheduled Castes
and Scheduled Tribes for the
period ending the 31st December,
1952, be taken into consideration.”

Now we have got for this motion,
according to the time allotted, one
hour and forty minutes. I have cal-
culated the time taken up and we have
to finish this within one hour and forty
minutes.

What time will the hon. Minister
take?

The Minister of Home Affairg and
States (Dr. Katju): Many points have
been raised. I should like anything
between twenty to thirty minutes to
meet them.

Mr. Speaker: So that leaves the
House about one hour and ten minu-
tes. A request was made yesterday
that the time-limit be ten minutes. T
think that was agreed to. I find that
a large number of members naturally
desire to participate in the. debate. It



2583  Report of the
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is the desire of the Chair to accommo-
date as many members as possible, but
obviously I cannot satisfy the desire
of forty-seven members whose names
have been given to me. It is also im-
possible to make a selection. So, we
will have to proceed at randum.

Shri Jangde (Bilaspur—Reserved—
Sch.—Castes): May 1 suggest that the
time allotted be two hours today, in-
stead of one hour and forty minutes?

Mr. Speaker: We will see to that.
Let us not take any more time now.

ot dfo gAo TN (TR~
Wan-—waafasonfaat) : weveg 7gq,
Ad wrdar & fe zrgw qQver W a@y
frar s 0

serw wpvew - e, wT oITEN
T F TG FETFRAE | AT HF
rrfEnta s TR wIA AT |

Shri Sarangadhar Das (Dhenkenal—
West Cuttack): Sir, I was saying
yesterday that the approach that the
Government has made to the problem
of the advancement of tribal people is
all wrong. It is wrong for this rea-
son that the education of these people
must be of an entirely different sort
from the education that we have been
imparting. Their good qualities, such
as spirit of independence, truthfulness,
straightforwardness, self-reliance. their
love of play, dances, etc., must be pre-
served. In order to preserve these a
different syllabus has to be prepared
and it can be prepared only by people
who have knowledge of anthropology
and who have studied the life of the
tribal people, because there are hun-
dreds of tribes, not only one tribe. In-
stead of that what are we doing in
the schools for tribal people? I know
that in these schools in Orissa instruc-
tion in Hindu scriptures, Hindu shas-
tras, about Ramayana and Mahabha-
rata is imparted, which will not bene-
fit them to the extent that it does us.
Besides that I know that in certain
boarding schools where tribal boys and
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girls study, men teachers are in charge
of the hostels as Superintendents. This
is highly undesirable, I have in mind
jugt now an institution in Manipur and
I.hope the Home Minister will enquire
thoroughly into its affairs, because
what I have heard is not to the credit
of the Government.

Then again in regard to the Sche-
duled Castes there are very few schools
in the Harijan bastis: there are no dis-
pensaries; nor is any instruction im-
parted in hygiene. That is why I said
yesterday that these are the things
that are needed for making a beginn-
ing towards the advancement of these
people, not the institution of a few
stipends or building of schools. To
prepare these people to be leaders of
their community these schools have
been established in the form of a replica
of the public schools of England, where
particular boys are trained to be lea-
ders and not the average people. That
is why I agree with my hon. friend Mr.
‘hatterjee who sald yesterday that
primary education should be stopped
for some time for caste people in the
villages. I do not exactly mean that
it should be stopped, but building of
ew schoolg in the villages should be
stopped for some years, so that all the
money could be diverted to building
schools for Harijans and tribal peoples.

Sir, this is a tremendous work—to
advance these people who are so back-
ward in comparison with the other
people in India.—and it needs hun-
dreds of crores of rupees. . Having
flve crores for a year or Rs. forty cro-
res for the whole Five Year period, I
believe, is not sufficient, but I do think
that even this money that is made
available for this purpose is something.
Prior to 1947 no attempt had been made
to advance these people, except by a
few Christian missionaries in the tri-
bal areas. This money, though it is a
very small amount, s a good begin-
ning. But it has also to be seen that
this money is properly spent. I am
more interested in that, because I know
most of this money goes to waste. For
instance I know of one school in my
constituency where tiled sheds have
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been put up in a jungle place and
about a lakh of rupees has been spent
for the education of 40 or 50 tribal
children. In two years' time, I have
noticed lately, this shed is crumbling
down. I know the contractor who
had got the contract is a man who had
gathered votes for a particular party.

Similarly the workers that are being
employed in the campaign for removal
of untouchability and tribal work are
mostly Congress workers and Congress
sympathisers. I am sorry to mention
this because my conclusion is that
these people are being posted in vill-
ages to do work at the village level in
order to consolidate the Congress in
those areas and be prepared for the
next general election.

1 also wish to mention here that
lately when the Untouchability Remo-
val Committee was formed in Orissa,
it consisted of public workers in which
there is only one opposition group re-
presented by two people and all the
rest are Congressmen.

It seems to me that the Governments
in the States are taking it for granted
that thev are the “only people, that
their party is the only party that can
serve the people who are backward,
that thev alone can do Wwork for the
upliftment of the country. That is
absolutely wrong. There are people
outside that party who have as much
interest in the advancement of the tri-
bal people and the scheduled castes as
there are in the ruling party.

Sir, I have only these two points to
mentinn, that the tribal people’s edu-
cation should be done on a different
level altogether and that things like
amenities in the villages, the ordinary
rudiments of health, water, teaching
of health measures, giving medicine
and so forth in a dispensary, these are
very necessary things, and attention
should be given more to these things
than to having a few stipends and a
few scholarships to go to foreign coun-
tries.

 oft qeo WYo Wy (wEwaTATR-TfEAA-
wgfae wfwat) : ssrer wgEg, X
fa7 & ag wfawre & fod aT gam
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qrEat F 9T AT | (@ F gT gq-
HEZHEIIM AT §AF &L AT QU AT
#& g fog 3 & Fara7 g fw game
faad o wan fafa= &1 917 1 g
sfieras, o €a.df < qua arar F fasy
g, 9T & 9 § WA & qEX  ¥g FA
qTAAr g, Hfed ITHFAFSF WX
g € i faqz g0 gFaT 1 ¥E O

aTa FA% gfewAl W wrfRaTiaat §i

gaT ¥ frad dvaé sadw F 710 &,
FOx ¢} ®A¥ 71, F4ar faghr g€
fdy ey &, 97 Fr A 0 T W
#r uF fagrg arag ofa &0 sex &
g & fad gard 4P AT AT 7R
o1 ok & fgam gFur Y 7g ®
AT ITGFIY | TT AT WY g3 Acfaay
HTISIAF AT FArqr oy wavar
aq g ¥ FXAr wifgd, N A7 oF
AIE A AT ZZ AT T IX AALT FIAT
q¥dt §, I aXg &7 oF fagrf wa-
afgqi w1 FTT ISTT & AT, g7 9T
farerr 23 ¥ faq, 94 &1 A7 gERA &
fod, gardt maddz w1 wga Fg AN
T WTgd | F W9 F1 qG03 F q9
Q8% & 90 /AT T F 19 gW
R FAIN 1 ] 8ts H &g
OF WEI TRAg ¥ WeLq 4, ag ¥
FEIA ST WIATAT GT qg WIT WY
g g | & g A A IT F1 Ay
AT AT oY 7 wAvE A s IR A
2T A H IR T wgAl € s qAr g
g weft wife awg ft oY SEYA
werAar & wE & wTHAr fv wac
A AT § IES TF AR T ®W
wew 7 g 1 § WAarT § g T
aff v€m fr qn o fad, ey wroe
& ag Srdar w€7 5 A § agi ao
¥ T H agar g w1 5T QR
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[5fr 7o #o Rea]
a% | 7z gt egfoar qew ey
N & frax g}, o ;Y gw wregfoar
F A ATETAE | g srew fafaey
FAF TR Aiaad gud W
FAT TTHT AERAT TEET A & Araw!
qT AqA AT §, IeE) TrefaAr & srawt
7 fae & gl & gg Ter weaad
aFAgAr L T wgA W aafaay
*fag wa N wf ¢ sug g qEiEe
FF g g TER Y AT R Y
&Y 78t ga dvwd} ¥ ag WOAT gH WO
WwREF wrw =rfzd fF wre g7 +7
qF AT § FE@aT 72 |

gar fad wfey & wr 2= 2,
AR ® wrd Sft 9% =g dwArg &
afree & a1 g9, IT FT WS FT W@
A3 | AT I A 7 & frd gar
@ agwr €z §  Rgam fefgee &
RagE T 7 T WY arda w5y
gheorat grar awee &1 zfaar 37
T AR gfere & axeEer & Qg ?
gheaT waof fggel & FoY a3 qret
73 & fad 73 | Y g I AT A 7Y
T G T wE gk A 99 Wiw
¥ qrdrerR & Y afew o frd & oY
TrERT 7 qa 7 faer £ woa) 7 a=h
9T gwar fwar W 4 wawT qe e
HY | I & T K THATT GAAT, ITHY
grer WX em ave fxd | ag ST
A arft WA 9 gET 1 qE wAT gl
o fafreex ama Y faerd ax Ig s
a3 W@ E R T 59 3% w1
wE AN Iw owir ¥ g
R g § § W T aE Y g
qt Ad F fam &

u% % &F fF A oo T
TECAN G I7T FT AT Twwr v a5t
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Taar w fear & 1 dfwa gk ford g
afemai §, 7z FE g TR FTTHT
g1 At 39 At w1 FWme
FoR qEdt §, ST oA IT FY {ET FIH
FATIEAT 2 | F142 § AT I BIE
& woft &, dfww ag w41 w3 Mmife 37
FHIRTY #T FHIT X AZ W@IE | IR
Fargrar o fae Far %, @7 efveiv,
T AR} W g Wt weey €
@ 9T F g age frwre faar
sl 1 gEfad A A HWIRE
sraar § i efiErdr e F wew & ar
%% ¥ ©F fag wfig 0 d gfewa @
g 7 a1 JIER F T A T FIT
&Y wrfgd, ar oFITN FT F AN
w12 3 oFfgd) oF TwET AR
FATL q0 @ HZT FT 71 47 5 w11
1T #Y g AIgedAr 2@AT 1 AT 7
aaf et F @ a1 gew@ 78
¥ | g Y i & Frge vy ¥ wy Iy
Y, WM [IHFHE A AT THLLC
grar g | &Y gart gfesal &1 Aigear
g, orgt Ffafadfedy ger swarh §
agi gfeem w7 awft ift gdy g 9¢
woE A g | ww W i gfeomt 1
T&t ¥ e § &y sgfafadfady #7 aww
¥ graAfa®  rore AT ATY | TEY
xem W AT & gE y | gw ar s
@A 4 fo o1 o0 HIAT AT #Y TOEH
AT TS ERT AT ¥ LI wfe F wfus
AT WY WS T G

o ot w1 A IE §Y T @
¢, ofpw ag wx wfr & w7ar g AR
W AT & FTAH HY GEAT AT | 7w A
FaY qra e £ #1909 7 dfrara
# wafy <ot & fe g7 giicomT w1 3t
rrfera & sy & ey fre 2 §) fw
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T A & wTH I A gH BT FrAY
qgAT ag qFwa & 1 F A ag fadt
FEfF w0 &0 €7 A A qy-
&y & ford, farar & fod, aga g v
wifgd 1 & 7 foie & 2w fie ¥
e AR R FER ¥R g Afede ]
wrTgAE o § wiai fr g gt
AP gAT WeET ;@ A4 F B
afad g ¥ wga & fr w1€ +f wiew
gar A€ g1, 6 o fafaey ey A
ifs gt #w ¥ Fw Rz g
/T A gl A A 9T AW e oAy
TFR | AL gAY ATE A ANHT G Iy
g @t o mmar fraar ot gfer @
g @A T F1 WA & o
IF AT AN E | ¥fFT @A
fad § sa oy §f A adf faady ay
T2 FEAE fF oW @R N T IEw E,
qETA F ATX T FT GATY TIAHE § Feq
MAraa faadr i g gwdmagfw
*% zae AU &, IT F A 3 W@
TEaT & | T AT A gAIR 9§ Foreg vy
g3a® A0 e 7} faadt, ag T
¥\ w9 HF TH F1 41 GARAT A0FEA |
TEAAT A FTAA G | H @@ ARy
gar gEegna & A faady war g e
FTHTC a1 5T FIGTT A7 J]G7, FAT
T ¥ W TG AT | G & §4L
q A g QrET AXE WA FT HGA
faar e 8, Bfea ot aF svar qgraar
A T AT AF FIH A THA
Tafed a7 Y qEraaT WY IEA R |

c: q€ 7 w9 w@w or fw
fafresd ®1 gLOF &1 ¥ AFTH
gl a1 TaeT Tfgg | & S ag
agY Ay f gard A FAA o WK
¥F Y T @ | dfww 3y vwfad
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wrzfaal & @64 & wdqT WK wggE
w31 fe gm W wyes & wETewy wivedY
7 & g4 76y T faar ¥fw wa ad
feg et & ®etmd g7 =1 AF
firr g &1 9= % =fgd fv 73 gardy
AZZ X | TF ¥g7 A Fg 97 {5 wRy
fererafeal & agr wrara § o w1 fwaar
o1 &17 feqr | IR v faar ?
St FE ot fefgaas @ 7 Y 9u
agEAT A AgITFTAT @AY |

2 pM.

% 73 gra 97 gfeqrar aqr ar ay
gl WA T ATEE Y W FI I
g fr g d ek fasm@Ina q
agt 9¥ 37 gfaw Argal & fosa) &
Wz ¥ grir, wufad  ag faser g ™
R aw Y gy E fw dw s Ay
gk fefemga v €, ag uarar-
< oX 7y, frda W <ot g€ orrfaat
¥ uR o7 qeafaa i &1 I
Wy g9 w4 9eey, @ fagq
g7 FEY A4 IT F1 g9 § 75
FIT ISAT L, A AICF I AT
§ | zufag o8 g9T 89§71 9 W
wosy Y wmaT & 7 @ wEEee ¥
A ITA IAf #73 F w4 &
ga afa & At a faqrad w1 Agare
fwd oY faar et 1 s7ret fvg ga %Y
W wW A A0 A w(fgd, ag wHS
HIRF ArAt F1 & w1 A, 7feF a8
M TF AqAA  q@aw g, A AT AT
€ FTH | A2 ST A0fRq 1 w9 F fad
qEOF FTR AT A Y frgadar
a8 197 a1 fzar g f& st # quw
ST qTAAT, AV X ITHI AT A 7,
g FgAT azfex Y 1T, wrT Fow wrg

LT S V. T [ DU . - S
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F1 g Ay 17 arAr 8, 4 Fwaurdy
GREVEATET FIHT 714 Tid FSrHT
NAT FTAT 91gd W w1t fgrgeii §
o 4g gurgs & wraAr wii gk g,
IT B WA FTAE | A AT FIH(T
U WTTIF FITH T3 7 07 ,
€9 99 T TW@MAG &7F & WK A

| X0 HGAT AR §Ah WO F wAE,
AT 0 AW FAT AT AEY R,
gt fag @ q ferg @arsr § wigw
qfvads #4018, IT ¥ gadl Y qdear
g, wady yg <@ M, Iw AR
AT & I A arHr 7 § | gafAg
Ay wad ofr @ w9 oqwdar
ag Wil &0 g 5w w9, wAr
o § g+ fagy & feara w.o Sad |
e A ¥ wgm g frogd wg Ady
fafaet wmaar fafieex &t ¥®7a
&, wmagr zaw feu wwr 2,
wia fr ¥ F fafaeer 37 d@
YT wrq oy AT §2 g449r, aTAv
oY w47 F4q ghewqd  sofe w1 w170
F1 Y gd #1f wx wanr fafrerg &
& gl T\

T, Areg W1 FeE FT AL
whAr AFI UG T WIGT §, ASq
qgYEU, W9 7 g5 faqa qTqE @ F1ad
F /&0 fair, I F g & sy A aga
&7 9 R T g\

Mr. Speaker: Shri Thimmaiah,

Dr. Rama Rao (Kakinada): May 1
point out, Sir, that no speaker from
the Communist Benches has been cal-
led.

Mr. Speaker: I am trying to distri-
bute the time as far as I can. Obvious-
ly, it is impossible to accommodate all
the Members.
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Shri N. Rachiah (Mysore—Reserved
—Sch. Castes): For the last three
days, I have been asking for a chance.

_Mr. Speaker: Order, order.

Shfi Thimmaiah (Kolar—Reserved—
Sch, Castes): Mr. Speaker, Sir, I thank
you very much for giving me an op-
portunity to express my views on this
subject. In the last report Shri-
Shrikant had suggested that central
legislation is necessary to abolish un-
touchability.  The hon. Home Minis-
ter is going to introduce central legisla-
tion making the practice of untouch-
ability a cognisable offence. 1 thank
ithe Government for that legislation.
But, I will have to tell the Government
that I am not satisfled with mere legis-
lation itse!f. There are'so many legis-
lations for the amelioration of the
Scheduled Castes and Scheduled Tri-
bes. They are only in the books. I
submit to the hon. Minister that when
they make the legislation, they should
see that the legislation is properly and
effectively implemented. People should
know that there is this legislation and
then untouchability will vanish. Mere-
ly making a legislation and keeping
it in the books is not at all good. It
will on'y be a show, and the Schedul-
ed Caste people may continue to suf-
fer this tyranny.

I want to point out to the hon. Minis-
ter that untouchability is the only
root cause for the economic exploita-
tion and backwardness of the Schedul-
ed Caste and Scheduled Tribes people.
So long as untouchability remains in
the country, it has its repercussions
on the minds of the Scheduled Caste
people and they will have a sort of a
mind which will not be conducive for
the unity of the country., Government
should always bear this in mind and
see that active steps are taken to era-
dicate untouchability as early as pos-
sible.

Regarding the economic problems
of these people, last time when the re-
port was discussed, Shri Datar, the
hon. Deputy Minister of Home Affairs
said that the Scheduled Caste people
cannot be treated separately in the
matter of economic amelioration. I
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should like to tell the hon. Minister
that if the Government does not give
special consideration to the Scheduled
castes and take special measures, we
can never improve their economic con-
dition and they will remain backward
ior several centuries. Only the upper
classes that are just above the Harli-
jans will be benefited by the various
plans and projects that are going on
under the Five Year Plan. I want to
.make this very clear. Unless the
Government takes steps to give them
lands under their control and also give
them some encouragement to becnme
agriculturists, their economic condi-
tions can never improve.

So far as development of cottage in-
dustries is concerned, I have seen in
the States that the Government gives
loans uvnly to those who are rich en-
ough to give security. The Schedul-
ed Casle people being poor, are not in
a position to furnish security and so
they are not getting loans, They are
unable to develop their small scale in-
dustries. The Government should
make it a point to see that as far as
possible, some loans are given to the
Scheduled Caste people to develop
their industries. The Bhoodan move-
ment is going on and a-lot of land is
under the control of the Government.
The State Governments may distribute
the lands to the Scheduled Caste peo-
ple and help them to settle on land and
form an agricultural colony. I do not
want the Government to form agricul-
tural colonies for the Harijans separa-
tely. There are so many landless
people in the country. You may pick
up some caste Hindus who are land-
less and take some of the Harijans who
are landless and settle them in a place
where the land is available and help
them to form an agricultural colony.
That would, to some extent. solve thetr
economic problem.

There are so many Government fac-
tories and private factories. They are
all monopolised by the other people.
Harijan youngsters and Tribal youn-
gsters are not getting any appoint-
ments in these factories. I request
the Government to see that at least
in the Government factories Harijan
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youngsters are taken up, trained., ana
given a stipend so that they may oe
absorbed in the same factory. This
will give jobs at least to some peopie.
I know the Government cannot pro-
vide land tor all the Harijans because
the extent of land is not also growing
along with the growth of population
But, in the private factories and in the
Government faclories, the Harijan
young men and women could be easily
absorbed. I have seen many facto-

ries. Take, for example, the Tele-
phone factory. Our youngsters do
not get any chance there. Take the

Machine tool factory which has been
opened. ©One or two Harijans are
taken. If you ask the authorities
there, they say; we have taken two or
three; your representation is there
that is enough. Our people are left
without any lands, without any jobs,
without any means of living.

What should they do and how should
they live? I want to know what the
Government's answer is to this ques-
tion.

Coming to Government service, the
Home Ministry has issued an order
that 16 2/3 per cent. of the non-gazet-
ted posts should be reserved for Sche-
duled Castes and Scheduled Tribes.
and 12 per cent. of the gazetted posts
for the Scheduled Castes and Schedul-
ed Tribes. I am sorry to note that
this is not at all implemented. It has
become a mere show. I can say that
Another thing we come to notice is
that the Public Service Commission
generally advertises that such and
such vacancies are reserved for Sche-
duled Castes, and then they put in a
clause that it no suitable candidate is
available the vacancy will be treated
as unreserved. This word suitable
that is used is vague. It is not de-
finite. I cannot understand what is
meant by “suitable”. Does it mean
that when qualified candidates do not
apply for the post it will be treated as
unreserved, or that even when qualifi-
ed candidates apply but are not consi-
dered to be suitable at the interview
by the Public Service Commission.
then the post will be treated as unre-
served. This has to be made clear
by the hon. Minister. -If you want to
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observe strictly this reservation of 16§
per cent., do it; otherwise say that
Government does not want to observe
it. Next I request the hon. Minister
that at least for the period of ten years
for which you have given protection
and constitutional safeguards to the
Scheduled Castes and Scheduled Tri-
bes there should be Scheduled Caste
and Scheduled Tribe representatives
on the Central Public Service Commis-
sion and on all the Public Service
Commissions of the States. This is
very essential because the educated
men and women of the Scheduled Cas-
tes today are helpless and the Govern-
ment also does not care whether that
rule is observed strictly or not. I put
a question to the hon. Deputy Minister
of Communications whether this Home
Ministry order is observed strictly in
case of appointments. He said it would
not be possible for him to implement
it. I can understand that when there
are no technically qualified Harijans
available in special cases, then the
posts can be treated as unreserved and
they can appoint qualified candidates,
but if candidates are not selected when
they are available and they appear for
interview, and if the reservation order
is not observed, then we cannot have
full representation in Government ser-
vice.

Another point that the Government
should note is that the Scheduled Caste
people have since Iimmemorial times
suffered social tyranny and they are
landless, and even today they are doing
many things which no human being
would do. If they want some appoint-
ment, and if you do not give them,
what about their fate, ang how can
they prosper? You can easily thing of
that. In the interests of the nation
itself adequate representation should
be given to them in Government ser-
vice.

Lastly, I bring to the notice of this
House one point. In every State Le-
gislature you can see there are many
representatives of the Scheduled Cas-
tes. In every Legislature, there are a
good number of Members represent-
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ing Scheduled Castes and Scheduled
Tribes, but you will find no adequate
representation for them in the Trea-
sury benches. This has become a
comrhon thing throughout the States,
and’in the Centre also. I need not
point this out. The Home Minister
knows it better than I. We, the Sche-
duled Caste people, for the first time
in the history of India, have got elec-
ted in the General Elections and by
the grace of Mahatma Gandhi we are
here, and when we have come for the
first time in the Legislature in adequate
numbers, when a constitutional Gov-
ernment js functioning, naturally, Sir,
we expect that adequate representation:
for the Scheduled Caste people should
be given in the Treasury Benches. It
is very essential.

I hope the Home Minister will con-
sider all this, and also consider our
feelings. I request him also to put
himself in the position of the Schedul-
ed Caste people and think over the pro-
blem and do the needful.

*Shri Giridhari Bhoi (Kalahandi—
Bolangir—Reserved—Sch. Tribes): Mr.
Speaker, Sir, I thank you for giving
me permission to speak in my mother-
tongue, Oriya. I am an adibasi of the
Kandh tribe. From primeval times
we led our independent existence in the
free atmosphere of the jungle and the
mountain. But, it is a sorry fact, that
after India attained independence our
independence has been whittled down
in a large measure. We had cleared.
the lands of trees and strumps and
practised shifting cultivation, We had
taken the responsibilities of Govern-
ment and created our own rulers. Dur-
ing the rule of those royal courts (dur-
bars) the original settlers of the soils,
belonging to the hilly regions, used to:
get timbers and forest produce gratis.
They used to cut down jungles for
making plots of land, without restric-
tion, for cultivation. For digging im-
plements we had to pay a rupee only
as tax. To the tribesmen of the
plains forest produce and timber were
avallable at half royalty from the au-
thorities. But on India’s attainment

* English translation of the speech

in Oriya.
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of freedom, soon after the Indian
States (Garhjats) had merged with
the province, all these facilities en-
joyed by us were forcibly taken away
from us. On the other hand, just
because I had claimed the return of
all our old rights and advantages, or
alternatively the restoration of the
old rule in which we used to enjoy
them, in a public meeting, I had to
suffer "imprisonment for long eight
months. In any case, I am not the
least sorry or repentent for this, be-
cause it 1s for this sacrifice that I have
come here elected to the House of the
People with the largest number of
votes amongst the elected members to
this Parliament from Orissa. And the
rival candidate, set up by the Con-
gress, with much difficulty with the
bait of a contract for constructing an
Ashram School. was unsuccessful.

There are certain provislons made
in the Constitution for protecting the
interests of the tribal peoples and the
scheduled castes, The Centre and
some States are also. spending money
for our social and economic uplift.
Separate Commissioners have also
been appointed for this purpose. But
from the reports of the Commissioner
for 1952, it is known that all these
State Governments are not even giv-
ing adequate replies to the Circulars
of the Commissioner. The Commis-
sioner has made several proposals in
his report for the improvement of
‘Sevashrams’ and ‘Ashram Schools' in
Orissa. But I can mention here from
my own experience that thousands of
rupees are being wasted on building
houses for these Ashram and Seva
Ashram Schools and nepotism and
favouritism are rampant in granting
contracts. - Houses worth two thou-
sand or three thousand rupees are
being eonstructed for contracts of
twenty thousand and thirty thousand.
This waste should be immediately
stopped and there should be strict
watch over expenditures of this kind.
The condition of Sevashram Schools is
also precarious. In many places the
walls of the buildings have tumbled
down. The sun and the meon can
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be seen through the roofs. There is
no facilities for medicines, washermen
and barbers or for suitable food for
the students, not to speak of the satis-
faction of other elementary needs and
the removal of other basis difficulties.
Congress election propagandists are
being appointed as teacherg and vil-
lage level workerg in these organisa-
tions on the well-established corrupt
principles of favouritism and nepotism
now rampant in the Congress. Far
from imparting education to students,
these unfortunate learners are being
employed to perform more degrading
jobs than of menials. In a word, the
purpose for which the Centre is spend-
ing money is going unheeded while
funds are just being thrown into
water. Work is only advancing on
the basis of party politics. Poor scho-
lars are undergoing great hardships by
not receiving their stipends in time. It
is to remedy this kind of mismanage-
ment and hardship that the Govern-
ment should deposit with the head-
master six months’ stipends at least in
advance, according to the recommenda-.
tion of the Commissioner.

The Government has suddenly stop-
ped the tribal people from practising
their old type of shifting cultivation
in the hilly tracts of our State, on the
ground of the loss caused to forests by
this practice. This is causing untold
hardship to the aboriginal peoples. Of
the thousands of tribesmen who are
roaming about hungry and unemploy-
ed because of the stoppage of “Dangar:
Chas” or shifting cultivation, only one-
hundred and seventy-five *“Bhuiyan”
families in Dhenkanal and eighty-three
“Kandh” families in Sundargarh dis-
tricts have received the benefits of re-
habilitation. For the rest nothing has
been done upto date. The previous
Governments realising that much in-
jury would be caused by the sudden
stoppage of this “Dangar Chas” or
shifting cultivation in the hills never
inflicted this hardship on the tribal
folk. They had demarcated some
hills for shifting cultivation in rota-
tion. But the present Government
have not acted justly by suddenly stop-
ping all that we had been accustomed
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to. If they have done this, they should
make arrangements for suitable reha-
bilitation and free provision of land,
cattle, ploughs, seed and other essen-
tials of agriculture. Along with this,
I would like to mention here that a
number of cunning individuals have
cheated the simple Adlbasjs and Hari-
jans of their lands. The Commissioner
has expressed satisfaction that a Com-
munity Project has been started in my
constituency in “Junagarh.” But in
that area today, thousands of acres of
land, which now lie within the grasp
of handful of Brahman families, have
changed hands fraudulently. No bene-
fit can accrue to us and no uplift is
possible through any community pro-
ject etc. until the re-distribution of
this fraudulently taken land, to the
landless tribal people and the mem-
bers of the Scheduled casts, to whom
it rightly and originally belonged. In
this connection, I would like to say
that the Central Government should
prohibit transfer of such land. belong-
ing to Adibasis and Harijans, to mem-
bers of other castes in future, even

with the permission of the State Gov- '

ernments. To-day, those very Brah-
mans who have cheated the Adibasis
and Harijans of their birth-right, have
disguised themselves as Congress lea-
ders, to protect and save those thou~
sands and thousands of acres of ill-
gotten land. In the working of the
Community Project also, the policy of
nepotism, corrupt practices and fav-
ouritism has already made its appear-
ance. Although it is provided that
Matriculates should be appointed as
village level workers, persons who have
read upto the third class in Vernacu-
lar, have been recruited as Gram-
sevaks, merely on the merit of their
qualification of being workers of the
Congress Party Organisation.

In the Bolangir District of my con-
stituency, attempts to remove untouch-
ability had been current for many
years past. The Harijans had receiv-
ed rights to enter temples: and equal
rights to enter the services of the
State, receive treatment in hospitals,
get admission to schools and all other
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facilities of this kind, with all other
members of the community had been
fully recognised and given effect to. In
the present dispensation of the Con-
stitution although the removal of un-
touchability has been recognised, it is
sad to observe that this has not been
made fully eflective up-to-date. It is
a happy event, of course, that a grea-
ter consciousness of their own rights
has become apparent amongst the in-
habitants of the previous “Garhjats”
or “Indian States”. Because of this,
the Harijan brethren of my constitu-
ency are seeking relief through law
courts of the land for the enforcement
of their rights. But, it i5 a matter of
great shame that though a member of
my Party, the Ganatantra Parishad,
moved a Bill to make offences against
the social Disabilities Removal Act a
cognizable offence, in the Orissa As-
sembly, this could not be passed due
to the opposition of Congress mem-
bers, who call themselves the pupils
of Mahatma Gandhi. Even though
such offences are cognizable in some
other States, they have not been so in
Orissa yet. Even more surprising is
the fact that the Orissa Government
has not even replied on this point to

the circular letter of the Commis-
sioner.

The Commissioner has praised the
recommendation of the late Dr.
Shyama Prasad Mookerjee, who was
the leader of our Parliamentary
Group. last year, in Parliament. I ful-
ly support and commend the recom-
mendations of the Commissioner re-
garding propaganda and education for
the removal of narrowminded attitudes
like the inequitable custom of untou-
chability. When our brethren of the
Scheduled castes seek the protection
of the Courts for the vindication of
their lawful and constitutional rights,
it is appropriate that the Government
shrould give them free legal ald. as it
is impossible for them to spend from
their own pockets for such work, be-
cause of dire poverty and misfortune,

Therefore the Government should
speedily make effective, the proposals
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submitted by the Commissioner, for
the advantage and betterment of the
tribal peoples and the scheduled cas-
tes.

Shri Frank Anthony (Nominated—
Anglo—Indians): Mr. Speaker, Sir,
Part XVI of the Commissioner’s Re-
port deals with his investigation into
the operation of the safeguards provi-
ded for the Anglo-Indian community.
Last year, I was severely and even
bitterly ecritical of that part of the
Commissioner’'s Report which related
to my community. This year I do not
propose to be so critical.

The Report is a little more full this
year, but may I say this to the Com-
missioner that I think it would have
been even fuller, if he maintained
closer liaison with the All India Anglo-
Indian Association. This body is the
only organisation representative of
my community throughout the coun-
try, and if he maintains that liaison
with this Association, he will be able
to secure data and information which
he cannot possibly get from any other
source. May I say this that I had an
opportunity recently of having a dis-
cussion with the Commissioner? And
as a result of that discussion, I am
giad to say some of my doubts have
been allayed.

I shall deal first with the question
of employment. Article 336 of the
Constitution provideg certain reserva-
tions for the Anglo-Indlan community
in certain services. May I say here
that my community is facing a fierce-
ly acute unemployment problem? My
own estimate is that at least 30 per
cent. of the able-bodied men of my
community are today without work.
Perhaps it is an affliction which they
suffer in common with the other com-
munities in the country at large. The
Commissioner has rightly observed
that the reservations in certain servi-
ces for my community are not being
filled. But I join issue with him when
he says that the reasons are that suit-
ably qualified Anglo-Indians are not
forth-coming for these jobs, and that
is why these vacancies are not being
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filled. May I tell him that while
these vacancies certain services are
not being fllled on the one hand, on
the other hand, there are hundreds, not
only suitably qualified, but perhaps
thousands of more than suitably quali-
fied Anglo-Indians who are either kick-
ing their heels in emptiness or work~
ing on mere pittances? There are
several reasons for the same, and the
most important ones for these

' vacancies not being filled are in my

opinion the following.

These vacancies are not properly
advertised. I do not mean that they
are not advertised at all, but what I
mean is that the papers chosen are not
suitable media so far as my communi-
ty is concerned. For instance, the
‘Hindustan Times’ may be a very re-
putable paper, which may be widely
circulated, but for whatever the rea-
sons may be, it is the paper which is
not read by my community. There
is no point in advertising vacancies:
reserved for my community in a paper
like the 'Hindustan Times’,

Another reason is that the notices
of these vacancies are sent out very
often extremely late. Sometimes, we
receive the copies of these notices
only a week before the last date of
application for these jobs.

Another very powerful reason is the
indifference and unconcern shown by
rertain departments of Government.
The Commissioner has observed that
ropies of notices of vacancies should
be sent. as a matter of course, to my
assoclation. The Railways and the
Posts and Telegraphs Department do
send them, but I have a feeling that
not all notices are sent. But may I
illustrate the incompetence and the
ineptitude of certain departments? I
wrote in July this year, to the Central
Board of Revenue asking them that in
keeping with Government practice,
notice should be sent to the head office
of the All India Anglo-Indian Associa-
tion. What happened to that letter
of mine—if I were disposed to use
school-boy parlance. I could perhaps
say somewhat crudely—I do not know.
It took more than several months for
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the Central Board of Revenue to state
that the matter is recelving their ac-
tive consideration. In an ordinary
routine matter, with regard to notices,
even after three years after these
safeguards are supposed to have be-
come operative,—~these safeguards
came into operation towards the be-
ginning of 1950, and we are now at the
end of 1953—the Central Board of Re-
venue is still giving active considera-
tion to a routine matter such as send-
ing notices of vacancies to my com-
munity. This is the reaction of an
important bright intelligent official
who is displaying Government's usual
alacrity of energy, in honouring these
professions to the minorities.

Ther there is a complaint I have
received—and that is a very serious
complaint—from suitably qualified
people who have told me that they
have applied under registered cover,
acknowledgment due, applied not once,
but applied several {imes, but they
have not been called. For instance, I
had to intervene personally with the
Railway Service Commission operat-
ing from Bombay. and the Railway
Service Commission operating in Seal-
dah. It was only after I intervened
personally that suitably qualified peo-
ple. who had applied repeatedly, and
who for some inscrutable reason were
not called, were called.

So. that is one feature which I wish
particularly to emphasize, which is
nothing short of a scandalous dis-
grace. But I asked the Commissioner
as to why although certain small re-
servations are supposed to exist for
my community., the Central Excise
Directorate gave me a reply which was
utterly amazing, The fault was not
his. and he told me this, I have made
repeated Inquiries from the Central
Excise Directorate at Delhi. asking for
figures, but unfortunately they have not
given me, but when I volunteered to
send down one of my own men. they
had the inefficient effrontery to say,
we will not allow your man to inves-
tigate. Can one conceive of anything
more chaotle, anything more disgrace-
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ful, anything more inefficient than this.
Here is a Commissioner appointed by
the President categorically in order to
investigate safeguards for certain
minorities including mine, Three years
aftel these safeguards are presumed
to have come into operation, he is not
only not supplied with flgures from the
Central Excise Directorate, but he is -
denied the opportunity of getting these
figures.

Sir. I would ask the Home Minister
to pay particular attention to this mat-
ter. The Commissioner has drawn
pointed attention to it. In the last
paragraph of his report at page 142,
he says specifically that three years
after these safeguards are supposed to
have become operative. he cannot get
the figures because certain depart-
ments and certain Ministries do not
just bother about them. It is a dull.
bovine machinery working sometimes
—I do not say always, but sometimes
—in a typically bureaucratic and stul-
tifying fashion.

Sir, in the next few minutes, I am
going to make an appeal to Dr. Kailas
Nath Katju. He has been compared
to the Himalayas on the one side; he
has been compared to a demi-God on
the other. But I would ask him, so
far as I am concerned, to show, if not
Himalayan qualities or divine quali-
ties, ordinary qualities of humanity.
Sir, under article 337 of the Constitu-
tion, certain specific guarantees have
been accorded to my community with
regard to education. The terms of
that article, to my mind, are not sus-
ceptible of any evasion, not suscepti-
ble of any equivocation. Under article
337, there is mandatory provision
that for the first three years after the
Constitution comes into operation,
that is, for the triennium  1850-53,
same grants shall be made as were
made during tihre financial year 1047-48.
That is a mandatory, inescapable pro-
vision, Sir. And what has happened?
The Commissioner has made no re-
ference to it. Perhaps he was not
aware of it. But—I regret to say
this—Madras and Uttar Pradesh have
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been guilty of deliberate, open, ille-

gal contravention wof this constitu-
tional guarantee. In the yard-stick
year 1947-48 ~the Madras Govern-

ment made to the Anglo-Indian schools
a grant of Rs. 13,46,700. Under
this imperativé guarantee that grant
of Rs. 13,46,700 had to be continued
for the triennium 1850-53. But in
fact, what has happened? In 1950-
51, the, grant was illegally, unconsti-
tutionally, reduced to Rs. 12.53,000,
i.e. there was an unconstitutional cut
of almost a .lakh of rupees. In 1951-
52, it was still further reduced to
Rs. 12,27,000, another cut of a!most
a lakh and half—an unconstitutional
cut. And in the year 1952-53, there
was a drastic reduction to
Rs. 11.10.000. i.e. an unconstitutional
cut of over 2 lakhs of rupees. A total
accumulated, illegal cut, a cut ob-
viously in violation of this constitu-
tiona! guarantee amounting to some
-6 lakhs of rupees. I regret to say
that the same vprocess has been fol-
lowed in Uttar Pradesh. In the year
1947-48, the grant made was Rs.
9.64,000. That grant was bound to be
continued for the trfennium 1050-53.
But instead of that, what has happen-
ed? In 1950-51, it was reduced by 2
lakhs of rupees. In 1951-52, there was
another cut of Rs. 2 lakhs. And in
1952-53. there was a further cut of
"2 lakhs of rupees—a total unconsti-
tutional cut of 6 lakhs of rupees.
Apart from the constitutional aspect,
"1 am making an appeal to the Gov-
ernment; what possible—apart from
this clear violation of the Constitu-
tion—what possible justification can
there be for attacking educational in-
stitutions? As I have repeatedly poin-
ted out. these schools today are
rendering a service, yeoman, invalua-
ble service. to the whole cause of
Indian education. Here I want to
correct an error which has been com-
mitted by the Commissioner. He has
-said that there is a statutory minimum
of 40 per cent. seats for non-Anglo-
Indian children and fhat in some in-
stitutions. the non-Anglo-Indians are
not availing themselves of these seats.
“This is not correct. Today an increa-
sing number of non-Anglo-Indians
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are clamouring at the gates of these
schools, because these schools repre-
sent an oasis of educational stabili-
ty in the desert of education chaos
in the country. We cannot cope with
the number of non-Anglo-Indian
children. In Bombay, the percentage
of non-Anglo-Indians is between 60
and 65 and in Madras, it is 60. Non-
Anglo-Indian children are the benefi-
ciaries of these grants. What possi-
ble reason can there be for striking
at these schools, apart from the ques-
tion of a constitutional guarantee
being involved? I am particularly
concerned because it is the orphan
and indigent children who have been
affected by this unconstitutional cut.
What have you done? A large part

of these grants is for
the benefit of orphan indigent
children. By making this Iillegal

cut, You have only succeeded in
striking at the indigent and orphan
children’s education. I am making an
earnest appeal. It is not a large sum
of money. But by this cut these schools
have been adversely affected, their
efficiency has been inevitably under-
mined.

I want to refer to the position of
two schools in Thangessary and An-
jango in Travancore-Cochin. These
come within the purview of this edu-
cational guarantee. They were for-
merly in Madras. The Travancore-
Cochin State said: ‘We will continue
the grant which they were in re-
ceipt of when they fell within Madras'.
But that has remained a paper pro-
mise. Since 1851, in spite of this
promise, they have received no grants.
Sir. I am making an appeal to the
Government, I am making an appeal
to the Commissioner to take urgent,
decisive action. I am going to ap-
peal to Dr. Kailas Nath Katju. Some-
times he is inclined to dismiss the
complaints of minorities in a rather
cavalier manner; but the complaint
haz been endorsed by his Commis-
sioner. His own departments have
been categorically indicated. I would
ask him at any rate to show a greater
awareness of the need for implemen-
ting this guarantee.
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Mr. Speaker: Shri Ajit Singh.
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Mr. Speaker: Order, order. I am
calling Shri Ajit Singh.

Shri N. Rachiah: I have been ask-
ing for a chance for three days, Sir.

You have not given us a chance to
speak.

Mr, Speaker: The hon. Member will
see that I have received about 40 or
45 .chits. (Interruption). Order,
order. Obviously every Member who
is anxious to speak cannot be given
a chance. I am trying to give a re-
presentative chance.

Shri Balmiki (Bulandshahr Distt.—
Reserved—Sch. Castes): The Schedu-
led Castes Members, particularly
these representing Sweepers. must be
given a chance, Sir.

Mr. Speaker: The only course for

ot IR (W EAT-SraegR aferor—faa
wgfes sfew anfaat) @ oo w@
el A R R, g g,
AT axw ot eqre fagr s e

Shri Balmiki: The whole burden of
untouchability lies upon the head of
sweepers.

Mr. Speaker: I think that those who
interfere in this manner should never
be called upon. That is the only
way of trying to see that the debate
goes on properly and the maximum
number of speakers are given a
chance. As I have been saying, there
are nearly 40—I have not counted
them—chits and I am going to make
a selection from these. 1 am trying
to select according to communities,
according to States. I have given
chance to one Anglo-Indian person
because there is some reference in the
Report to that community, and I am
trying to have a Sikh gentleman to
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say something. It is not possible for
me to give a chance to all. Let
Members understand it. Now that
the point has arisen, I think when
such a debate comes in, it is desira-
ble—necessary—that people who wish
to ‘speak on their community should
gather together informally outside
and settle the number of speakers and
give the Speaker a list.

Shri Velayudhan (Quilon cum Ma=-
velikkara—Reserved— Sch. Castes):
You would have done it better, Sir.

Mr. Speaker: That is the only way
of carrying it on and giving the best
satisfaction to all and the House will
have the best of it. If anybody at
random wants to speak, it is not pos-
sible for the Chair to discriminate
one against the other. The only thing
that I am now doing is that out of
this list I am just putting in my finger,
something like casting a lot, and cal-
ling upnn the Member to speak. Shri
Ajit Singh.

=t wfow oy (FRIF1-wleer-
aa—amglaa onfaat) : awmfa o,
RYET FTee FiAwax 6 e w1 777
@ facgw 3% wg @ € Wk 7 faeger
T I FETRIE | g A g R
TARE A QEYEE ¥ gEAw
T EA FF ¥ o0 @ wfae s
frqr & W &g qar 39 w1 fawmwr 1w
A FIET FY FH A @IE 1 AT
&9 W gATE W E AR FTe g fE
WHE GYF FH TAAE B gATY IWf
¥ AT FCF Afed, T AT AR FAE
arfs  +famT wEgw 39 gEmEl W
famrfont w1 w7 mwA fond 7 mifasr
FTH |
[MR. DEPUTY-SPRAKER in the Chair.]

qay IEQ TEA A ¢q qH A AfeT F
wifd ag g ¢fe LeuL ¥ 9@
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fei d qyger #1e Al F @g
aga sargr feferfaam gar &
Shri K. K. Basu (Diamond Har-

bour): There is so much noise here,
Sir.

Mr. Deputy-Speaker: Order, order
please. There is too much of talk
in the House.

If hon. Members cut short their
speeches to 5 minutes, touching only
on points, I can call other hon. Mem-
bers.

ot afe fog g FET
[qTET Ig §A W IF AT T AR
FTS AT TG L

§ %7 @ 91, gty A, fF e
Tl & geger ST ¥ SR F
A1 aga feferfagam gur 31

gad a1 foasm & It & § 0
I F @ 7 gt IRT FTH §G
FEA g, F A ITET 9 T F
gt W afgdw § fgdas @ § ar
e Wi fafafeaq) & @ § 2@t o
FMm uFTAAE 9T &, agaq qf7zq
fag ond & WX 3% a<g &, IHT 8,
zq T 7 s AR faq foadea
Fgn fFar W@ Ar FTe s
T | A AT WG R GUE AT

qog § o1 A% qrfest 99 @ g
AAFET K ATE § IW FTH 9gF AV
fox w3 qF7g WX 9w kg gfF
gt A Fe qrfeet w=g @ 1 T
Fw g § o 5 wegeR sy
& @ri wT T AT § xadr W
3 fx ag ¥ s G FT WA
aw 7O o Frfae Ag g ¢ fr
I TR TEFTAFE wyAr o=y
639 P.S.D.
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faared | Gqaade §  ghT FEaT
oy w1 AwTeY A AA TR AR

- qg awTEY gadl & & Fg ST araEr

FR w=g a@ § W AAIAAA A
T qE |

FET SHT HA | Q9 FAT w7
TR AT ¢ dFAE FTAN, qYYEE
FrEEw SR HTYET FATAN KT AL
¥ e | 99 & §few aewdedard oy
TG T F AT | GEGES WA
T qrarh oY ¥ v Syrar A AT
qwTT 7g # f& s AT o W@y w7
SHRT T E A owwew A

“fefexfrem or f faer dages
FEIE’ & AITH H qg AT wgO g
fr w% are foieee fear mar T
Faw fr e dggee srea d a1 oy
wgdt g=RA fear o & g oad
grT w1fEd 1 gAT R wAY ofr F e
o g A P e v ¥
TG T TFATH AL AT | I F7 fY
Fgar arfed fr 4 oedridy swgrew &
femar R Efaw ¥ fe foai & amy,
it faat w1 zfea wfaat & degee
FrEE &, 9.8 919 goe fey gfoort
AT GIF G |

qf & a17 & WY & uF arw an
FEAIARATE | 30 QAT 515 ww
e FH | Tog | gfew gar w7 2
TG HEYTE FTRY ¥ A1 £ 7Y firar
W A A7 7, T A e w
qFIAT FATE IT & W 99 @
W 37 Y R HF @ 1§ At aga A

frere % gwar g 6 IAE A frar

wraTd | agaga TN At i womy
#3TN S & A AT T AT FAw-
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[ wfora fae)
FC qRY § AT I AW &1 g
TR R

wft Fg1 Mt i A foeTa § '
=¥ a1 & forg fegqrmar § 1 a8 fodaq
FE A € | A gw Fooaaw 1
WET FREF AT E | WO G FC G
1 5w Gog Gt oY, F0F A
FAT 1 vt AE fY, FIAT W
*T dF | IW H orevww faqr w4 |
w9 ¥ 7 37 F drex ¥ wgv fF, W,
w1 ageT wree w1 A fafreeT gy
‘wtfed gt ag wwr T @
fafaedt ot & ag wrsom Tt R
‘¥aT T A ofefre g o fr dwas
wdw Wik fx q¥ges ¥ g OE-
fafret fr faff=Y’ | g T =&Y
) ya {2 fafrgtwr freray
IH T o E e e g AR
3q ¥ foar a1 & g @q & sTEw
fafreec wrd  Aw  TaT A fwoag
foodow fem M7 Fgw & ST )
et T & P S et
fezray &Y & T® 9T FIH ww@T )
wa F A ot w9T #) T W ga wx
aoge 7Y v £ G M T
IXTEFYGATT | sa wR qw
AR I T AW A g
Mz mEAAAZH § AR FE fgmiaa
2 W g o frma s dar
w9 & foag w=gr &

Mr. Deputy-Speaker: Order, order.
The burden has fallen op my shoul-
ders. I am going to call the hon.
Minister at 3 o'clock, Some sugges-
tion was made that the time should
be extended. It has already been ex-
tended by 20 minutes. The Minister
was also expected to finish his speech

-
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within 3 but 1 am going to call him
only at 3 o'clock. There are 15 minu-
tes; I will give 5 minutes to each and
thus 3 Members can take part. I have
not called one from the Communist
Party; 1 will call him now. Then I
will call others. Shri Dasaratha Deb.
The hon. Member may finish his
speech in 5 minutes,

Shri pmmtha Deb (Tripura East):
Sir, this report of the Commissioner
is superficial; it bears very little on
the actual conditions of the tribal peo-
ple and the scheduled castes. You
are talking too much about the re-
moval of untouchability from the
country but it is all merely omr paper.
It must be borne in mind that the
first important thing to be done is to
improve their economic condition. If
you do not improve their economic
condition, by merely saying that un-
touchability should be removed and
all this, you cannot do anything, You
will find that the landless agricul-
tural labour the poor peasants, the
lowest paid employees and the poor
people all come from the scheduled
castes and scheduled tribes. Youw
should give them specjal facilities and
training. We regard that man is not
born backward but it is the society
that oppresses him and it is the en-
vironment, lack of opportunity and
other things that make him backward.
We must remember these things. If you
give them adequate facilities and pro-
per training, land and employment
then these people can also come to the
level of others. This is the fact.

Now, I want to say something about
the tribal people of Tripura also, Imr
my state of Tripura. one-third of the
people are tribal and among them
there are one lakh people still engaged
in jhuming cultivation because there
is no scope for them to establish them-
selves in a settled method of cultiva-
tion and these people are suffering
very much They are most backward
and there is no educational facility in
the tribal areag there. The tribal peo-
ple had organised themselves and
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started about a thousand primary
schools but they did not get proper
help from the Government. The Gov-
ernment now tries to suppress all
these people and liquidate all the
schools. We the tribal people organis-
ed ! High School Boarding Houses
one in Agartala and one in Khowai
division with our own money. In
1949 they were transferred to the
Hindu Boarding Houses and the ftri-
bal people were restricted to get their
reats there; You are giving educa-
tion only on paper; we want real
action. We do not want crocodile
tears like this to be shed.

_Another thing is that in our areas
most of the tribal people have no
land. Formerly. certain portions were
reserved for the tribal people, and
other people were not allowed to ac-
quire land there, but now you have
abolished all these reservations and
thus made open for other people go
there and take up all the lands, I
must inform the House that very re-
cently, even during thig year, 500
tribal familieg in K_anrhandpur area
in Tripura and 100 familieg in Telia-
mura have been evicted from their
land, because you wanted to give that
land to a big company, namely, the
Swastisangaa and you did so, I re-
presented these cases to the hon.
Home Minister and wrote to our Prime
Minister also. but the reply I receiv-
ed was that the matter was beiflg
enquired into. Before vou complete
your enquiry, these tribal people will
rertainly be extinguished and so I
want to say that this should not be
done. Look at the Naga people. Ther2
are certain demands of the Naga peo-
ple. The demand of independence by
the Naga people is the direct result
of this suppression and segregation
policy of the Government. T say that
it vou want to solve the problem sin-
cerely, you must send a team of men
to study their situation and deal with
their problems sympathetically and
also allow them to have an automomous
region. Then only, you will become

~ friend of the tribal people. Other-

;vise. you will be the first and the
tribal people.

biggest enemy of the .
Therefore, if you want to be their
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friend, rouse their initiative and help
them.

Mr. Deputy-Speaker: Mr. Velayu-
anan.
Shri Elayaperumal {Cuddalore—

Reserved—Sch. Castes): May I know,
Sir, why no chance is being given for
people from Madras State?

Mr. Deputy-Speaker: The hon. Mem-
ber hag spoken already.

Shri Elayaperumal: No, no, Sir.....

Mr. Deputy-Speaker:
words are enough,

Shri Velayudhan: Within the few
minutes at my disposal, I would like
to say a few words on this question.
Of course, I was very care-
fully listening to the debate
during these two days on this
very important problem, and I must
tell you, Sir, frankly that a very im-
portant point, which should have been
made, has been omitted completely by
all the speakers. Sir, this problem of
the scheduled castes is not a new
one. Our thankg are due to Gandhiji,
as he had dealt with it in a different
but new plane, I mean the moral
plane, and he had given a remedy al-
so. He once said that caste should go
and then only untouchability would
go. This important point was not
mentioned by any speaker in this
Parliament during the discussion ard
1 am very glad that I got this oppor-
tunity to put forth this view. It is not
only my confirmed view, but is the
view of most of the intellectuals not
only in India but outside, and unless
and until caste is abolished, you are
not going to remove untouchability.
T am not particularly concerned with
the safeguards, nor am I concerned
with the concessiong you are given
now, because it is only an atom in an
ocean or a bubble in an ocean. but
more than that, I want that the out-
look of the Hindus should change.
Then only the question can be ap-
vroached in a fair manner. 1 must say
that after independence, there was a
consolidation of caste and com-
munalism in India. That is why to-
day in every State, if you look at the

These two
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condition of the scheduled castes, it
has not improved even an inch from
what it was at the time of Gandhiji.
Why has this been s0? Because dur-
ing the time the Indian Nationa!l
Congress fought for National indepen-
dence. there was a reaction from other
quafers. When this question came
before the public then, it was a burn-
ing question; it wag a challenge to the
Congress and it was a challenge to
Garndhiji too. It was Dr. Ambedkar
who said “throw out the caste Hindus".
At least, Gandhiji took it seriously—
not like our present Government, not
like our Home Minister—and it was
ay dear as life to Gandhiji., But, to-
day. what are we seeing? Mr. Murthy
was telling us yesterday that this is
a national question. I say il is an
international question. Unless the
entire caste system is removed, we are
not going to drive out untouchability.
We are not going to die as untouch-
ables in this country—that we have
decided. 1 warn the Government that
this question must be taken vesy
seriously. We are talking about South
Africa and colour bar. We are talk-
ing about the Koreans, But are we
solving the same guestion prevailing
in our own home?

Shri P. N. Rajabhoj:
village.

Shri Velayudhan: How can I tell
my child that “you belong to a Parti-
cular untouchable caste”™? My daugh-
ter asked me the other day to what
community we belong. I was asham-
ed of telling her the community to
which we belong. I was glad to hear
my friend Mr. Chatterjee speaking In
the same spirit as Gandhiii did re-
garding the problem of the untouch-
ables. But a great man from the
same seat spoke last year in the same
way though his voice was stilled for
ever now. He, Dr. Mookerjee, had given
very sound suggestions in regard to
the Imorovement of the scheduled
castes. but that was not heeded by the
Government.

In every

A word about reservations. I may
tell you. Sir. that the Government has
failed to give a fair share of employ-
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ment to the scheduled castes; since
1946, how many posts were fllled? It
you could have given us a list of all
appqintments made since 1946, we
could have gone through it. They
cannot produce a list as they did not
acceptl, the principle of the Constitu-
tion. They have gone back on their
word. The Constitution has given us
reservation in services How many
gazetted posts have been filled for the
last four years? Are there any new
scheduled caste Under Secretaries ap-
pointed in the last - four years; any
Deputy Secretaries; any Assistant
Secretaries? How many Assistants
have been appointed from us. Let me
ask this question to the Central Gov-
ernment. About the State Govern-
ments, I have nothing much to say.
About the Report itself—which is a
very important document—there is
one full sheet of errata alone and this
is how this Report has been prepared.
I see more than 3 or 4 mistakes in
every page of thig Repourt. This is
prepared by the officers here and
things like this are happening in the
Government. I do not worry, or bother
much about it. Other big things are
happening, The Home Minister has
no time to look into these things. T
have not got the belief that he is
sincere about thig question when he
says that he is much concerned with
twe Harijans. I.am sorry io say the
Home Minister is not looking into this
question seriously. I used to bring so
many problemg before the former
Home Minister. Sardar Patel used to
take seriously many matters relating
1p the scheduled castes. I had no doubt
that even if it were a minute detail.
he used to bestow great attention. Of
course, the next Home Minister also
was obliging. I may say that the
present Home Minister—I do not ac-
cuse him—was nnt very careful in this
matter hecause he was indifferent.
Therefore. I may tell you, Sir, that
these reservationg are cast to the
winds. If you are giving reservations,
ihere must be an honesl attempt to
see thal they are fulfilled. I want
that an honest attempt must be made

by the Government to follow the
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policy laid down in the Constitution,
namely, reservations for the schedul-
ed castes.

3 pMm.

Mr, Deputy-Speaker: 1 will try to
adjust the time. Now, there are two
supplementary demands for grants.
The Appropriation Bills may not take
time. Regarding supplementary de-
mands. there .the. general demands,
and then the demands in respect of
PEPSU, 1 would like the hon, Mem-
bers to-consider what time may be
allotted. So far as the general de-
mands are concerned. we must finish
them today. How long does the hon.
Minister propose to take for the reply
to the discussion of this report?

‘Dr. Katju: 20 minutes.

Mr. Deputy-Speaker: So, say, in one
hour we could finish the general de-
mands. and take one hour for PEPSU

demands.

Dr. Katju: Half-an-hour for PEPSU
will be all right.

Mr. Deputy-Speaker:
been discussed threadbare.

PEPS}J" has

Shri K, K. Basu: We must extend
it by another ten mintes.

Mr. Deputy-Speaker: The general
gense will be: let us close this discus-
sion at 4 O'clock, including the reply
of the hon. Minister. At 20 minutes
to 4 o'clock. I will call upon the hon.
Minister. So, we will have forty minu-
tes more for this discussion. I will
give five minutes each—to Madras,
Bihar, . Madhya . Bharat, Assam—to
Members representing these States. 1f
they could stick to five minutes each.
I can call upon eight Members, Tre-
presentative, a:  ‘ar as possible, of
those sections which have not been
called upon. Then, at 3-40, I will
call upon the hon. Minister. We wil!
close this debate at 4 o'clock. Then
4 to 6-30 for supplementary demands,
ang half-an-hour or sq for the supple-
meniary demands in respect of
PEPSU.

Dr. Katju: PEPSU may not require
all the half-an-hour.
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Mr. Depuly-Speaker: The maximum
ig 7 o'clock. We may disperse at 6-30.

The Minister of Production (Shri
K. C. Reddy): I have got the Salt Cess
Bill to be taken into consideration.

Mr. Deputy-Speaker: No chance.
Mr. Jaipal Singh.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): I do not know
whether I should condemn you for
asking a tribal Member from a State
which has the largest concentration of
Adivasis in this country to speak at
this stage for such a short space of
time. It seems as though you were
doing me a great honour in squeezing
me into five minutes so that I could

.represent the case of the tribal peo-

ple after a series of speakers had al-
ready spoken in this House, and as
though we {ribal M.Ps. have nothing
whatever to dp  with tribals. Sir. I
make a serious grievance of this. As
1 have said again and again on the
floor of this Parliament. 1 am not
here as a beggar. I stand for the
rights of my people, the rights of the
Indian community of tribals who
form the most important and most
ancient part of India. They are the
first citizens of this country. But.
what is the kind of treatment we get
in this House? We have to wait to
speak for five minutes and perhaps no
more. The State of Bihar has only
one Member to speak on this tribal
people’s guestion, and he the one who
is speaking now.

Sir, 1 would like to move a vote of
censure on the Minister of Parliamen-
tary Aflairs for arranging things in
such a poor manner. Things ought to
be better arranged . The problem that
has to be dealt with is one that con-
cerns a third of the whole Indian
community—a third of the popula-
tion, and the debate ovught to be bet-
ter arranged, whereby the people, who
have been duly elected by the elegr-
torate, have a better chance to express
themselves. We got an assurance here
that there would be a representative
selection in the matter of calling Mem-
bers of Parliament to speak, but that
has not happened. It did not happen
vesterday, it did not happen the day
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before, and it does not happen today.
Sir, I do not want to exceed the five-
minute limit. Iet my Congress
friends on that side stand up and
give platitudes to the hon. Home Minis-
ter. I hope next year, Sir, there will
be better respect given to this pro-
blem of a third of the population of
this country.

An Hon, Member: Three days.

Shri Jaipal Singh: As I remember I
said last year also, the problem of the
backward classes of our Indian com-
munity should not be a matter of
party politics. That has been repeat-
ed and emphasized this year, fortu-
nately, by my friends like Mr. Chatter-
jee. Let us make it a national pro-

blem, with the result that we have to'

raise this discussion, like the.external
aflairs question—a matter outside par-

ty politics. This is where exactly my
criticism begins.

This report is deflnitely an improve-
ment on the Dak Bungalow report of
last year, but it still has that Dak
Bungalow character. It is still an
inventory of facts collated together
from other reports given to the Spe-
cial Officer. There is nothing direct,
original or personal about it. The
Special Officer has been quite honest
in confessing that people have not
co-operated with him. He has been
very honest about it. Last year, he
was worrying about his status. Now,
his status has somehow been defined
as equal to that of the Election Com-
missioner, Members of the Union
Public Service Commission, and so
forth. I have an amendment, which I
need not move, wehreby we can make
the Special Officer of the President
effective In the discharge of his duty
there should be a specific Ministry to
look into the question of the back-
ward classes in this country., There
is no other solution. I have no faith
in the hon. Minister of Home Affairs.
This Special Officer is imbecile beca-
use he happens to be one of the many
i Departmentg of the Home Ministry.
He forms only one section. As a matter
of] fact, Dr. Katju is fatigued as he
has to sit here for three days to listen
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to the debate and he has to answer
to the problems that have been raised
here. What I say is: there must be
a specific Ministryr of Sodial Services
in this country.

An Hon. Member: Scheduled Castes?

Shi Jaipal Singh: I am not wor-
ried about the scheduled castes as
such. By creating Ministries only, we
are not going to eolve the great
problem. The Special Officer of
the President imagines the tribals have
gone up to the ‘heavens’ because there
was one particular Member from
Assam State who had been returned
from some unreserved constituency.
and that, therefore, the tribal problem
had been solved! That is the type of
approach that is damnable in this
country. It does not face'the realities.
You are not facing facts by saying how
many people have got jobs or have be-
come Ministers. That is not the pro-
blem. You have tp think of the pro-
blems that millions of people, more
than 12 crores of the backward peo-
ple, are confronted with. It is not a
question of how many people got jobs
or become Ministers. That is not the

" problem. .

st dto QAo TNNIW : ® FEAT
g g frag Sygee g A ¥
Prfearge fraery St &7 agar smver
T KEEEH Tg IAMT ATRAT
g W 3% ¥ fou w1 7 A1 9% waew
AT wrfed | @ Y Qe & g Il
2 f o faggee grem & O furk &Y
o I ®7 fageE g ¥ aofiw Wi
At F oo 7€) faemr =ifed |
Mr. Deputy-Speaker: It is mo point
of order.
“Shri Jaipal Singh: Sir, I would like
to stress that the Government do
seriously consider the creation of a
specific Ministry that will give its
whole time to this particular problem.
I am not only talking of the scheduled
castes and scheduled tribes. I am
thinking of other backward classes, a

lot of Brahmin friends of Dr. Katju
who may be backward. The entire
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backward section of the Indian Com-
munity has to be ameliorated. I would
urge upon my colleagues in this House
not to use the word ‘uplift’. It may
be all right from the point of view of
Harijans, because you have to drag up
them from the ditch, but that is not
true in the case of the tribal people.
They are already at the top of the
hills—peaks like Everest and so forth
—and therefore you cannot ‘drag’ them
up to the earth. It is a very impor-
tant aspect. I do feel that a separate
Ministry is the only way of strengthen-
ing the hands of the Special Officer.
Nobody bothers about the Special
Officer today. He admits that in his
report of last year, and he has said so
explicitly in his report this year. The
only way of strengthening his hands
is to see that a separate Ministry is
established and the Special Officer
should get the co-operation of the peo-
ple, It is no good my accusing him
of having been an imbecile in his
work, of having been ineffective in
respect of his duties. It is because of
the set-up obtaining in this country to-
day, that he is unable to get, or force,
the co-operation of the people through-
out India. That has been his diffi-
culty and he has been quite honest
in trying to bring into beld relief some
of the difficulties facing the backward
community.

Sir, whenever we judge, we come to
consider the report to be supplieq to
us next year by the Special Officer,
hon. memberg should keep in mind
that there is only one way of criticis-
ing or appraising its wvalue. It is by
Jooking into the particular articles of
the Constitution—article 18, article 28,
article 46, article 338, article 339 and
the various schedules, and comparing
1o what extent the various Govern-
‘ments of the States have honoured the
Constitution. .That is the only test of
the utility or the futility of this parti-
cular report. I do maintain, Sir, it is
very unfortunate that the leader of this
House, again and again, goes on talk-
ing of the right approach. There is
only one approach. At the Tribal
Conference last year the Prime Minis-
ter and the President himself only
last month at Lohardaga, in my own
pprovince stressed this point. But if
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you read this report of the Special
Officer, you will find that he has
made a wrong approach. All along
it has been a party approach. What-
ever State he has gone to, he has
gone to the Congress workers, I
come from a State which has the
largest number of Adivasis and my
party has elected the largest number
of Adivasi legislators in this country,
larger than even the Congress. I have
a right to be heard even by the Spe-
cial Officer. But what happens? When
he comes to my province my col-
leagues have no place. He must be
running round after his own party
colleagues. I say that is not the way
to handle this particular problem. We
should keep It at a national level; it
must be kept about party politics, as
in the case of the community projects.
There is a community project in my
area. It is not going well. Why? Be-
cause people are not behind it. It is
no good asking why they are not be-
hind it. What you have to see is to
ensure that the entire people are be-
hind a particular project. So is the
case with the Harijans or Adivasis.
These helpless people who have been
neglected for centuries should be en-
abled to stand on their own legs. We
do not want to look for any favours
from the Special Officer, or Dr, Katju
or his minions or satellites. We can
look after ourselves; but enable us to
stand on our feet.

We are a people with self-respect;
we are not beggars. We do not go
about begging. We work hard. I
would very much urge upon the Gov-
ernment to give further powers to the
Special Officer and also better staff
so that In the next report he will be
able to render a better account of him-
self, unless in between there |Is
a special Ministry that is formed. To
my mind the only other alternative to
forming a separate Ministry iz to re-
lieve Dr. Katju of this burden and also
abolish the Special Officer.

oft IP® : IITSTW YT, AT
srezg wfaere 7 o fd @ &
arat A ot § 7y Sfew W w0
s FoqEre § ) T Efawe W forr
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Mr. Deputy-Speaker: The hon. Mem-
ber must conclude. He can go on

taking for 2 hours, I cannot allow
that,

Shri Uikey: Five minutes. Sir.

Mr, Deputy-Speaker: No, no. Shri
Rishang Keishing.

st I¢® ;T WL ouE g Ar
arer &, mF fasz | men fod 2w g

Mr. Deputy-Speaker: Order, order. I
am not going to allow him to speak. He
must have a sense of proportion, I
cannot give all the time to him.

An. Hon, Member: Sir, Madhya Bha~
rat.

Mr. Deputy-Speaker: Madhya Bha-
rat will take care of itself. Now Shri
Rishang Keishing.
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Shri Rishang Keishing (Outer Mani-
pur—Reserved—Sch. Tribes): Mr.
Deputy-Speaker, 1 must say at the out-
-set that Shri Shrikant has submitted a
better report this year. He has been
able to make a few concrete sugges-
tions to be carried out by the Govern-
ment. But, I am sorry that the Home
Minister has for over ten months kept
‘this report in the book shelf and only
after ‘the lapse of ten months has
brought out this report for discussion.
This shows that he is not interested in
the welfare of the Tribal and other
.backward people. My only suggestion
is that Shri Shrikant should resign if
the Government is not taking any
action on his report as a protest. That
.alone will make the people understand
that he really loves the tribal people,
the Scheduled caste people and the
backward classeg and the Govern-
ment will be made conscious of their
mistakes.

Dr. Katju hag been very kind to us.
Whenever we go tq him, he receives
‘us with open arms. But, whatever re-
presentation we submit, 1 am sorry to
say, he will immediately, put into the
waste paper basket. That ig an insult
‘to us. We know there are in India
about 12 croreg of backward people,
like the Scheduled castes, Scheduled
tribes and other backward classes, who
form nearly 1/3rd of the total popula-
tion of this country. For generations
we have been subjugated, we have
been dominated and we have been ex-
ploited by the higher classes, and the
privileged people. The present Govern-
ment is not only heavily influenced by
them but they are more or less ruling
the country. I am definitely of opinion
that this: country will not go forward
'so long this country is ruled or in-
fluenced in any way by these privileg-
ed classes of people. Our Ministers,
if they really want to serve the peo-
ple, as their real servants should elimi-
nate the influence of these people, They
should themselves keep absolutely clear
of these enemies of the society. 1 am of
opinion that today the Government is
dominated by this section of the peo-
ple.
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I have got a few suggestions to make,
So big is our problem that by .appoint-
ing a Commissioner, ‘you cannot solve
it. My hon.. friend Shri Jaipal Singh
has suggested for constitution of a
separate Ministry to tackle with prob-
lems of Scheduled Castes and tribes, I
also support the suggestion that a
separate Ministry should be constitut-
ed immediately. I know Shri Srikant
is a good man. [-alsp realise his short-
comings, his drawbacks. Small as he
is in position he cannot go against his
Ministers. There are bosses over him
like the Finance Minister, the Planning
Commission and Dr. Katju. The only
way is to have a separate Ministry to
effectively deal with the Sch. castes
and tribal prohlems. )

It is often said that our country is
pledged to be a welfare State. What
do you mean by a Welfare State. when
vou have not abolished untouchability?
Today we see many cases and are
also reading in the papers about
schools amd public institutions being
deserted because one or two Harijans
were appointed as teachers..- These
things are occurring daily. We have
in this country lawgs to punish persons
who commit simple crimes like theft,
robbery, ete. But, you have no law to
punish those people who are upholding
this heinous crime of untouchability.
This is a disgrace to the country. Imme-
diately, the Centre should introduce
in this House a legislation to punish
those people who uphold untouchabili-
ty.

This country once belonged to the
Scheduled caste people. and the Sche-
duled Tribe people. Today, they have
been driven to the outskirts of the
towns where rats and other animals
infest and the tribal people have been
driven to the hills. You are occupy-
ing the rich plains of the country which
were theirs once upon a time. You are
now refusing to share a little bit of
this land with them. Today, we have
been seeing in places like Pardi where
those people who demanded that the
Adivasis should be given sufficient
land, have been punished and sent to
jail, and yet you dare talk of a welfare
State where every citizen, Irrespective
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of caste, etc., will be treated alike.
Immediately, land should be made

available for the Scheduled castes and
tribes.

A large portion of the report of
Shri Shrikant is covered by details of
his tour. As my hon. friend Shri
Jaipal Singh said, the officers go and
meet the Congress leaders only, and
also Government officers. They never
meet the people. The Government
officers draw up a programme, they
are taken here and there and then let
off. They would come back and sub-
mit a report. The non-Congress peo-
ple and tribal leaders are never invit-
ed to meet them. We do not expect
them to go to every corner of the
hill areas. At least they should in-
form the people about their movements.

An Hon, Member: He has.

Shri Rishang Keishing: So that
they might come and meet you and
submit their viewpoint tg you. You
have failed in that respect also.

Lastly, Sir, I would like to say that
the tribal people, as my hon. friend
Mr. Jaipal Singh said, are not beggars.
We are not looking for the mercy of
these Ministers. We are far away
from it. We value the tribal dignity
ang independence. We do not want
to be treated as beggars. Pandit
Nehru's mercy, Dr. Katju's mercy and
some other Minister’'s mercy would
not help us. Today we want that
there should be a concrete policy and
programme with which you will solve
the problems. So, I have suggested
already that redistribution of land
and economic rehabilitation etc., etc.
of these tribal people and Scheduled
Castes should be immediately taken
into consideration. Please do not
think that we are looking to you
always to have your mercy and
favour. It is only the opportunists
and some of the self-interested people
who will come and beg you, but others
will never do that. We stand for our
vights, we fight for our rights. 1t
you do not take proper action. you
will not be sitting here after ten years.

Mr. Deputy-Speaker: The hon.
Minister, Dr. Katju.
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Dr. Rama Rao: May I submit that
for my entire Party you have given
only five minutes? There must be
equjtable distribution of time,

Mr. Deputy-Speaker: I am sorry. 1
was not entirely in charge of the
whole thing.

Shri Sivamurthi Swami (Kushtagi):
Nobody has spoken from Hyderabad.
There is a land movement in Hydera-
bad. I want to speak.

Mr. Deputy-Speaker: India ig one
and indivisible.

Dr. Katju: Mr. Deputy-Speaker, Sir.
some of the speecheg that were de-
livered this morning with so much
eloquence and so much vehemence, it
occurred to me, were really speeches
made for the amendment of the Con-
stitution, because my hon. friends who
spoke were far away from the matter
in hand as it ig governed today by
the Constitution.

I must say that I was rather sorry
to hear not g word of appreciation of
what the State Governments are
doing and bave done in the past in
this fleld of welfare of the Scheduled
Castes and tribal people. Please
remember one thing' it ig not only in
this Parliament that we have reserva-
tion of seats. we have friends here
coming from Scheduled Castes and
tribal people. In every State Legis-
lature they are strongly represented.
1 come here to this Parliament from
Madhya Bharat. There, we have &
State Legislature with a membership
of 99, and out of them 17 are reserved
for Scheduled Castes and 12 for tribal
people. So. in a House of 89 you
have 20 Members from Scheduled
Castes and tribal people. Are they
all sleeping over it? Do they not
exercise moral pressure daily on the
Ministers to see that something should
be done. Similarly, in Uttar Pradesh.
out of a House of 429. I believe, there
are no less than 81 Members coming
from the Scheduled Castes. Ag I
said, everybody represents. I do not
complain at all about it. But in this
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very report there are sections indica-
ting to you what has been done and
what the Governments are doing for
the economic welfare, for the social
welfare, for the moral welfare of
these people. My hon. friend Mr.
Chatterjee spoke very warmly about
educational progress, compulsory
education, free education etc. Now,
you read the Chapter which deals
with -what is being done in the educa-
tional sphere in many States, and you
will find that in many States—Bihar,
Bengal, U.P.—education for boys of
the Scheduled Castes is completely
free...

An Hon. Member: But not compul-
sory education.

Dr. Katju: ... from the elementary
stage right up to the University. I
am not saying this by way of jealousy
or anything like that. 1 am not a
born Scheduled Caste man, but 1
have served with Gandhiji for the
last 30 or 31 years. Some Hon. Mem-
ber over there said: “Well, how many
servants do you keep of the
Harijans?"” and that rather pricked
me., I am not thinking in terms of
the domestic service of Harijans, but
1 think, like many . others here,
hundreds of thousands, when we have
servants we do not think of them in
terms of servants or castes, but re-
gard them as members of the family.
I have got scveral who are hke my
younger brothers. They live there.
We who have served and sat at the
feet of Gandhiji have forgotten all
that.

Therefore, I do say that you read
thig report. Please say whatever you
want to say about me either by name
or innuendo, but for God's sake be
fair to the people who are doing some
work in the States themselves. From
the report itself you will find that
every State ig occupledq with promot-
ing the social welfare. the educational
welfare, awarding scholarshipg etc.
For instance, I have got here: In
Bihar there are no fees. In Bombay
they have spent Rs. 24,71.000 on the
Scheduled Castes., on the backward
classeg Rs. 35.25.000 and all that.
Several crores. I do not want to tire
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the House, but I do ask you, in fair-
ness to your brethren in the States
who are Memberg there, whg are
serving there and whg are trying
there, to be fair to them.

Now, so far as the Constitution is
concerned, what has thig officer to
do? It is part of the Constitution. It
is all in the sphere of the State work.
He is appointed under Article 338..

Shri B. 8. Murthy (Eluru): Nothing,
ig put there.

Dr. Katju: ... “to investigate all
matters relating to the safeguards
provided for the Scheduled Castes and
Scheduled Tribes under this Constitu-
tion and report to the President upon:
the working of those safeguards at
such intervals ag the President may
direct,..”

It is all in the sphere of State activity.
Amend the Constitution. Take all
this away from the State Govern-
ments. Say that the Central Govern-
ment should run all these social wel~
fare schemes, run all these schemes
for  Harijans—colleges, vocational:
centres, techniral institutions, un-
touchability and every blessed thing—
and then, of course, I quite agree that
there should be room for a Ministry
of Social Services or Social Welfare.
But now the work is going on in the
States. Every State is doing some-
thing,—may be a little slow, may be
a little fast. In Bihar they are doing
wonderful work. In Bombay they are
doing very well. In Uttar Pradesh:
they are doing very well. For the-
next two or three years Rs. 40 crores
is golng to be spent.

My hon. friend over there raised
the point that it is rather extravagant..
I shall get thig matter investigated.
Government machinery is always @&
little extravagant. You better have
non-official machinery and this thing:
will be done on the right path.

I only want to take another ten-
minutes or so, but I do want to take
a proper view of these matters. Re-
garding untouchability, I ventured to-
inform the House that a Bill will be
introduced, In order t6 save time, so-
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that immediately public opinion may
be available to us, it will be published
in the Gazelte probably in a day or
two, say Monday next. Hon. Members
may read that. We will do the utmost
that we can. But I would Ttke to
venture to appeal to my hon. friends
from the Scheduled Castes that .this
untouchability is not merely between
g high caste and a low caste, but it
is there graded even amongst the
Scheduled Castes themselves.

Shri P. N. Rajabhoj: It is only on
account of you.

Dr. Katju: You better get rid of
me. and if you think that by getting
rid of me. you can get rid of this un-
touchability, 1 am perfectly at your
disposal, you can cut my throat. You
are talking here sitting in Delhi, you
do not go to the vtllages and see what
is happening.

sﬂﬂeq#omﬁw LLE R K
surer T faar &1

Mr. Deputy-Speaker: Order, order.
‘These are some of the facts, of which
the hon. Member must be aware.

.Dr, Katju: My hon. friends canno!
restrain themselves. .

Shri P, N. Rajabhoj: I have a right
to speak, Sir.

Mr. Deputy-Speaker: Order, order.

Shri P. N. Rajabhoj: When the hon.
Minister says something wrong, it is
our duty to correct him. There are
no caste dilferences among the Schedul-
ed Castes.

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): These . differ-
ences are there only among the
‘Brahmins: amongst the Scheduled
‘Castes, there is no untouchability at
all. (Interruptions).

Mr. Deputy-Speaker: Order, order.
‘These age-long differences are there.
The hon. Minister is trying to develop
his argument now. Hon. Members
had their own opportuhitieg to speak.
“There is no good interrupting the hon.
Minister like this. The hon. Minister
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need not look at them, he miay look
at me, and speak

Dr. Katju: They have such magnetic
influences..on me, that I cannot help
looking at them. Anyhow, now I shall
look at you and speak.

As I saig earlier, I am a devotee of
Gandhiji, and so my personality is
of no account. Apart from what Gov-
ernment may do in the administrative
sphere, there iy a good deal more to
be done in the persuasive sphere, and
I wish that all my hon. friends and
everybody else outside would join
together to eradicate this curse of
untouchability throughout the land.

Great stress was laid upon appoint-
ments. So far ag I am personally con-
cerned, though they have wanted only
iwo Ministers, I am prepared to give
them four Ministers, four Deputy
Ministers, and 8 Parliamentary
Secretaries. You may have them as
much ag you like but please remem-

_berm.

Shri Nanadas (Ongole—Reserved—
Sch. Castes): What about a separate
Minister  for  Scheduleq Castes?
(Interruptions).

Dr. Katju: But my friends forget

one thing very much. (Interrup-
tions.)
Mr. Deputy-Speaker: Order, order.

Hon. Members may keep silent.

Dr. Katju: If you appoint two Minis-
ters, and three Deputy Ministers, the
result will be that out of 12 crores of
people, only flve will be better provid-
ed. What 1 have always been think-
ing of has been for the purpose of
improving the lot of all these 12 crores
of people, and not five or six people.

Let me tell you one thing. Here is
my hon. colleague sitting in the
House. ' Somebody mentioned the
name of a former colleague of mine,
holding charge of the Law Ministry,
the illustrious Dr. Ambedkar. When
we - had two Scheduled Caste Minis-
{ers in the Central Government. was
the condition of the Scheduled Castes
materially improved? Let ug get a
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clear answer to that. (Interrnptions.)
The point is this. As my hon, friend
Shri Jaipal Singh wag saying—I
seldom agree with him, but on this
occasion I agree with him—it is real-
ly not a question of having two Minis-
ters or no Ministers. I am longing
for the day when the number of high
officers, members of the UPSC, the
State Public Service Commissions,
- «fficers in the army, navy and every-
* where else, will increase to such an
extent, that the services would be
genuinely representative of every sec-
tion of the community, including the
Scheduled Castes and the Scheduled
Trihes. That ig my innermost desire,
and I hope thal I may live to see it.
But the way you are putting it, I tell
Yyou as an advocate, is not a persuasive
.one....

Shri P, N. Rajabhoj: Our way is
quite correct. A time will come.
when we will rule this country.

Dr. Katju: ...because you forget the

country, and you think that if you get

& Scheduled Castes Minister, he will
be your representative. It is just like
saying, if I get 3 Brahmin Minister,
that Brahmin Minister wi]l not look
to India, will not look
to the interests of the Anglo-Indians,
or the Sikhs or the Parsis, but he will
only look to the interests of Brahmins,
and he will protect me. (Inter-

ruptions.)

Shri P. N. Rajabho}: Brahmins are
everywhere, throughout India. Our
heart is burning like anything when
we see that they always keep us away
from our rights.

Mr. Deputy-Speaker: Order, order.
That is not the proper way of looking
at it. :

Shri B. S. Murthy: My hon. friend
stafed that his heart is burning. So,
let us wait for a minute. (Interrup-

tions).

Mr. Deputy-Speaker: Order, order.
Let there be greater seriousness in
the House,

Dr. Katju: This debate sometimes

degenerates on that side, due to lack
of, shall 1 say, sincerity and serious-

639 P.S.D.
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ness, and therefore it creates no in-
fluence anywhere. [ wanteq it to
be influential ang weighty. A weighty
speech was made by my hon. friend
from the tribal areas, from Madhya
Pradesh. There was ano‘her weighty
speech, if you will allow me to say
so, by my esteemed hon. friend re-
presenting the Anglo-Indians. He
drew pointed attention to some facts
about the grants. I was to some
extent aware of them in Bengal.
Probably it was due to the number of
children or something like that, I do
not know. But I shall have all that
carefully examined and investigated.
If necessary, I shall write to the State
Governments, and draw their atten-
tion to it. These things can be done.
But if you say, as my hon. friend Shri
N. C. Chatterjee in a fi* of generosity
says. oh, minimum qualifications are
not required for the post of 3 Govern-
or. therefore appoint g Governor from
amongst these people. What ig it?
The Governor is a heaq of the Siate...

Shri P. N. Rajabhoj;
Mussalmans everywhere.

Appoint

Dr. Katju: Just consider what be
says. There is a Governor in his own
State, belonging to the Christian
community. He wants to lower the
status of a Governor by saying, you
can appoint any one, he may not have
even the minimum qualification. To
try to lower and degrade the office of
the Governor....(Interruptions.)

Shri B. S. Murthy: On a point of
order, Sir...

Shri N. C. Chatterjee (Hooghly): It
ifs entirely wrong and improper to
attribute that statement to me. I do
not think that that point...(Inter-
ruptions.)

Shri B. S. Murthy: On a point of
order. The hon. Minister stated that
by appointing Harijans, the standards
will be lowered. Is it not an insult to
the community?

Mr. Deputy-Speaker: Order, order.
Nothing of that kind. The hon. Mem-
ber Shri B. S. Murthy has evidently
not understood or followed the line
of reasoning of the hon. Minister, He
has stated that such a great man is
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in charge of the governorship of West
Bengal, and how can we afford to
reduce the dignity of the office. Mere-
ly because hon. Members say that no
qualifications are necessary for the
post of Governor, therefore, anybody
can be appointed, can we appoint per-
sons with no gualifications and thereby
lower the dignity of the post to which
persons of extremely high qualifica-
tions are appointed? That is the line
of argument that hag been adopted by
the hon. Minister. so far us I have
been able to see.

Shri P. N. Rajabhoj: The hun.
Minister is orthodox-minded. (Inter-
ruptions.)

Mr. Deputy-Speaker: Order, order.
The hon. Member Shri P. N. Rajabhoj
has a habit of getting up almost every
time. 1 will not name him. but I am
really sorry he should again and
again get up thinking that it is a big
privilege to get up and interrupt.

Shrl P. N. Rajabhoj: I am also very
s0rTy.

Mr, Deputy-Speaker: If the hon.
Member interrup:s again, I shall have
to take more serious notice of it.

Shri P. N. Rajabhoj: T can walk out.

Dr. Gangadhara Siva (Chittoor—
Reserved—Sch, Castes): It ig only on
a point of information that he rose,
and not on a point of order.

Mr. Deputy-Speaker: He did not
say 80.

st qto go TrInR® ¢ A TR
A v ww weaw fwr AR
Iq AT T ANAT 2 A wgAT qgaT

Mr. Deputy-Speaker: He is not the
only representative of that com-
munity. There are other hon. Mem-
bers sitting all round the House, re-
presenting that community. Again
angd again, he wants the impression to
be created that he is the sole accredit-
ed leader of his community, and goes
on interrupting the proceedings in the
House. I would not allow this any
more.
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Dr. Gangadhara Siva: It was only
a question of information, and not a
point of order. Am I to understand
that' there are no qualified persona-
litieg for that post, in our community?

Mr. Deputy-Speaker: There are
many qualified people. There is no.
question of that.

Shri 8. S. More (Sholapur);: But
none jg selected.

Mr. Deputy-Speaker: I thought the
hon. Minister was only answering.
some general remarks that no quali-
fications are necessary. I do not
think the hon. Minister wanted tc say
that there are no qualified people
available from among Scheduled
Castes. On the other hand, froin the
report 1 find that there are students.
who have taken to law, who have
studied up to M.A,, and so on, 80 per
cent, of the scholarship applications:
from Scheduled Castes candidates
have been granted. 75 per cent. of
scholarship applications from the
tribal people have been granted. and
80 on. (Interruptions.)

4 p.M.

Dr. Katju: 1 wag rather hurt...

Mr. Deputy-Speaker: The thon.
Minister may say clearly, so that
there need not be anv misunderstand-
ing. The difficulty is that some-
times. ...................

Shri 8. S. More: On a point of order;
Sir. Can the Deputy-Speaker give
some guidance to the Minister regard-
ing hig responsibility.

Mr. Deputy-Speaker; Order, nrder.
Sometimes humour can be carried too
far. I am very sorry about it. This
is a very scrious matter. There are
a number of hon. Members who feel
very much that sufficient things have
not been done. Each one has ¢ome
forward with his own grievances.
They are being considered. The hon.
Minister ig trying to give an explana-
tion to the best of hig ability. Now,
when I make a suggestion, let there
be no remark of this kind. I do not
think it right at all that we should
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indulge in remarks which will be
laughing-stock for the rest and for
ourselves also.

Dr. Katju: Sir, 1 did not want to
say anything, but I wag rather hurt
by a comment made by my hon.
friend, Mr. Chatterjee, in his speech
yesterday when he said: ‘'You have
said somewhere in this report that
there should be a minimum qualifica-
tion for appointments to certain jobs'.
Then he said: ‘'Why don't you appoint
them Governors for which no mini-
mum qualifications are required?”” I
thought thig was a very unfortunate
remark. It tended to lower the status,
the dignity, the rank and the office of
Governor, because that high office
requires first-clasg qualifications. That
was what I intended to say. That
was the only thing. So far as quali-
ficationg are concerned, so far as
education ig concerned. in the Schedul-
ed Castes, in the tribal areas, I know
that there are advocates, doctors and
physicians, and we can trus: that the
State Public Service Commission will
do the needful when appointments are
made. In thig very report, you will
find—I think in appendix III or IV—
in different States how many people
have been appointed in th: reserved
posts. The number may be small in
some States, great in some: but every-
thing is being done to carry out this
thing.

For instance, I read yesterday in a
paper from Allahabad—I dg not know
anything about the facts, but thig is
a sort of jacket news:

“Jobs go abegginy in Banaras
and the disirict authoritizs are
having a novel experience of get-
ting no applications good, bad or
indifferent, for filling vacancies in
the Revenue depariment. The
posts are. of course. meant only
for Harijans.”

May be true. I do not know. There
are no applicationg made. Therefore,
we do not know the history of it.

What 1 have been saying to the
utmost of my ability was that instead
of diverting the debate and the atten-
tion upon the number of services, cur
attention should be devoied hnere,
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elsewhere in the States, for raising the
educational, social and economic level
uf the total people. And ag soun as
that level is raised, I am perfectly
certain that in every sphere of our
national life, ministerial, political,
military—every sphere—you will find
first class men coming from every
part of the country. I have full
admiration, great admiration, 1 teil
you how much I admire my friend
over there (referring to Shri Uikey).
because if there is on: community
here in India which has stood firm to
the rock of independence and suffered
all sorts of privations during the last
two thousand years, it is the Adibasi
community, the men who retired into
the forests and jungles but would not
allow themselves to be subjected by
any ruler—may be foreign or inay be
from India. They are a flne people.
You have only to look at them. We
are doing our best.

Shri P. N. Rajabhoj:
Scheduled Castes.

Dr. Katju: We want them to come
up. Therefore. our attention and our
most vigorous efforts should be direct-
ed to them by providing money, by
providing every sort of relief for rais-
ing their level as a whole, By ap-
pointing people to one or two offices—
I am not saying that they shoulq not
be appointed:; if competent men are
available, you appoint as many ag you
like—but if you think that by apoint-
ing one officer or two you will get
something which you will not get
otherwise, il may be we are misdircct-
ing ourselves. That wag all that I
intended fo say. I do not want {o
sound a discordant note...

Shri Syamnandan Sahaya (Mu:za-
flarpur Central): ...and detain the
House any longer.

Dr, Katju: I have already said about
the Anglo-Indian community that T
shall have the poin{s raised examined.

Secondly, my hon. friend {from
Madhya Pradesh safid—I know it—
that in several areas--Rajast-an,
Madhya Bharal--the tribals have not
heen properly enumerated, proocrly
entered in the census. Now, we might
get the President's order connected,
but it is a matter of not very urgent

Not for
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importance. So 1 thought to myself
that I had better wait till the submis-
sion of the Backward Classeg Commis-
sfon's report. They will go into it;
they have been directed to go into this
matter, and this we can then do it all
at once.

‘Lastly, Sir, here is this report. This
wag submitted to us sometime early
in the year andq some hon. friends told
me that it does not contain a sufficient
narrative of what action hag been
taken upon the suggestiong made by
‘the Special officer. The next report
will be due early in the year—just
‘like this—and if I can manage it and
il the hon. the Speaker will agree to
it, we may have an earlier debate
upon. the report so that it may 1ot
become out of time. This is for the
year 1952-53 and we are now at the
end of the year 1953. We will get the
next report for 1953 in February or
March and we might have an earlier
debate. in the month of April or NMay
if time is available.

Let me assure the House
before I sit down that I
cordially welcome thig  debate,
I look forward to constructive sugges-
1lions. You may condemn me person-
ally as much as you like. That does
not hurt me because I try to do my
duty. You may rest assured that,like
the heart of all of you, my heart s
in this work. I want to see these
people rising because India cannot
prosper, India cannot remain free and
independent unlesg we have these 12
crores of people with us. Do you
mean to say that without these 12
crores of people, we can shine in this
world? They are part of us; they are
as much the rulerg of thiz country as
T am. They have got the vote. They
can do anything they like. But we
want to proceed as quickly as we can,

vigorously. Therefore. 1 ‘- welrome
constructive suggestions. 1 shall get
every speech examined. I do not

%know what the result will be of that
examination, because very few sugges-
tions made have been constructive—
excepting those of Mr. Anthony and
my hon. friend over *here. Otherwise.
it has been a cry—appoint a Lieuten-
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ant Governor, appoint a Counsellor,
appoint this or that. (Interruptions.)

I shall get that also examined, and
we shall consider all aspects.

Shri Ganpati Ram: On a point of
information, Sir.

Mr. Deputy-Speaker: So much has
been said.

ot morafa ow Wl ST SR
wgigs A FFarm fF awrewm ¥ W=
fearzt & sz gt AFFRA ¥ fag
dygee a1z & FedmacT AdY faay,
¥ I4 ¥ Fear AgME fF A 3T A
TIET HETEST, AreTo WL {EIX T0A
wrzdt ¥ FRAT §

Mo WEX : F WT Kt 7TH & T4
¥ gar, vy ¥ ffwaww |

Shri Kelappan (Punnani): Mr.

* Deputy-Speaker, Sir. I did not want to

interrupt the IHome Minister when he
wag speaking. Now, he was speaking
about the dignity and the status of the
Governor and all that. 1 should like
to remind him that Gandhiji once said
something to the effect that he would
be happy to see a Harijan girl raised
to the position of the President.

Mr. Deputy-Speaker: But Gandhiji
did not say that the Harijan girl reed
not know ABC.

Shri Velayudhan: Nobody said that
an llliterate man should be appointed
ag Governor.

Mr. Deputy-Speaker: That g all
right. We are now going off the (rack.
The only point was that some mini-
mum qualifications were placed. He
said those minimum qualifications
must be satisfied. Then the hon.
Minister understood that it was said
that there were no minimum quali-
ficationg laid down for Governorships
and therefore appnaintments should be
made to that post. Then he said that
the post of Governor requires Thigh
qualiflcations.

Dr. Kailju: Exactly.
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. Mr. Deputy-Speaker; That is what
the hon. Minisier wanted to mean.

Now, there are a number of amend-
ments that have been moved.

Shri P. N, Rajabhoj rose—

Mr. Deputy-Speaker: Order, crder
please, The hon. Member does not
know, even after he has been here for
a year and a half that he ought not
to get up when 1 am standing.

Out of these various amendments, if
any hon. Member wants to have his
ameéndment put to the House I will
put it.

Shri N. C. Chatterjee: Only one, No.
20, Sir; you may kindly put it to the
vote.

Mr. Deputy-Speaker: In the name
o_r?

Shri N. C. Chatterjee: Mr. Rajabhoj,
Bir.

Shri Jalpal Singh: Sir, my amend-
ment, No. 8 may also be put to the
vote.

Mr. Deputy-Speaker: The hon.

Member wag absent when he was
called. Therefore it has not b2en

moved.
sit norfr o ¢ FTSEE oY, A
W srERw ¢ I X X &Y fame
A T W FL A, A7, AGA THMET
# it e feeett w1 e 2, WEr ¥ -
gre FEREEH ¥ |
Mr. Deputy-Speaker: Many things

are important; 1 will put No. 20 to the
vote of the House,

Shri B. S. MURTHY: Sir, my amend-
ment. No. 6, may be put; it is a very
innocuous amendment and [ think the
Guvernment can accept it.

Mr. Deputy-Speaker: Yes, No. 6 also.

Shri Nanadas: Nos. 44 and 45 also,
Sir.
Mr. Deputy-Speaker: Yes, 44 and 45.

Now. I will put amendment No. 6,
the amendment of Mr. Murthy to vote.
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The question is:

That in the motion, the following
be added at the end, namely:—

"

and having considered the
same, this House is of opinion
that Government should take
more constructive stepg in order
to remove all the disabilities to
which these Communities are
subjected to al present.”

The motion was negatived.

An Hon. Member: No. 8, Sir?

Mr. Deputy-Speaker: He did not
presg it.
Shri Jaipal Singh: Sir, you said

that I did not presg it?

Mr. Deputy-Speaker: The hon
Member was not present here at thet
time.

The question is:

That in the motion, the following
be added at the end, nanely:—

“(a) and having considered the
same, this House ig of opinion
that in order to raise the
social level of the Scheduled
castes, all reserved posts iIn
Government services should
be filled with Scheduled Custe
candidates by relaxing s me
of the conditions such as
minimum  qualification etc.

. which may not be fulfilled by
Scheduled Caste candidates;

(b) the Government should grant
special scholarships to deserv-
ing Scheduled Caste students
for going to foreign countries
for higher academic &and
technical education;

(¢) the landless Scheduled Ca:te
people should be provided
with land and other imple-
ments so that unemployment
among those people would be
minimised. and that special
Taqavi Loang should be given
to them in the initial stage;
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(d) a separate Ministry on the
same lineg as that of Rehabi-
litation Minisiry should be
formed with a view 1o safe-
guarding the inlerestg of the
Scheduled Castes and Sche-
duled Tribes and to bring
them to the level of other
advanced classes in India in
economic. educational and
social matters; and

(e) immediate steps should be
taken to provide Scheduled
Castes and Scheduled Tribes
with  compulsory primary
education all over India.”

The Noeg have it.

An Hon, Member: The Ayes have
it.

Mr. Deputy-Speaker: I find only 25
for. and a very large number against.
The amendment is lost.

The motion was negatived.

Shri Nambiar (Mayuram):  Sir.
many are in the lobbies.

Mr. Deputy-Speaker: Any  hen
Member or the whip of a party raust
keep his Members ready here.

Shri Nambhiar: The bell may be
rung. What is the use of the bell,
Sir?

Mr. Deputy-Speaker: I am not going
to ring the bell. It is not for bringing
in lazy Members. The hon. Menibers
have come here leaving their liomes.
What are they here for? What is the
attraction in the lobby? They not
only do not discharge their duties but
impose additional responsibility upon
the Chalir.

The question is:

That in the motion, the following be
added at the end, namely:—

“and having considered the same,
this House is of opinion that
the cullivable waste lands
in the country and the waste
lands reclaimed by the
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Government organisations
buth of the States and of the
Centre, should be distributed
‘ to persons belonging to the

* Scheduled Castes and
Scheduled Tribeg without
any delay.”

The motion was negatived.

) Mr. Deputy-Speaker: The question
is:

That in the motion, the following
be added at the end, namely:—

“and having considered the same,
this House is of opinion that—

(a) members of the Scheduvled
Tribes, whg have been
adversely affected by the
prohibition of jhuming or
shifting cultivation should be
rehabilitated: .

(b) the Scheduled Tribes of
Tripura should not be ousted
from the land belonging to
them due to the requisition-
ing of such land by the Gov-
ernment for settling otuers
there;

(c) free land. implcments and
seeds should be given toland-
less persons belonging 10 the
Scheduled Castes and
Tribes."

The motion was negatived.

Mr. Deputy-Speaker: All the other
amendments are lost.

There ig no more to be done regard-
ing thig motion. I{ hag already been
iaken into consideration.

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1953-54

Mr. Deputy-Speaker: We will now
proceed to the consideraiion of the
supplementary demands for 1953-54.

If any of the hon. Members who
have given notice of cut motions want
any of the motions to be moved, they
may stand in (heir places,
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The Deputy Minister of Finance
(Shri M. C. Shah): Many of them ure
out of order, Sir.

Mr. Deputy-Speaker: So far ns the
«ut motions on Demand No. 1 are
«oncerned, I find only No. 1 to ve in
.order. I will hear other hon. Mem-
ibers if they want to presg thew
.motions,

Mr. Gurupadaswamy has given
notice of a cut motion for economy
in various items of expenditure for
‘which the -supplementary demands for
grauts are requested. Hon, Members
might know—how often I have to
repeat it—that there are three kinds of
-cut motions. One ig for the refusal
«0f supplies. That relates io policy.
‘The total demand might be ra2duced
to one rupee. The other kind is for
individual grievances,—that the. de-
mand may be reduced by Rs. 100.
That will be a token cut for drawing
the attention of Government regard-
ing that particular matter. The third
kind is economy cut. Wherever tnere
iy an economy cut, the hon. Member
must show the particular items in
which cconomy can be effected, say
an item of Rs. 15973, and they must
suggest the solution’ There cannot
be a general cut molion that the de-
mand be cut by Rs. 100/- in these
economy cuts. Anyhow, 'l am allow-
ing this. All the same, I am willing
to admit ‘Economy’, so that in future
they may follow it. Regarding the
others, 1 wish to say this. These are
Supplementary Demands and cn the
‘Supplementary Demands, for a new
service or for a service which was not
‘thought of and for which no provision
was made in the original budget, for
such a thing that is coming up fer
discussion for the first time, hon.
Members can go into it wholly, into
the policy etc., and throw it out if
they like, but if the matter has already
been raised in the budget discussion
or a provision was already made in
the budget, on a matter of policy no
discussion can now take place. On
that ground I am unable to accept
2,3, 4. 5, 6 and 7 of these Cut Motions.

Shri N. Sreekantan Nair (Quilon
erum Mavelikkara): 2 is reasonable,
Sir.
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Mr, Deputy-Speaker: “Government's
indifference to the crisis in the
cashew nut industry” wag dischssed
already. I think there was also a
Bill regarding cashewnut industry.

Shri V. P. Nayar (Chirayinkil): No,
Sir. 1 only pointed out certain speci-
fic cases.

Mr. Deputy-Spcaker: One other
thing. Do any of the items in the
demangd for a supplementary Jrant of
a sum not exceeding Rs. 4,27,000

relate to expenditure on cashewnut
industry?
Bhri N. Sreekantan Nair: That is

included here. An officer for enquir-
ing into the cashewnut industry has
been sent to the Travancore State.
This ig a new question and it was not
provided in the budget already.

Shri V. P. Nayar: In view of the
representations made to the Com-
merce Minister that the position in
respect of the cashewnut industry is
very grave and that the Government
of India must take immediaie steps
in the matter, the Government seems
to have sent this officer.

Mr. Deputy-Speaker: Let us hear
the hon. Minister.

The Minister of Commerce (Shri
Earmarkar): I might say that the
officers for whom provision hag been
asked for now are these—Officer on
Special Duty for Cottage Industries;
OfMcer on Special Duty for Automobile

Industry; one Deputy Secretary to
deal with exports; one Deputy
Director, Exhibitions; one other

officer for the Industry Journal. We
have not asked for any amount
for the‘ cashewnut industry.

Mr. Deputy-Speaker;
that does not arise.

Shri N. Sreekantan Nair: The other
item is travelling allowances.

Mr. Deputy-Speaker: That also does
not relate to the cashewnut industry.
The hon. Member does not know the
position and he cannot assume. What-
ever has been specifically stated is
stated.

Therefore,
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Shri V. P. Nayar: There is a specific
provision for ‘Other Miscellaneous
Items’. We should be very clear on
this. They cannot send the officer and
find money f{rom sources which are
not voted. This is a new matter
which came up before the Govern-
ment only last month., How are they
meeting the funds for this purpose?

Shri N. Sreekantan Nair: Please sce
page 3 of the Supplementary Demands
for Grants, Sir. '

Mr. Deputy-Speaker: Does ‘other
miscellaneous items’ include cashew-
nut industry? The hon. Minister will
look into the matter. But hon. Mem-
bers might know that with respect to
the Budget Demands, from one inajor
demand, no transfer can be made
to another major demand,
and from a minor head in
the same sub-head transfers can be
made, and whenever there is provi-
sion, they do so. It is only when they
dg not have sufficient money, they
come to the House. Under thrse
circumstances, I am sorry this matter
cannot be raised.

Shri V. P. Nayar: That is not the
point we have sought to raise, Sir.
There is an omnibug entry ‘other
miscellaneous items’. We want to
know precisely what it is.

Mr. Deputy-Speaker: They may ask
for information about such items by
means of questions, but now I do not
allow Cut Motiong 2, 3, 4, 5, 6 and 7.

Shri V. P. Nayar: What ig the in-
crease in travelling allowances?

Mr. Deputy-Speaker: You will have
a chance ang you can ask then.

Shri K. K. Basu (Diamond Har-
bour): Regarding 7, actually the
Minister said last time that there was
going to be a conference to review the
working of the GATT. Iere there
is only the Demand, but as yet we do
not know whal has been the experi-
ence of the Government with regard
to the working of the GATT, whether
they are going to review it or whether
the position has changed.
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Mr. Deputy-Speaker: My only point
ig this, There are varioug procedur-
eg which hon. Members are fully
aware of. Whenever they want to
raise a debate, they get it as they
got one day for External Affairs, It
ihey wanted to be particular &ahout
knowling the position relating to this
conference angd get assuranceg from
Government, a day for debate would
have been allotted. This cannot be
raised in a Molion like this. I am
sorry I cannot allow it under this
head. Now, BShri Gumipadaswamy
may speak on No. 1, but let him be
brief.

Dr. Krishnaswami .(Kancheepuram):

Let us have a day in the next Sension
for discussing the GATT.

Mr. Depuaty-Speaker:: The hon.
Member might write to the Leader of
the House about it. I am not n 2
position to deal with it now.

Demanp No. 1—MinistTRy orF ComM-
MERCE AND INDUSTRY

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 4,27,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1854,
in respect of ‘Ministry of Com-
merce and Industry’.”

Economy in various items of
expenditure

Shri M. S. Gurupadaswamy (My-
sore): I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 4,27,000 in respect of
‘Ministry of Commerce and In-
dustry’ be reduced by Rs. 100."

Sir, I ind various itemg of axpendi-
ture given under Demand No. 1. I
wish to get a few clarificationg from
the hon. Minister regarding certain
matters that arise. The expenditure
incurred on the publication of the
Journal, Industry and Trade is ex-
travagant and wasteful, because the
amount that is being spent on the
purchase of paper that is required
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for the Journal is not purchasedq in
the open market and the paper ig not
purchased at prevalling market rates.
The quotations called for by the
Ministry are excessive and the drms
that have been supplying are quoting
exorbitant rates. So, there ig a clear
case of a large expenditure on the pur-
chase of paper for this journal. We
do not know how much is being spent
on the printing of this journal, 1 do
not say that we do not want the
journal or we should stop the printing
of the journal. We want the journal
but 1 suggest that stepg be taken to
improve the standard of the journal.
the quality of the journal and steps
also be taken to issue a more compre-
hensive journal covering all items. I
find that there is some improvement
in thig regard, but it is not sufficient.
If adequate steps are taken and {f a
serious attempt is made, the journal
may be made more comprehensive
and more informative. Further as I
said before, steps should be taken to
cut down the expenditure as there
seems to be a lot of waste in this
item. Then, Sir, regarding the
exhibitions and the duties of officers
who are asked to look after these
exhibitions, I want to say a few
words. The tendency of the Govern-
ment seemg to be to open exhibitions
mostly in the western countries—
Europe, Canada and such other coun-
tries, and not to open exhibitions in
South-East Asia or the Middle
East. So, I want g positive
assurance from the Minister that
hereafter he will not only concent-
rate upon exhibitiong being opened
only in Western Europe, England or
Canada or America, but also in the
East. It is necessary that we should
capture the neighbouring markets—the
markets in the Middle Easi Pnd
South-East Asia. So far, no serious
attempt has been made to popularize
our industries and our industrial pro-
ductg in those parts. Also, no attempt
has been made to popularize our
goods in East Africa and North
Africa. So, it is very necessary that
steps are iaken in this regard.

Then, Sir, regarding expenditure
on the exhibitions, I feel the expendi-
ture can be considerably reduced. We
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have got so many trading agencies of
our own or consulateg in various
countries. Ng atlempt has been made,
or, if attempt has been made, no
serious attempt had been made and
no adeguate steps bave been taken to
ask our consulates tg take up the
entire responsibilities or organizing .
the exhibitiong in those countries. If
such steps had been taken, [ feel that
extra expeunditure for the extra staff
could have been avoided. The Minis-
try seems to be very fond of spending
more and more money opn these
exhibitions. Hereafter, it should put
a check on this item of expenditure
as far as possible, or, we should de-
crease the expenditure under this
head.

Next, Sir, I want to refer to admini~
strative expenditure. Sir, bere L.
want 10 make some things very clear.
Expenditure in this department is
mounting up. and no fruitful result
has been noticeabie as a result of thus
expenditure. There ig expenditure on
travelling allowance, expenditure on
appointments of new categories of
staff, expenditure on trade delega-
tions, etc. But there is no. proper
result which is ordinarily expected
out of thig expenditure. If we look
at the export side of our trade, there
also there is a sort of recession or a
sort of fall—in the export to various
foreign countries, of the West. We-
have not been able ty populurize our
goods in our neighbouring countries.
But all the same the expenditure is.
on the increase..

Now, Sir, I come to the last item—
“other miscellaneous items.” We do
not know what miscellaneocus Items
are included in this. Because it is a-
huge amount, T want a little explana-
tion or eclarification by the hon.
Minister as to what various items are-
included in thig heading. It is very
necessary that as far as possible more
clear explanation should be given or
annexed to the demands.

Lastly, there ig “deputation of
officerg to the General Agree-
ment on Tariff and Trade conference
and the International Cotton Advisory
Committee at Washington and Rome.”
We have spent Rs, 47,000. It requiree-
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[Shri M. 8. Gurupadaswamy]

,careful scrutiny, because I learnt re-
cenily that some superfluous officess
were sent on delegation tg attznd
these two conferences, and I want the
hon. Minister io take the House into
confidence and say whether the ap-
pointment of these people in  these
delegations was made purely out of
patronage just to favour one or two
people or not. Not that I complain
_about this but I want such things
should not be repeatied hereafter.

1 feel very sorry that not much
.economy hag been exerciseq by 1his
Ministry. It seemg to be fond of too
much of extravagance, pomp and such
of the things. It is very necessary
that it should make a very drastic cut
“in this expenditure, and so it is not
proper for this House to grant uncon-
.ditionally all these demands that have
been placed before the House.

Mr. Deputy-Speaker: Cut motion
moved:

“Thai the demand [or a supple-
mentary grant of a sum not ex-
ceeding Rs. 4,27,000 in respect of
‘Ministry of Cominerce and Indus-
try' be reduced by Rs. 100.”

Shri N. Sreekantan Nair: Mr. De-
puty-Speaker, Sir, I think the hon.
Minister has not treated the House
properly because from a glance at the
details he has given we find that the
excess amounts are classified into (i)
to (ix) and the details are categorized
as (a) to (h). How these are inter-
locked, how these are correlated, is
something which is not explained,
and we are asked to give money for
‘other miscellaneous items’' which runs
to the tune of Rs, 1,02,000, an in-
crease of Rs. 37,000, I do not know
why additional travelling allowance
has been necessary. We do not know
what these miscellaneous items are.
When a specific question has been ask-
ed on the best authority and bona
fides of two Members of this House
as to whether promises have been
given to Travancore-Cochin, the Min-
ister wriggled out of the question en-
-tirely, without saying yes or no.
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Mr. Deputy-Speaker: Hon. Members
will kindly go through the rules re-
garding the budget—when an amount
has been voted for a particular item,
the Ministry can easily find money
from one minor head to the other.
It is only when the items are exhaust-
ed, that the Government comes to the
House for supplementary demands.
Even if an officer is sent, say, for
cashew-nuts, the very purpose or
policy regarding cashew-nuts does not
come before the House. Hon. Mem-
bers know all this. If there is any
explanation needed for any particu-
lar item of detail, and if there is not
enough explanation on.that matter, in-
formation can be asked and I shall ask
the hon. Minister to give it.

Shri V. P, Nayar: There is an expla-
nation (e) at page 4, where it is
stated that posts of certain Assistant
Controllers will be created and that
an Assistant Controller will be upe
graded to be a Deputy Controller of
Imports and Exports in connection
with the opening of a new office at
Cochin. I want to know, Sir, the pur-

_ pose why a Deputy Controller of Im-

ports and Exports is to be appointed
in Cochin from now on. In this con-
nection, I would submit that there
is a very important matter which the
Commerce Ministry should take into
consideration: and that is the import
of African nuts into India.

Mr. Deputy-Speaker: How does it
arise?

Shri V. P. Nayar: It is a new office
which is functioning there.

Mr. Deputy-Speaker: It is with re-
gard to the general import. Not
about cashew-nuts.

Shri V. P, Nayar: I am putting it as
a general proposition.

Mr, Deputy-Speaker: Is this an office
which was not contemplated during
the budget time?

Shri Karmarkar: It is a new office.

Shri V. P, Nayar: Sir, what is this
office to do? I am making the sug-
gestion that in the matter of cashew-
nut which is imported from foreign
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countries such as East Africa, there
should be some more concrete propo-
sals, and the Cochin Office which is
to function under this supplementary
grant must be given certain powers.
‘Why I say so is because the whole of
the imported cashew-nut is consumed
in Travancore-Cochin and the sur-
rounding places, while the monopo-
lists who offer them for sale there im-
port it from Bombay. The result is
that the factory people have to pay
the freight on the cashew-nuts which
are imported. from Bombay to Tra-
vancore-Cochin sometimes by train,
gsometimes by sea. It also makes the
cost of raw cashew-nuts go up, and
on which alone the cashew-nut indus-
try of Travancore-Cochin can carry
on for some time, because we have
found that the hon. Minister has ans-
wered that over 50 per cent. of the
rashew-nut has to come from Africa.
Ou domestic production is very inade-
quate for our requirements. Under
such circumstances, it is absolutely
necessary that the new office which is
to function at Cochin should have a
<control over the import of cashew-nuts
and the Commerce and Industry Min-
istry should direct that henceforth
if Bombay capitalists should not
monopolise import of raw nuts from Af-
rica, and as these nuts ‘are to be
consumed in and near about Cochin,
they must be imported only through
Cochin.

Mr. Deputy-Speaker: This is a
matter of policy. The hon. Member
when he starts. starts off, and I am
mnot in a position to prevent him.

Shri K. K. Basu: | had tabled a cut
motion which you, Sir, had disallow-
ed. The hon. Minister gave us an
assurance some time back thgt after
participation at last year's Conferen-
ce, Government would reconsider de
novo our continuance in the GATT. I
hope the hon. Minister will now be in
a position to throw some light on it.

Shri B. K. Das (Contai): Sir, I
would like to have some enlighten-
ment in connection with the addition-
al grant that has been asked for ex-
hibitions.
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The other day in reply to a ques-
tion the hon. Minister said that ex-
hibitions have been held in a dozen
or so countries abroad and mostiy
cottage industry goods have been ex-
hibited. I want to know the criterion
for our participation in these exhibi-
tions—whether the exhibitions are
held in countries outside India, or in-
side our country, where these cottage
industry goods are exhibited. I would
also wish to know whether this post
has been created for any particular
purpose of giving publicity to our
cottage industry goods.

Shri Karmarkar: Mr. Deputy-
Speaker, Sir, I am happy that these
points have been raised, not because
there is substance in the arguments ad-
vanced or criticisms made, but be-
cause it gives us an additional oppor-
tunity for explaining some of the im-
portant activities of the Commerce
and Industry Ministry.

Sir, I shall deal firstly with the point
made by my hon. friend Mr. Gurupa-
daswamy. I am very unhappy to say
that he tried to sustain the points he
raised with rather a lot of lack of in-
formation. Firstly, let me deal with
the bulletins, I am prepared to make
a present of a sample copy of these
to him. He can for himself see the
materials that are being published in
them and I am quite sure in fairness
to the Ministry he will agree that
much useful work is being done by it.
In fact. I won't be surprised if he
said that he has not even seen a copy
of these weekly bulletins. It gives
an idea of import and export licences
issued to each individual for amounta
ranging from Rs. 500 to Rs. 5 lakhs.
This we do in order to give the public
an idea of the working of the Import
and Export Control section. In so
far as we are liberalising the field of
exports and imports, naturally the
bulk cost of the bulletin increases. He
may be surprised to learn that every
week we bring out about 250 to 300
pages of matter. If he were to look
into one of them his comment will be
that this is unnecessary. That is one
of the reasons why our expenditure
on the bulletin is increasing.
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[Shri Karmarkar]

Mr. Gurupadaswamy has, however,
grudgingly conceded that our month-
ly Journal on Industry and Trade has
recently shown improvements. I am
very happy to learn this from him,
for even these small compliments
mean a lot for us. He is rather con-
servative in appreciation. In spite of
that, the usefulness of the monthly
journal is being highly appreciated by
the public. It is not meant for pro-
paganda. We place all the available
material before the public. We have
made it a point to supply copies of
the Bulletin to every Member of Par-
liament. We have done that advise-
dly, because we want the matter to
reach all hon. Members of Parlia-
ment. Sometimes, of course, hon.
Members of Parliament make very
good use of it in attacking us. We
do not believe in withholding any
matter which may work against us.
We want all the vigilance to be exer-
cised by hon. Members of Parliament.
The work in connection with the Bul-
letin is increasing. I am very happy
to say that during the course of the
year, as an experimental measure.
we have been able to bring out a
Hindi version of the Bulletin. This
means increased expenditure, because
we have to employ Hindi-knowing
staff. It may also lead us into a lit-
tle inconvenience. Though Hindi is
one of the recognised official langua-

Shri Velayudban (Quilon cum Ma-
wvelikkara— Reserved— Sch, Castes):
Have we got enough subscribers for
all this? 1Is it profitable?

Shri Karmarkar: I want hon. Mem-
bers to help us in that matter. Though
it is not so at present, we shall be
able to make it self-sufficient.

For the free copy he gets, we shall be
grateful if the hon. Member secures
us a couple of subscribers. In fact he
has made a useful point. He has all
along been a good friend of this side.

Shri Velayudhan: I know the pub-
- Helty side of it very well—better than
the hon. Minister himself.
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Shri Karmarkar: It is very refresh-
ing to find the hon. Member rising and
supporting Government in a matter
like this. This will have a very good
effect upon the public at large, if pro-
perly reported.

1 was on the subject of Hindi ver-
sion of our journal. We are hoping
this will serve a very useful purpose
among the public who would like to
be acquainted with the activities ot
the Ministry in the matter of trade and
industry. .

Now, Sir, I come to the question of
exhibitions. The House has shown.
keen interest in our participation in
exhibitions. I am very happy to say
that our exhibits have' aroused the
curiosity of visitors. I recently had.
the privilege of visiting one such ex-
hibition myself in Berlin. Ours was
a small stall. The German Govern-
ment very much appreciated the fact
that we were able to participate. They
made all arrangements for us. Though:
it involved some expenditure, the re-
turn was more than commensurate.
in terms of the persons who visited
the exhibition. The minimum number
who attended the exhibition was
30,000 and the maximum reached
80,000 odd. The exhibition went on
for ten days. Though it was at first
a matter of curiosity, a number of
business-like enquiries followed.

But, Sir, I am very unhappy to say
that we are not able to do as much as.
possible, because it is difficult for us
from this distance to send as many
exhibits as might be necessary to reap
the full advantage of such vast exhi-
bitions, For instance our participa-
tion in an exhibition in Canada is
likely to result in a business tie-up..
This is one of the best means of
popularising our products. I am also
very happy to know that during the
last two years there hag been a de-
mand from foreign markets for the
cottage industry products of U, P,
some parts of Rajasthan and Mysore,
e.g., items like printed articles, ivory
work and Banarag brorades. Now,
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Sir, these exhibitions are the only
medium through which we have been
able to achieve this much of popular-
ity for our products. I wish we had
more filnance. In this matter my hon.
colleague who is dealing with this
subject can come to our rescue, be-
.cause any grant spent on exhibitions,
in our opinion, if properly spent, is
bound tb make a good return by way
-of inviting greater exports from this
<country.

Then my hon, friend Mr. Das raised
a point as to why we are not concen-
trating our efforts in Asia. We are
trying to do that. As my hon. friend
knows we have many more of these
exhibitions in the West than in the
East. It takes more money to run an
exhibition ourselves, than to partici-
pate in one which is organised by
wothers. For instance. next year in
Lausanne in Switzerland they are
‘gouing to have the usual annual fair. We
are the oniy foreign country which is
going to participate. Every year they
dnvite a guest country and this vear

the invitation has been extended to,

us. We have budgeted some amount.
We have naturally had to spend more
than what we would have spent nor-
mally, on these exhibitions. Now,
because it comes in September we
may take advantage of it as India,
apart from Switzerland, will be the
only country making its appearance
as a guest country. All sugges-
tions - for  expansion are  wel-
-come to us. We are naturally an-
xious to expand our activity in this
direction but subject to limitations
‘which necessarily are imposed by the
‘inances available,

.

Then about Consulates I am happy
in one way and unhappy in the other,
happy because it affords an oppor-
{unity to me to explain the matter and
unhappy because my hon. friend Shri
Gurupadaswamy does not realise the
consequence of his suggestion. Con-
sulates and Embassies are there for
specific purposes, one of them being
to advance our trade interests in
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foreign countries. But we cannot sad-
dle our representatives abroad with a
larger burden than they can possibly
cope with. We are not able to send
many officers. To the extent we draw
assistance from our Consulates and
Embassies, not all of which are very
adequately stafted, the work of the
Embassy itself suifers. For instance, at
Berlin it was our diplomatic represen-
tative who took part in this and the
Bonn Embassy gave all the assistance.
We cannot rest content asking them to
look after it. Adequate results can-
not come out of such an arrange-
ment. I would like encouragement
from this Hoyse that we should be
able to depute more and more officers,
though it means more expenditure.
The purpose served is so important
and every country attaches so much
importance to this matter that we
are rather feeling that we are lack-
ing that amount of resources which
we need if we were to make these
exhibitions fully fruitful.

Mr. friend had a word to say about
superfluous officers, and one of the
two superfluous officers who went, ac-
cording to him. was myself! It was
in connection with the GATT that X
went and it served, if I may say so
with modesty, quite a useful purpose.
Because Ministers from other coun~
tries came and we had a good ex-
change of views. And, by and large,
if I am not egotistic, it was wise that
one of the Ministers went—(An hon.
Member: Hear. hear). Thank you
very much—because it makes a small
difference. And my friend knows us
quite well. There is a small detail
which I might as well give to indicate
how much we care for economy. If I
had wished for my own convenience
1 could have requested the Finance
Ministry to send my Private Secre-
tary with me. But I said: I won't
take my Private Secretary, we could
do with a little inconvenience, but
give me an officer from my Ministry
who has been dealing with the sub-
jert for the last seven years. And I
took an Under Secretary whose pre-
sence was extremely useful



2667 Demands for

[Shri Karmarkar]

Then regarding Cochin I thought we
would get a bouquet for getting a
Deputy Chief Controller in Cochin.

Shri Velayudhan: We are grateful.

Mr. Deputy-Speaker: The sugges-
tion. I think. was now that the De-
puty Chief Controller’s office has been
opened there. licences for import of
cashew-nuts may be given only to
that port and not to Bombay.

Shri Karmarkar:
that point at all, Sir.

cannot avoid

Shri V. P, Nayar: Unfortunately,
Sir, you have also misunderstood me.

Mr, Deputy-Speaker: I believe 1the
Estimates Commititee had also made a
recommendation.

Shri Karmarkar: You are perfectly
right, Sir, and if you remember what
you said ten seconds back now that
we have a responsible officer there it
is all to the good. He has naturally
pointed out that. We are also hap-
pYy about that, because it is a port we
wanted for a long time to develop
We want also the export and impoit
trade to develop. As I said some
time back, Travancore-Cochin, iz a
place about which we have to take
great care. If this results in a little
more employment there, we would be
nappy. But the point is rather diffi-
zult in execution. Because we have
followed a particular pattern in res-
pect of export and import licences.
There is not much difficulty about
export licences because generally
there is a large amount of free licences.
But in regard to import we stick largely
to the idea of restricting our import
licences, in so far as it is necessary, to
what we know as established impor-
ters. We tried an experiment about
two years back, but o our dismay
we found that something like 1,50.000
applications or thereabout came—1
am speaking from memory—and that
resulted in a certain amount of
chaos. Because anybody who could
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afford Rs. 25 or Rs. 10 which was the
fee prescribed, sent an application,:
like backing a race-horse.

L}

Mr. Deputy-Speaker: The other sug-
gestion was that the very establisned
importer may import through Cochin
harbour.

Shri V. P, Nayar: Sir, he has ad-
mitted in answer to certain questions
that now the 'import of cashew-nut
is the monopoly of three or four pco-
ple who operate from Bombay. They
were in Africa fifty or 100 years back
and they control the supplies {rem.
Africa, with the result that factory
owners, however rich théy are, can-
not compete in getting raw nuts {rom
Africa, a position primarily responsi-
ble for the crisis in the cashew indus-
try, though we are said to have al-
lowed a free chance to all importers.

Sbri Karmarkar: Sir, I am very
happy and I need not labour the point

- because my friend appears to ngree

with me in substance. If the impor-
ters are very limited and if the manu-
Yacturers are to get licences what
will be the difficulty in taking away
the privilege., you may call it, or the
facility given to established importers?
—that is another question. And 1
can assure him that we shall examine
it on its merits, though I may =ay
that I am not very sanguine about
that.

Then Mr. Basu wanted to draw me
in about GATT. As I have said on
the floor of the House that is a matter
over which we spent a lot of time;
in 1947 we had a conference lasting
about ten months in all. We thought
then and we think now that our par-
ticipation in the GATT has been ra-
ther useful.

Mr. Deputy-Speaker: He wants to
know whether a day will be allotted
for that.

Shri Karmarkar: Since we attach
importance to the question and since
the next session is coming I shall be
happy to have the views of the House.
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Maybe the budget session may be
a convenient time. I am not sure,
I cannot make a commitment now.
But it may be possible to place the
question before the House in the bud-
get session. We would be happy to
have the views of the House on ovur
participation in the GATT. 1 cannot
say more on that. These are tibhe
points ‘that have been raised.

Shri N. Sreekantan Nair: Explana-
tion about the expenditure?

Mr. Deputy-Speaker: He says it
will come up in the budget session.

-8hri Karmarkar: Sir, it is in the
Members' hands in any case. I am
sure my friend can raise it at ¢the
time of the budget.

Shri V. P. Nayar: I hope you don't
mean what you say!

Shri Karmarkar: We on this side
of the House would be happy to have
the express views of this House be-
fore we go to the next session of
the conference to review the GATT.
We do not want to avoid a-discussion;
we welcome it. But, naturally, with
regard to fixture my friend will ap-
preciate that I am not in a " position
to make an ofi-hand statement like
the one he might perhaps tempt me
in. That is all I have to say.

Something was said about economy.
1 have mentioned about officers, With
regard to officers, except for one we
have been able to meet the expendi-
ture under other heads. We are not
anxious to add on to the expenditure.
Sir, that is all that I wish to content
myself with on the present occasion,

Shri N. Sreekantan Nair: I want to

Mr. Deputy-Speaker; He has said
enough. Every hon. Member knows
English. He put a question and
wanted an explanation. The Minis-
ter has given it {o the best of his
ability.

Shri N. Sreekantan Nair:
not touched that point.

He has
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Mr. Deputy-Speaker: If he has not
touched it, he does not know.

I shall now put Shri Gurupada-
swamy's cut motion to the vote of the
House.

The question is:

“That the demand for a supple-
mentary grant of a sum not ex-
. ceeding Rs. 4,27,000 in respect of
‘Ministry of Commerce and In-
dustry’ be reduced by Rs. 100"

The motion was negatived.

Mr. Deputy-Speaker: I will now
place the demand before the House,

The question is:

“That a supplementary sum not
exceeding Rs. 4.27.000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March., 1954,
in respect of ‘Ministry of Com-

merce and Industry’.
The motion was adopted.

DeMaNnd No. 10—MISCELLANEOUS Ex-
PENDITUURE T1NDER THE MINISTRY OF
COMMUNICATIONS

Mr. Deputy-Speaker: Motion is-

“That a supplementary sum not
exceeding Rs. 5,15000 be grant-
ed to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of
March. 1954, in respect of ‘Mis-
cellaneous Expenditure under the
Ministry of Communications’. "

Cut motion No. 8 is out of crder.

Shrimati Renu Chakravartty (Basir-
hat): Why is it ruled out, Sir? We
never know what is ruled out oand
what is admitted.

Shri Velayudhan: That is the only
cut under that item.

5 P.M.

Mr. Deputy-Speaker: How does this
arise? This relates to  Reduction in
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[Mr. Deputy-Speaker]

India’s contribution to the Interna-
tional Civil Aviation Organisation.
This is a matter of policy. Let me
ascertain from the hon. Minister as
to when this contribution to the ICAO
was arrived at. Was it the subject
matter of a previous Budget?

The Minister of Communications

-(Shri Jagjivan Ram): Yes, Sir. It has

‘-continued for so many years. There is
nothing new about il.

Mr. Deputy-Speaker: Therefore {he
-amount is already settled. This is
.not the first time that it is com-
ing. Therefore it has to be ruled nut.

Shrimati Renu Chakravartty: We
"want a reduction of this amount.

Mr. Deputy-Speaker: How can there
‘be a reduction?

Some Hon. Members: Wity not?

Mr. Deputy-Speaker: Any amount
-voted in the Budget cannot be reduc-
ed in a supplemeniary demand. The
amount has been spent on various
other items. Now, he comes with a
demand under this head. He does not
‘want anything more.

Shrimati Renu Chakravartty: This
amount was not put in the Budget,
He said that il was drawn on the
31st March 1953 and now it has to
be included in order to adjust the
amounts. It was not there in the
Budget.

Shri Jagjivan Ram: The amount has
‘been paid.

Shrimati Renu Chakravartty: You
.can pay; but we can ask you,

Mr, Deputy-Speaker: Let me see.
‘The scope is limited. It is a matter
-of adjustment. It was there in the
previous Budget and in the present
Budget.

Shrimati Renu Chakravarity: No.

Mr. Deputy-Speaker: The payment
was not actually debited on account
.of some difficulty in the Reserve
Bank. This is a matter of accounting.
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Instead of in 1952#33, it comes in

1953-54. -
Shrimati Renu Chakravartty: Why?

Mr. Deputy-Speaker: All right. The
hon. Member can ask why. We cau-
not go into the question of Interna-
tional Civil Aviation Organisation and
reduce the contribution.

Shrimati Reauy Chakravartty: Please
listen to what I say, Sir.

Mr. Deputy-Speaker: No, no. The
hon. Member must weigh the words
when saying anything against the
Chair. Read the language here. Re-
duction in India’s contribution to the
International Civil Aviation Organisa-
tion. I would straightaway rule it
out of order. There is no question
of reduction. No amount voted in
the previous Budget or the present
Budget could be reduced. It s a

question of accounting. Why it was

not brought in the last year, you rcan
ask. Barring that. the cut motion is
out of order.

Shri V. P. Nayar: Before you rile
it out, I would like to know why there
has been this delay in paying. What
is it due to?

Shri K. K. Basu: Another point.
Sir. Out of this amount, Rs. 4,72,000
represents the amount which has to
be paid for 1951-52, carried forward
due to certain difficulties. A sum of
Rs. 43.000 is an additional sum that
is asked for. Why?

Mr. Deputy-Speaker: That is an-
other question.

Shrimati Renu Chakravartty: We
have been paying this amount for two
years. Anyway, why is it that it
was paid on the 3lst of March 1953,
and therefore could not be adjusted?
That is one voint. The other point
is this, We have been increasing
our contribution also. We are almost
paying on a par with many big coun-
tries which have very big interests.
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Mr. Deputy-Speaker: Has there
been an increase after the last Bud-
get?

Shri N. Sreekantan Nair: Yes; for-
merly it was 20: now it is 30.

Mr. Deputy-Speaker: I am asking
about Civil Aviation. There is an-
other item, an additional amount of
Rs. 82,000 required for payment of
enhanced contribution to the Telecom-
munication Union. That is another
matter. That is not what is refer-
red to here. We are concerned here
with the International Civil Aviation
Organisation. That is quite another
matter,

Shrimati Renu Chakravartty: Was
that in the last Budget for 1853-547
It was not there.

Mr. Deputy-Speaker: Was it in the
Budget for 1952-537

Shri Jagjivan Ram: About this
Civil Aviation matter. this demand
was granted by supplementary grant
in Parliament. The information
about approval wag received in the
Ministry of Communications in the
second week of March 1853. Neces-
sary sanction for the payment of con-
tribution was issued to the A.G., C.R.
on the 25th March 1953. The pay-
ment was made by the Reserve Bank
of India on the 31st March, 1953. Un-
fortunately, the debit for the expendi-
ture was not raised and adjusted in
the accounts for 1952-53. by the Bank.
Hence, this expenditure has to be ad-
justed in the accounts for 1953-54.
That is the position regarding the
contribution.

Shrimati Renu Chakravarity: That
is not the position. He has read out
what is stated here. We can read
it out. My point is this. Was this
in the Budget presented to us and
adopted this year? (Interruptions).

Mr. Deputy-Speaker: Order, order.
Hon. Members must know that the
House is not a place where they go on
talking as in the lobby. They are so ab-
sorbed in their talk that they do not
even hear what I say. What am I

€39 P.S.D.
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to do? We must get on with the
work. Both on the right and the left,
there is talking.

The point is this, The hon, Mem-
ber evidently thinks that because I
read the Budget, any point could be
raised. When once a matter comes
up in the Budget or the supplemen-
tary demand, by way of a token cut
or otherwise, and it is disposed of
and the amount passed, any item re-
lating to matters of policy cannot be
referred to later. This is merely a
matter of accounting. The hon
Member thought differently.

Shrimati Renu Chakravarfty: May
I seek a clarification? If the amount
had not been voted, if the whole item
had not been put dot down in the
Budget can we not raise the point
at all?

Mr. Deputy-Speaker: It can be rais-
ed. If there had been a supplemen-
tary demand which was voted, it is
only now a matter of accounting.
We will assume that the matter comes
up for the first time before the House
and the question is one of clerical
mistake regarding adjustment of ac-
counts. Once again the question of
policy cannot be reopened. I am
only trying to state what I under-
stood the hon. Minister to say. Is
this the first time that this matter of
contribution to the International Civil
Aviation Organisation has come up ?

Shri Jagjivan Ram: No.

Shrimati Renu Chakravartly; This
is the first time. It was not there in
the Supplementary demand.

Mr. Deputy-Speaker: For what
amount ?

Shrimati Renu Chakravarity: It has
never come up.

Shri Jagjivan Ram: Rs. 4,72,324 or
something like that.

Mr. Deputy-Speaker: The same
amount: payment for this contribu-
tion.

Shri Jagjivan Ram: This was the
amount voted by this House.
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Shri K. K. Basu: When?

Mr. Deputy-Speaker: He has read
it out.

Shri Jagjivan Ram: I gave the date.
The Supplementary demand was
moved in Parliament and approved.

Shri V. P, Nayar: Date? This year
or last year?

Shri Jagjivan Ram: This is a voted
amount. That is what I say.

Some Hon. Members: When?

Shri Jagjivan Ram: February 1953;
in the last financial year.

Shri V. P. Nayar: It has not come
in this year's Budget.

Shri Jagjlvan Ram: It is not neces-
sary.

Shri V. P, Nayar: It is coming in
the Supplementary demand for the
first time.

Shri Jagjivan Ram: It was passed
in the Supplementary Demands in
February, 1853,

Mr. Deputy-Speaker: The only point
is this. This is a matter in which
the House has gone into the question
of policy. So far as......

Shrimati Renu Chakravartty: There

was no Supplementary Grant in Feb-
ruary 1953.

Mr. Deputy-Speaker: The hon. Mem-
ber cannot go on like this.

I am stating what ultimately ought
to be the ruling so far as this matter
is concerned. The House had an op-
portunity and discussed this matter
and it was voted as early as February,
1953.

Shrimati Renu (hakravartty: No Sir,
not supplementary grants.

Mr. Deputy-Speaker: That is what
he has said, Let it not be in this
budget. The budget was passed in
March, 1953. Now that matter is vot-
ed. The only question is that what
was voted last year was not paid or
adjustable during the year. That is
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sought to be adjusted now. Therefore..
so far as the Cut Motion i concerned
that it ought to be reduced, merely
because it was not paid in time last
year it ought not to be reduced. It 'is
u matter of policy. Hon, Members
have not tabled any Cut Motion saying
this kind of adjustment must not be
made, that it must be made there and
then, it causes inconvenience so far as
accounting is concerned ete. If they
had done so, I would have allowed
them to speak, but that is not the sub-
ject maiter, of the cut motion.

Shri Velayudhan: Why then was it
brought as a supplementary demand?

Mr., Deputy-Speaker: 1t was not
paid then; therefore, it has been
brought now.

Shrimati Renu Chakravartty: We do
not accept that.

Mr. Deputy-Speaker: The guestion
1' LN

Shri Sarangadhar Das (Dhenkanal—
West Cuttack): May I just say a few
words?

Mr. Deputy-Speaker: The hon. Mem-~
ber hag missed the bus. I will grant
him an opportunity on another oc-
casion.

The question is:

“That a supplementary sum not
exceeding Rs. 5,15,000 be granted
to the President to defray the
charges which will come in course:
of payment during the year end- -
ing the 31st day of March, 1954, in
respect of ‘Miscellaneous Expendi-
ture under the Ministry of Com-
munications'.”

The motion was adopted.

Shri V. P. Nayar: With your permis-
sion, Sir, 1 will submit that the hon.
Minister cannot say that during last
February he came to the House with
a Supplementary Grant. That was
the time when we had the Budget
presented. Does he mean to say there
was a Supplementary Grant in it?
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Mr. Deputy-Speaker: Supplemen-
tary D<mands for .ne previous year
1852-53 must be moved before the
budget for 1853-54 is moved. The
Budget is presented on the 28th—if it
is a leap year on the 29th—of February.

There are other Demands on which
hon. Members can equally well speak.

DemManD No. 27—CusromMs
Mr, ‘Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 25,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1954, in

" regpect of ‘Customs".”

Cut Motion No. 9 regardiug amount
of drawbacks and the manner of their
utilisation is out of order.

Shri V. B. Gandhi (Bombay City—
North): May I have a few minutes on
this Demand?

Mr, Deputy-Speaker: Very well.

Siari Velayudhan:. There is no Cut
Motion moved, Sir.

Shri Syamnandan Sahaya (Muza-
flarpur Central): It is not mecessary.

Mr. Deputy-Speaker: Apart from
that, he can ask for information. Any-
body can oppose a Demand and throw
it out. but not on general policy. I
have supplied copies of all the Rules
and decisions to every hon. Member.
They may kindly read them again and
again and come back to the House.

An Hon. Member: We have learnt
it by heart now.

ghri V. B. Gandhi: This Demand for
Rs. 25 lakhs is the direct consequence
of the Sea Customs (Amendment) Bill
which this House passed only a few
weeks ago. This amount is going to be
utilised for the payment of the draw-
backs on imported materials used in
the manufacture of goods which are
exporied. Obviously, therefore, this
amount will be utilised through the
agency of Customs administration at
the ports. And the measure of its suc-
cess will denend. therefore, on the man-
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ner in which the Customs authorities
utilise th's smount and also on the
manner in which they will use the
pvowers that they have newly acjuir-
ed in this matter.

Now, Sir. the House will recollect
that the Sea Customs (Amendment)
Bill was originally to come before this
House last session, but due to pressure
of other legislative business, it could
not be brought before this House. In
the intervening period between the
last session and this session, an Ordi-
nance was promulgated, Ordinance
No. 3.

Mr. Deputy-Speaker: What is the
meaning of discussing once again the
whole thing?

Shri V. B. Gandhi: No, Sir. I am
coming directly to the point.

Mr. Deputy-Speaker: Why should he
say that he is coming directly. Let
him come directly.

Shri V. B. Gandhi: I will try to
come to the point.

Mr. Deputy-Speaker:
point first?

What is the

Strl V. B. Gandhi: The point is that
this Customs administration should be
made to understand how this House
expects them to ulilise the powers or
operate under the powers that are
given under this new Act.

Mr. Deputy-Speaker: All right. Hon.
the Minister.

Shri M. C. Shah: I have nothing ta
say, Sir -

Mr. Deputy-Speaker: The hon. Mem-
ber hag no right 10 go once again into-
the policy, administration etc. This is
merely a consequence of the Act that
has been passed. When once the Act
is passed...

Shri V. B, Gandhi: Sir, may I say
a word?

Mr. Deputy-Speaker: I have allowed
him to say so far. The hon, Member
will sit down when I get up. I have
allowed the hon. Member so far with
a view to know exactly and to decide
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[Mr. Deputy-Speaker]

whether what he says is relevant for
this issue or not. I have come to the
conclusion that it ought not to be
allowed. The matter is out of order.
The matter has been disposed of. It
is only recently we had occasion to
discuss, That means the policy, the
method of administration, the rules and
regulations, conduct of all those per-
sons who give drawback, all these
were discussed, and whether discussed
or not, this is not now the forum.

Now, the question is:

“That a supplementary sum not
exceeding Rs. 25,00,000 be granted
t0 the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1954,
in respecl of ‘Customs’.”

The motion was adopted.

DeEMAND No. 38—MISCELLANEOUS
DEPARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF FINANCE.

Mr. Deputy-Speaker; Motion is:

“That a supplementary sum not
exceeding Rs. 13,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1954,
in respect of ‘Miscellaneous De-
partments and Expenditure under
the Ministry of Finance'”

(i) Setting up of a village centre
at the International Exhibi-
tion on Low Cost Housing.

(ii) Additional expenditure on
postage, telegrams etc. for

the Community Projects Ad-
ministration,

(iii) Opening of Centres of train-
ing for social education.

Shrimati Renu Chakravartty: 1 beg
to move:

(1) “That the demand for a sup-
plementary grant of a sum not ex-
ceeding Rs. 13,00,000, in respect of
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‘Miscellaneous Departments and
Expenditure under the Ministry of
Finance’ be reduced by Rs. 100.”

r112) “That the demand for a sup-
plementary grant of a sum not ex-
ceeding Rs. 13,00,000, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Finance' be reduced by Rs. 100.”

(3) “That the demand for a sup-
plementary grant of a sum not ex-
ceeding Rs. 13,00,000, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Finance' be reduced l?y Rs. 100.”

I will only speak on Cut Motion No.
(3)—to shorten the time. This money
is to go to centres of training for social
education. Recently we have been
asking many questions on this point.
And even recently, just a few days
ago, the hon, Education Minister told
us that they had not decided what they
were going to do, and yet now 1 find
there is quite a big amount which is
going to be voted. Already for 1953-54,
a sum of Rs. 198 lakhs has been pro-
vided. There are already many edu-
cational centres which are working.
Why do we want this extra amount of
money for a short course of scientifical-
ly conducted programme for social edu-
cation organizers. Already there are
quite a number of organizations work-
ing for adult education etc. We our-
selves are not clear what social edu-
cation is. Our Ministes Is unable to
tell us what 1t is, and now we find
this extra amount of money is going
to be given, and we are also given
thig amount of comfort by saying that
the Ford Foundation and the Techni-
cal Co-operation Administration are
giving us some money., I want to know
why it is those who are working are
not to be helped. In Bengal., for ins-
tance, they have an adult education
centre, and they have other centres also.
I find also that Mr. Amarnath Jha is
opening a centre, I want to know
whether this is covered by that. Why
is it we are having to pay this extra
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amount. We do not know what it is
all about.

8hri Velayudhan: Can I speak? I
have also a Cut Motion,

Shri K. K. Basu: Please read.

Mr. Deputy-Speaker: Not necessary.
The hon. Member need not take the
cue from another hon. Member,

Shri Velayndhan: I want to speak
only about social education centres.
In the Supplementary Demands for
Grants, it is stated that five centres of
training have been opened ut Nilokherf,
Hyderabad, Gandhigram, Santiniketan
and Allahabad, where social education
schemes are being introduced, and it
is said they are now training Social
Education Organisers. I would like to
know how many organisers were train-
ed and whether they are now employ-
ed In any schemes or in
any centres, because I was told
that many of these people who were
trained in these centres have gone out
and are not having any work atall, At
Gandhigram I know personally that a
lot of persons are being trained. but
they are not being employed in any
place. I would like to know about the
state of affairs from the hon, Minister.

Shri T. N. Singh (Banaras Distt.—
East): I want one information about
the accounting system as disclosed by
the footnotes. I find that the amounts
under the Technical Co-operation Ad-
ministration and the Ford Founda-
tion will now be deposited under
some fund and expenditure against that
will be shown under this head. I want
to know whether there is any special
accounting of all these funds under
geparate heads. or whether all of them
go together into a consolidated fund,
like the .Consolidated Fumd of India.
If they go in a bulk to a consolidated
fund, how are they separated out for
inspection purposes?

Shri B. K Das: I want to know the
break-up of the expenditure for these
five social education centres separate-
ly. I would also like to know how
many persons are being trained there.
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How many have already been traimed,
and how many are under training now?

Shri M. C. Shah: As for the funds,I
would like to inform my hon, friend
that there is a Special Development
Fund into which whatever we get from
the Wheat Loan, the Colombo Plan
and the TCA is credited. All the ex-
penditure contemplated will come un-
der that fund. From the Colombo
Plan we expect about Rs, 28 crores
this year. All this will go into the
‘Special Development Fund.

The Deputy Minister of Irrigation
and Power (Shri Hathi): A question
was asked about the number of
trainees, that have been trained so far,
and the number that are being train-
ed every year. We require about 1800
persons to be trained during the Plan.
period. There is not sufficient accom-
modation at present in the five centres:
that are being run. Tp to now, we
have trained 159 persons, and 157 are
being trained. With the present ac-
commodation, we find that only 40 can:
be trained in each of these centres at
present, at a time. Hence, we want
further accommodation.

The break-up of these expenses is
as follows. The sum of Rs. 2 lakhs
and odd asked for will be spent at the
rate of about Rs. 50,000 per each cen-
tre, for extra accommodation for the
trainees., Since we are short of ac--
commodation, it is not possible to cope
up with the demand and have the
required number of organisers that we
want during the Plan period. Natural-
ly therefore, we require further ac-
commodation, The break-up of the
expenditure will be as follows:

Furniture and other things. Rs. 40,000

Books, and other things. Rs. 1 lakh

and odd
Other charges on other projects......
Rs. 1,12,000
Incidental expenditure......... Rs. 75,000

As to the question where these five
centres are located at present, I might
inform hon. Members that they are at
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[Shri Hathi]

Gandhigram, Hyderabad, Santiniketan,
Nilokheri, and Allahabad,

A question was asked as to what
these organisers would do after they
are irained. They are sent to several
community project centres. In fact
they have all been absorbed. I do not
know if any of them who are trained
already are not employed. If there
is any instance of a trained organiser
who has not been absorbed, the hon.
Membher may bring it to our notice,
and he will be absorbed.

This is in short the reply to all the
questions that have been asked.

Shri V. P. Nayar: I have also a cut
motion relating to drafting of perma-
nent officers in Commission of Enquiry,
cut motion No. 12 under Demand No.
38.

Mr. Deputy-Speaker: Is it not a
matter of policy? I have not allowed
it.

Shri V. P. Nayar: If it is a matter of
policy, they would not have come out
with a fresh demand for Rs. 83.000.
It is only an additional expenditure.
The Taxation Enguiry Commission is
a new Commission, and this demand is
in respect of pay of officers.

8hri M. C. 8hah: We had made a pro-
Vvision of Rs. 5 lakhg in the budget, but
from actuals. we find that the expendi-
ture will be much more, and they have
asked for this expenditure. We are
reappropriating, and only for the
balance we sre asking for a supple-
mentary sum,

Shri V. P. Nayar: That is exactly the
reason why I want to say something
about it. You are sending to the Com.-
mission some officers, for whom this
money is required. I would not have
sent In this cut motion, had it not been
for the fact ...

Mr. Deputy-Speaker: The hon. Mem-
ver wants to say that the existing
officers may be utilised, instead of
drafting new persons.

Shri M. C. Shah: As a matter of fact,
the position is that wherever we re-
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trench, we take all those people into
these flelds. In the Taxation Enquiry
Commission also, we have taken some
from our own stafl.

My. Deputy-Speaker: Let the hor.
Member say what he wants,

Shri V. P. Nayar: I do not want to
discuss the merits. I shall explain
why I wags forced to send in this cut
motion. Yesterday T tried to get some
information through the Research Offi-
cer of Parliament Secretariat, about
certain officers functioning in certain
Commissions, including the Taxation
Enquiry Commission, Here is the letter

from the Research Officer. When
I  asked for certain  details
as to the wumber'of Commis-

sions and Commiitees of Government
of India, on which the pre-
sent Finance Secretary is serving, ii
was stated that the Finance Ministry
was contacted on the phone, but the
information was not available, and that
it the Member so desired. the informa-
tion might be collected after officially
writing to the Ministry concerned,
which will take some time, This is
a very bad practice. It is after that
that 1 sent in this cut motion, The pre-
sent Finance Secretary, is functioning
in several Committecs, God knowg how
many, he was there in the Lady Har-
dinge Committee, in this committee,
that committee, a third committee, and
so on. I wanted to know in how many
committees he is serving, and why it
was necessary for Government to send
only one or two officers on whom alone
they seem to have confidence. and who
seem to be having a monopoly of all
wisdom.in all matters. including those
of taxation. for all these commissions
and committees. When I could not
get the information from the Finance
Ministry, there was no other way open
before me except to send in a cut :nn-
tion. If the hon. Minister would tell
me in what all rommittees, the present
Finance Secretarv and the Secretary
for Economic Affairs in the Finance
Ministry, function. I think I can with-
draw this cut motion.

Shri M, C. Shah: I can get that in-
formation for my hon. friend. It l&
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wet secret, and in fact it cannot be kept
secret. As a matter of fact, not only
the Secretary, but even the Joint Secre-
‘taries of the Finance Ministry serve on
several committees. Wherever there is
-any financial implication, we have to
«send some representative of the Finance
Ministry. Whatever information, my
shon. friend wants, I am prepared tn
give. There is nothing to be kept
‘gecret.

Mr. Deputy-Speaker: The hon.
Minister may pass on that information
‘to the hon. Member.

Now, is it necessary to put all these
-eut motions to the vote of the House?
I find hon. Members are not pressing
«them.

I shall put the demand to the vote
©of the House.

The question is:

“That a supplementary sum not
exceeding Rs. 13,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
Ang the 31st day of March. 1954, in
respect of ‘Miscellanequs Depart-
‘ments and Expenditure under the

L]

Ministry of Finance’.

The motion was adopted.

Mr, Depuly-Speaker: I find that the
voices of ‘Ayes’ are feebler than those
of the ‘Noes’. The whips must be here
to assist the Minister. They ought not
‘to be away from the House, or at least
other hon. Members may be instructed
to assist the Minister, I have to judge
by voices. If I hear only one voice for
‘Ayes’, and two voices for the ‘Noes’,
hon. Members ought not to look to the
‘Chalr, they will only see that the two
will prevail over the one.

The Minister of Food and Agriculture
«(8Shri Kidwai): Let us hooe not,

Mr. Deputy-Speaker: T shall take up
‘the next demand.
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DemManp No. 45~—AGRICULTURE

Mr. Deputy-Speaker: Motion is:

“That a supplemerrtary sum not
exceeding Rs. 32.22.000 be granted
to the President to defray the
cnarges which will come in course
ol payment during the year end-
ing the 31st day of March, 1954, in
respect of ‘Agriculture’.”

I find there is a cut motion in the
name of Shri Kelappan. for emphasiz-
ing the need to encourage cullivation
of long staple cotton. That isx not a
matter of policy, so it is not in order.

Shri Kelappan (Ponnani): I want to
have one information from the hon.
Minister. In the note appended to the
Demand, it is said that “during 1950,
the plan for increasing cotton produc-
tion 1in the country., with a view to
achieving  self-sufficlency in the re-
qguirements of cotton for the textile 11
dustry was put into operation.”

Now, if the object is self-sufficiency,
it is very necessary that the cultivation
of long-staple cotton has to be en-
couraged. Out of 40 lakh bales that
we consume in the country, 10 lakh
bales are imported cotton, i.e. we are
importing about 25 per cent. of our re-
quirements. This is all long-staple
cotton. There is a small surplug in
our production which we are exporting,
that is. about 2 lakh bales. So this
must evidently be short staple cotton.
We are only deficient, therefore. in long
staple cotton, Every encouragement
has to be given to the production of
long staple cotton. Sir, the cotton ex-
perts of the Government of India say
that there i a special island variety
of long staple cotton which is better
than even Egyptian cotton which will
thrive in the west coast where there i
a high rainfall. In the opinion of those
experts, it is possible to meet all our
demand for long staple cotton by en-
couraging the cultivation of that parti-
cular variety. I do not know if any-
thing is being done to encourage culti-
wation of that wvariety,
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[Shri Kelappan]

There is one other thing also that I
wanted to know from the Minister. If
this remission <is to benefit the actual
cultivators, then the cultivators must
be the owners of the land also. In our
parts it is the landlord who pays the
land tax and who is benefited by a re-
mission of land tax and not the culti-
vator, unless the owner of the land also
happens to be the cultivator, I do not
know how it is in the States which
claim this compensation. If the rent
to the extent of the remission of tax
is also not reduced, the remission of
tax will not result in increased pro-
duction, as it will be no incentive to
the actual producer. Therefore, I
wish to be enlightened on that point.
My request to the Minister is to see
to it that the actual cultivator is bene-
fited by the reduction of tax. He will
also see that the production of long
staple cotton alone is encouraged.

Shri T. N. Singh: I wanted informa-
tion on this point. This claim has been
made or is being settled, in any case.
after three years. After all, this
amount was actually paid in the cur-
rent year when the cotton growers
brought additional land under cultiva-
tion. The Accountant General must
have seen the accounts long before.
Was there any dispute about this that
it took such a long time? 1If it was a
dispute, I would like to know what
was the nature of that dispute. Were
the accounts of the Bombay and
Saurashtra Governments questioned?
Was the actual additional pay-
ment made by these Governments
checked by our people here—how this
was being accepted? 1 only wanted
information on this point.

Shri B. K. Das: It is stated here that
the Bombay and Saurashtra States
have put in claims. I want to know
whether there are other States also
who have put in claims and whether
their claims are to be settled, and what
would be the total amount involved in
payment of these claims of all States.

Shri 8. C. Samanta (Tamluk): In this
connection, Sir, we are paying Rs. 32
odd lakhs to Bombay and Saurashtra
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for expenditure in regard: to additional
production of long staple cotton which
was incurred in 1950-51, We are glad
to sanction it, but at the same time, we
would urge the hon. Minister to in-
form us what additional quantity of
cotton was produced, of what varieties,
and whether we have to try this grow-
more-cotton campaign in future also

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
Sir, every effort was made to scruti-
nise the accounts. It was because of
that scrutiny—strict scrutiny—that
three years’' time was taken. Bombay
and Saurashtra had submitted ac-
counts and under this scrutiny we had
to tally them with the revenue records
of those States, because this remission
was meant for the additional acreage
that was brought under cultivation in
1950. So whether it wag additional
acreage or the usual acreage—all these
things required scrutiny. So the-
revenue records of those States had to
be examined and the examination was
done and it was certified by the Audi-
tor-General and then alone the amount:
was being paid.

Regarding other States, similar
claims are before the Government
from Hyderabad. Madras, PEPSU, and’
Uttar Pradesh and they are being
scrutinised. Regarding total produc-
tion, Mr. Kelappan wanted to know
what steps we have taken to encourage
cultivation of long staple cotton. I
may bring to the notice of the hon.
Member that in 1947-48 the total pro-
duction was 3-18 lakh bales of long
staple cotton. In 1948-49 it was only
3.10. In 1949-50 it increased to 4:92 lakh
bales and in 1951-52 it has increased to
nearly 10 lakh bales. So all the efforts:
that we have taken to increase the pro-
duction of long staple cotton have:
resulteq in increasing the long staple
cotton production by about 5 lakh bales’
in the country within-the course of two-
or three years.

Mr. Deputy-Speaker: The question is-

“That a supplementary sum not
exceeding Rs. 32,22,000 be granted:
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to the President to defray the
charges whicn will come in course
of payment during the year end-
ing the 31st day of March, 1954, in

AL

respect of ‘Agriculture’.

The motion was adopted.

DeEmMaND No. 47—MISCELLANEOUS DE-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF FoOD AND AGRICUL-
TURE.

Mi'. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 15,00,000 be granted
to the President to defray the
charges which will come i1n course
of payment during the year end-
ing the 31st day of March, 1954, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Food and Agriculture’.”

Shrimati Renu Chakravartty: Sir, my
cut motion is No, 17. I only want to
know why it is that originally the
amount was Rs. 16:77 crores and now
on the basis of the final accounts, it
ig said that it 1s Rs. 16:99 crores. It
Yooks very innocuous, but already
such a huge amdunt has been lost.
What is the new factor that has enter-
ed into the accounts that again re-
quires us to give an amount additional
to what has already been placed before
this House.

Shri M. V. Krishnappa; In fact, there
is a reduction of more than Rs. 2
crores. The actual ‘capital’ loss work-
ed out in the beginning was estimated
at about Rs. 19 crores, whereag the
actual figures have now come down to
Rs. 1699 crores.

Shrimati Remue Chakravartty: It is
written here that the ‘capital’ loss
was originally estimated at Rs. 16-77
crores. .

Shri M. C. Shah: The cost of the
wheat was Rs. 90 crores and we origi-
nally estimated to get Rs. 71 crores
when we sold that wheat. So there
was a ‘capital’ loss of about Rs. 19
crores. We have kept that in sus-
pense account and every year we make
a contribution to make good that loss.
That is the position.
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Shri K. K. Basu: Why have you put.

it?

Shrimatl Renu Chakravartty:
is this Rs. 1677 crores then mentioned
here? Here it is stated: The ‘capital’
loss was originally estimated at Rs.
1677 crores and a provision of so
much was made in the budget for the
current year. Now, we want to know

why on the basis of the final accounts.

it is put at Rs. 16'99 lakhs, involving
one extra lakh of rupees or so. How
has it come about?

Shri M. C. Shah: According to the-
original estimate of accounts it came-
to about Rs. 19 crores; it was kept in.

the suspense account.

Shri T. N. Singh: 1 want one informa-
tion, Sir.

Mr. Deputy-Speaker:
up this present information?

Shri T, N. Bingh: I think it has been.

cleared, Sir.

Mr. Deputy-Speaker:
they have still some doubts.

Shri Kidwal: I am not able to quite-

appreciate the point raised by the-
other side,

Shri K. K. Basu: In the footnote it
is said,

“The ‘Capital’ loss was original-
ly estimated at Rs. 16'77 crores
and a provision of Rs. 4840 lakhs
was made in the budget for the
current year to cover the instal-
ment due to be met from ‘Revenue’
during the current year. On the
basis of the final accounts, however,
the total ‘Capital’ loss on American
Loan Wheat has now been worked
out at Rs. 1699 crores and the
amount of the instalment.....”

Therefore another one lakh or so is
necessary, But, the Deputy Minister
of Finance says that it was 18 crores.
We cannot just make out that.

Shri Kidwai: Last year or the year-
before, in reply to a question it was-

Why -

I don’t think;.

2690

Why not clear -
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[Shri Kidwai]

staled as to how much of subsidy was
paid in 1851-32. There 19 crores was
shown. for reducing the price of the
Loan Wheat. After calculation, we
find that the sum actually does not
come to that extent. It comes to
about 1699 erores, Wheat was being
sold from year to year and the final
loss has come to the figure just men-
tioned.

Shrimati Renu Chakravartty: Then
are we to take it that this js on ac-
count of deterioration or any other
. cause?

Shri Kidwai: We were getting wheat
from three sources. One was by bar-
ter from Argentina, Then we got by
barter from Russia. Then we pur-
chased in the international market and
also in the open market at the open
market prices. The barter with Argen-
tina wag almost on the international
market rate; so alsp with Russia. In
the first barter we paid a little more.
But, in order to bring down the open
market prices to the level of sur food
prices from other sources we had to
bear a loss. This subsidy has to be
+paid, The price of the wheat has to
be paid in 35 instalments and so this
subsidy has been taken over 35 instal-
ments.

Shri T. N. Singh: This particular
loan of the wheat is being accounted
for separately and the losses are be-
ing sought to be recovered in the
course of 15 years. Similarly, in the
-case of subsidy the Government have
also lost other monies. As you said just
now, the Government hasg been giving
a subsidy for bringing down the prices
.of wheat from year to year. That
means losses have been incurred on
the sale of wheat also in the past. In
other years we used to charge it direct
to expenditure itself and there the
.matter ended. But, in this case we
_are having a sort of annual recovery
in the course of 15 years. 1
would like to know why this
particular procedure has been adopted
in this regard.

Shri Kidwal: I said 35 years and 1
+do not know where my friend got
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the figurc 15 years. I said because the
price of this wheat has to bé paid in
35 yearly instalments, with each instai-
ment we pay the loss.

Mr.. Deputy-Speaker: The loss is
not mow incurred; it is being paid in
35 instalments.

Shri T. N. Singh: Does it include
interest charges also?

Shri Kidwai: This was the money
required to bring down the prices of
home wheat to the pool prices.

Shri K. P. Tripathi (Darrang): The
other day during question hour when
it was asked why it was that wheat
sald to Assam was not' sold at the
pool prices, the hon. Minister said that
it was because there was no arrange-
ment for milling wheat there. So far
as my information goes, there is
arrangement for milling wheat into
atta but there is no arrangement for
milling it into flour. The flour re-
quirements of Assam are only 20 per

. cent. o the whole. Therefore if the

hon. Minister gives the wheat for pur-
poser of milling into atta and retains
the wheat for purposes of flour then
the saving in Assam would be Rs. 10
per maund.

Shri Kidwai: Very good.

Shri K. P. Tripathi: It would be a
tremendous saving.

"Mr. Deputy-Speaker: The hon.
Member is suggesting measures for
savings in the various departments of
the Government of India.

Shri Kidwai: No, Sir; he is suggest-
ing in Assam. I think this question
hasg nothing to do with this.

Mr. Deputy-Speaker: There are
other demands. Let me devote this
time to other demands. There are
many things which can be raised
generally but not on this matter.

The question is:

“That a supplementary sum not
exceeding Rs. 15,00,000 be granted
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DemAND No. 7]—ADMINISTRATION OF

to the President tp defray the
charges which will come in
course of payment during the year
ending the 31st day of March,
1954, in respect of ‘Miscellaneous
Departments and Expenditure un-
der the Ministry of Food and Agri-

CRT]

culture’.

The motion was adopted.

JusTICE

Mr. Deputy-Speaker: The gquestion

is:

DeMannd No. 84—MISCELLANEOUE DE-
PARTMENTS AND EXPENDITURE UNDER

“That a supplementary sum Lot
exceeding Rs. 26,000 be granted
to the President to defray tihe
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1854,
in respect of ‘Administration of

Justice'.

The motion was adopted.

THE MINISTRY OF PRODUCTION.

Mr. Deputy-Speaker: The question

is:

Demann No. B6—EXPENDITURE ON

“That a supplementary sum not
exceeding Rs. 31,60,000 be grant-
ed to the President to defray the
charges which will come in
course of payment during the
year ending the 31st day of
March, 1954, in respect of ‘Miscel-

laneoug Departments and Expendi-

ture under the Ministry of Pro-
duction".”
The motion was adopted.

DISPLACED PERSONS
Mr. Deputy-Speaker: Motion 1s:

“That a supplementary sum not
axceeding Ks 50.28.000 be grant-
ed to the President to defray the
charges which will come in
course of payment during the
year ending the 31st day of
March, 1954, in respect of ‘Expen-
diture on Displaced Persons".”

Are there any cut motions?

Grants for 1953-54

Excessive expenditure on Faridabad
township

Shri V. P. Nayar: [ beg to move:

“That the demand for a supple-
mentary grant of a sumnot exceed-
ing Rs. 50,28,000, in respect of
‘Expenditure on Displaced Persons’
be reduced by Rs. 100.”

Mr. Deputy-Speaker: I will call
hon. Members one after anotaer.
Let them speak on all these matters

"if they like.

(i) Expenditure on relief to East
Pakistan Displaced Persons.

(ii) Expenditure on Displaced
Persons in  Faridabad Town-
ship.

(iii) Construction of mudhuts for
indigent Displaced Persons.

(iv)- Reimbursements to States on
remission for housing loans.

Shrimati Renu Chakravartty: I
have my cut motions Nos. 20, 21, 22
and 23. I beg {o move:

(1) “That the demand for a
supplementary grant of a sum not
exceeding Rs. 50.28,000, in respect
of ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

(2) “That the demand for a
supplementary grant of a sum not
exceeding Rs. 50,28.000, in respect
of ‘Expenditure on Displaced
Persons’ be reduced by Rs. 100.”

(3) “That the demand for a
supplementary grant of a sum not
exceeding Rs, 50.28.000, in respect
of ‘Expenditure on Displacad
Persons’ be reduced by Rs. 100"

(4) “That the demand for a
supplementary grant of a sum nat
exceeding Rs. 50.28.000, in respect
of ‘Expenditure on  Displacad
Persons' be reduced by Rs. 100.”

The Minister of  Rehabilifation
(Shri A. P. Jain): Money had already
been provided for all these items,
Sir. This is only excess expenditure.

Mr. Deputy-Speaker: Now., what-
ever might be the wording of thiscut
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[Mr. Deputy-Speaker]
motion, I would ask the hon. [Member
to bear this in mind. 7They can only
discuss it. These cut motions Nos. 20
to 23 relate to Demands which have
already been voted. If they are not
satisfied that additional expendiiure
is not necessary, they can speak with-
out going into the policy. Having
accepted the policy, they cannot say
anything against that. They can only
say that thig could have been avoided
by prudent management. That is all

Shrimati Renu Chukravartty: I
am not against the principle at all.
But I do want to say this, May I say
this about the expenditure on Last
Pakistan displaced persons? Idere it
says that:

“The original Budget Estimates
were based on the expectation
that the average number of East
Pakistan Displaced Persons in
camps in West Bengal would Le
20,000, But the actual camp
population in that State on 1.4.53
wag 73,557 and on 8.10.53 it was
65,000.”

I just want to point out to the House,
how the hon, Minister could
think that we would have only 20,000
persons in that camp on the hasis of
their own reports, which astonishes
me. In the statement from the West
Bengal Rehabilitation Committee it
is shown that all the refugees were
moved into the camps by October
1952, which was the last date on
which the last big influx came, and
the number dispersed according to
them came to 1,20,486. After giving
the flgures of the varioug camps to
which they have been redistributed—
which comeg to 1.07.710—the figure is
62,776. I cannot understand how we
could have budgeted only for 20,000
people. It is fantasticc. We have been
saying all the time that the calcula-
tions of the Government are wrong,
the expectationg of the Government
are wrong because they start from
wrong premises. From 20,000 we are
finding that the figure hag now come
to 65,000. We want 50 lakhs of
rupees, That is one point on which
I want classification. (Interruption by
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Shri Kidwai). How can it be now
so much when at that time according
to their own data the flgureg were
quite diflerent? I think the hon.
Minister of Food does not know much
about this, Sir.

The other point which I want to
make is this. Since the Budget, there
has been a fact-finding Committee
and certain new proposalg have been
made by them. There again, we find
one significant polnt. After the fact-
finding Committee hag come into
existence, there is supposed ig be a
certain re-organisation both in  the
administration as well as in the pro-
blemg of the destitutes in the camps.
But actually, is it on that basig that
we shall be giving this money? It is
not on that basis. but on the new basis
that we are giving this money and I
hope it will be spent properly. Here
again I would like tp point out to the.
hon. Minister that actually we have
been getting very alarming news that
even after the Fact Finding Committee's
report hag been available, the various
categories of refugees, who were
actually put in the category of being
destituteg who had come away from
camps, have been sent back in two
lots—one to the town building site and
the other to the Ramchandpur Colony.
In the township scheme., we find that
in the Zaffarpur Colony, they are
getting Rs. 675 per home. and at the
same we find in another area.
village area, but which i{s now near a
municipality, they are getting Rs.
2.250. These are all pointg which we
want clarified. There must be one
system of payment for township
planning. About agriculturists, in the
case of Ramchandpur colony, who
went back to the agricultural scheme,
they have been given land not in one
instalment. Again another two big-
has are promised. One season has
come and gone and another season is
about to come and go. It is not
sufficlent for them to buy bullocks.
ploughs etc. I believe the expendi-
ture on ¢camps may also be at work-
site camps. The new policy is notin
keep them far too long in camps, hut
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to put them in work-site camps. We
‘want to be sure that this money
which is being given to agriculturists
as additional expenditure would be
used in the best manner possible. A
number of people come out as
destitutes from this particular camp.

Next, about mud-huts. Actually
there is one peculiar position in the
construction of mud-huts.  Actually
in 1852-53, a provision of Rs. 43 lakhs
was made, and out of thig only Rs. 7
lakhs wag spent in 1952-53. That is
& very big difference. In that very
year in Girgaum—the hon. Minister
knows as I represented the matter to
him—there were 2,500 mud-huts and
within one rainy season about 1.500
of them were spoiled and yet we find
that thig amount of money has ot
been used. In this year. we Hnd
that actually there has been
a provigsion of Rs. 15 lakhg and
now the hon. Minister wants another
Rs. 5 lakhs. We must be sure that
these mud-huts, which are construct-
ed in a haphazard fashion, with very
small floor space, etc., will be able
to stand the rigourg of the weather.
The demand of the refugees is ‘‘Give
ug more well-constructed houses”.
When you have already made a pro-
vision for Rs. 43 lakhs in 1952-53,
ithat means you can spend that money.
Why not spend it in a better way
than having these tiny hutg without
latrines and built in a kutcha manner.

About Faridabad, my friend Mr.
Nayar will say something and so Ido
not wish to take the time of the
House on it.

‘Shri V. P. Nayar: There iz a demand
for a sum of Rs. 3 lakhs for relief
works for providing gainful employ-
ment to the residents of Faridabad.
Thig is a matter in which the House
should know certain facts as towhy
this money has becume necessary. You
will remember that in this Session,
-several questions on Faridabad Techni-
cal Institute and other institutes were
answered by the hon. Minister and
to our utter dismay, the hon. Minister
revealed that insteadq of rehabilitating
the unfortunate refugees who have
been sent there. Government. by all
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its programmes and policies of re-
habilitation. hag rehabilitated certain
retired officers. I have been to
Faridabad and in one of my visits,
the Contractor there told me person-
ally that he was in the forests for 10
Years. doing penance, to find out the
mner secrets of man. This Contractor
has been able to get 33 1/3 per cent.
of the net profits—the total invest-
ment in Faridabad is about 325
,erores of rupees till now. Thig Con-
tractor tells me that he hag been
visiting 1,000 factories in Europe dur-
ing the course of one year. This con-
tractor has been responsible for
certain factories closing down in
Delhi and does claim to he a com-
munist when he sees a communist or
to be a socialist when he sees a
socfalist Sir, when I visited the
Institute he wrote a slip and passed
it to me. The red ink scriot read
that “a Sikh is a good communist who
hates none and loveg all.” He said
“I am a friend of the communists.”

Mr. Deputy-Speaker: The hon.
Member has at last found a friend.

Bhri V. P. Nayar: I generally disown
such friends. When the Government
of India send certain people to study
the working of certain factories. the
most technically qualified people. with
many degreeg to their credit take one
or two years to do the job. but this
gentleman says he has seen a thous-
and factories in Western Germany,
after the War, and he also sayg ‘I
was doing penance for 10 years just
to find out my inner secrets.” This is
the man whom Government thinks {o
be the fittest person to be appointed
as a contractor. He is paid a fantastic
salary of Re. 1 per month. just to
bring him within the ambit of the
rules, just to bring tp him powersof
authority to boss over all the workers,
just to make it possible for him to
curb the workers’ movement. Under
his “wonderful” management. .

Mr. Deputy-Speaker: Are we dis-
cussing the entire policy now?

Bhri V. IP. Nayar: I am only refer-
ring to what is gainful employment.
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Mr. Deputy-Speaker: What does
this item relate to? We are not
generally going into the method of
employment,

8hri A, P. Jain, There are certain
refugees there who are employed on
earth-digging and other light works.
They cannot out in the full amount
of work and we have to subsidise
them. This sum of Rs. 3 lakhs is for
glving subsidy for that earth-work
and similar kind of work.

Shri V. P. Nayar: The necessity for
providing such employment would not
have arisen had it not been for the
fact that the Faridabad administration
is under the control of somebody who
does not know anything about refugee
rehabilitation. anything about the
working of a factory, or anything
about a technical institute. After
the present  Administralor wag ap-
pointed. about 12 or 13 technically
qualified officers. doctors and engi-
neers. were forced to suffer as he was
creating hell for them. That is the
position.

Mr. Deputy-Speaker: We are not
going into the entire administration
of Faridabad. There are various
occupations and employment that have
been provided and one of them s
digging trenches or rather doing some
such earthwork. Some of the people
are not able to do work which will
entitle them to earn a full wage on
which they can sustain themselves
and so the balance ig to be subsidised
by Government, because they are all
refugees, Are we to gp now Into
general observations like “if you had
some other work or if you had some
other factory or if it had been manag-
ed properly and so on"?

Shri V. P. Nayar: Because the
administration must be taken as a
whole, for example...

Mr. Deputy-Speaker: No question of

example. The hon. Member will con-

fine himself to the mud business

8hri V. P. Nayar: I don't want to
throw mud at other people for nothing.

19 DECEMBER 1953

Supplementury 12700-
Grants for 1953-54

6 .M.

Shrimati Renu Chakravartly: On a
point of information. Sir. There is
what is colloquially called “the mitti.
uravo” scheme. For building of the
roadst workers are taken to Kalkaiji,
for inhstance. We are having this to
give them proper employment. What I
want to know is, while giving this
Rs. 48,000, whether the Government

_have, at the same time, got proposals

to continue this scheme or whether
they are finding out new methods, be-
cause some of the schemes are techni-
cal. For instance, in Faridabad, sock-
making is contemplated: But actually it
could not go on there, because Gov-
ernment could not give money. Out.
of the two and a half lakhs to Farida-
bad industries, actually one and a
half lakhs of stocks were there, but.
they could not be sold in time, be-
cause the accounting had not been
gone through by the Union Secretariat.

There are other matters also which 1
could illustrate, but I am sure the
Speaker will cut off my speech and

. therefore I am not giving them. But

the point is this: This scheme which
the hon. Minister hag put through al-
most at the last point of despair,—
whether they are going to continue It
or, whether they are going to recon-
sider the scheme after making it a
proper industrial establisfiment,
eliminating all the defects and flaws
that werc in the administration itself’
such as the integration between the-
Ministry of Rehabilitation and Farida-
bad.

Shri Velayudhan: Can I elicit one
information?

Shri B. K. Das rose—

Mr. Deputy-Speaker: I will ask Mr.
Das to speak.

Shri B. K. Das: As regards item No.
(c) (i) at page 18, the figure. as on
8th October, 1953, was 65,000, 1 infer,
and. of course, the hon. Minister will
correct me when I say that when it was
stated by the Government that it was
1,20,486 in October, 1952—this figure in-
cluded the number in the permanent
liability camps and the women's re-
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habilitation camps also. If we deduct
this 25,000 or so and the number in
some other centres, we get again the
same figure. The hon. Minister will
please throw light on this.

Secondly, in these camps, as on !st
Septemnber, 1953, there were 68,444
persons, and here, under the note of
the Bengal Government, it ig said that
it has been difficult to rehabilitate
thosc persons who are there for moere
thar a year. They say that the main
reason iz paucity of land. The Minis-
ter of Rehabilitation of West Bengal
said in a statement that there are
agriculturist families numbering
_about 9,768. There are also other
Barujibi families—fishermen—and
those belonging to other occupations
who number about 5,587. I want to
know if it is difficult to procure land
why it has not been possible to send
these people—fishermen and other
families belonging t; other occupa-
tions—to work for one year or more
in the rehabilitation camps.

Another point is, ag regards (d),
—that Hyderabad State people are be-
ing helped. I want to know whether
these people were displaced ag back
as 1948, and what was the condition so
long, and what help was rendered to
them. Rs. 5 lakhs have been asked
for their help now. I want to know
whether during these four or fve
Years, any help was given to them,

Shri Velayudhan: May I know, Sir,
whether after the appointment of =&
new Faridabad Administrative Officer,
there were a large number of strikes
and other difficulties in the Faridabad
township, and whether this officer was
practically, and in fact, an anti-re-
fugee from the very beginning, while
he was working as Deputy Commis-
sioner? ' Ig it to suppress the refugees
that he wag sent there. 1 have got
a letter with me...

Mr. Deputy-Speaker: How doeg it
arise on this supplementary demand?

8hri Velayndhan: Mr. Nayar had...

Mr. Deputy-Speaker: Mr. Navar
need not be followed.
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Shri Velayudhan: 1 want to submit
only one thing. I have got a letter in
which it is said: It is understood that
this Administrative Officer engaged
certain goondas against the
refugees....

Mr. Deputy-Speaker: Order, order.
Whatever might be the relevancy of
thig elsewhere, it is not relevant here.
Already there appears to be trouble

. there: such remarks would only

aggravate them.

Sardur Hukam Singh (Kapurthala-
Bhatinda): In page 18 under sub-head
(a) the explanation given is as
follows:

“At the time of framing the
budget estimates for 1853-54, it
was - expected that the Property
Organisations at Lahore and
Karachi would be closed from
1.4.53. Later on, it wag decided
to allow these organisations to
continue as negotiations were con-
tinuing with the Government of
Pakistan in connection with
movable property.”

Rs. 65,000 is asked for for these-
organisations. I want to know what
were the reasons which led to the
conclusion that they might be closed’
by 1st April. 1953, what are the addi-
tional reasons which now impel Govern-
ment in continuing them, whether
these organisations had any part to
play during these negotiations, whe-
ther the officers who go from here
cannot perform those functions, and’
the exact functiong that have so far
been performed by these organisa-
tions or are still to be performed it
the negotiations continue.

Only two days back it was pointed’
out that eleven letters have been sent
to Pakistan, not one of which has been
replied to by them. Is it considered
advisable even now to wait for these
negotiations, and whether for that
purpose these arganisations nare
necessary?

Pandit Thakar Das Bhargava
(Gurgaon): Sir. we find in thig de--
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[Pandit Thakur Das Bhargava]

mand under (g) the following explan-
-ation is given:

“The additional funds are re-
quired for a larger number of
cheap tenementg in Delhi than
-originally estimated for squatters
at the rate of Rs. 500 per family.”

I would like to know from the hon.
Minister what is the accommodation
that would be provideg for a family
in these Rs. 500 tenements and how
many persons could live in them. We
know, Sir, that the mud-huts that
were built for 5 family were very
small ones and it wag very difficult
for a family to slecp, in the accommoda-
tion provided even if the members
tried to squeeze themselves. I would
suggest to the hon. Minister that |t
is not fair to provide this type of 2c-
.commodation, These mud-huts are
not fit for a family of five to live in.

Secondly, I find that three lakhg of
rupees are being given by way of
subsidy for unemployment relief in
Faridabad. Lately there has been a
-suggestion that some lands are to be
given to these people. In regard to
Faridabad we have been insisting that
some meang should be found whereby
unemployment in that township could
be relieved. Unemployed from there
come here, and stage hunger strikes.
"The unemployment problem is not
going to be solved through subsidies
even if you spend crores. In Nilokheri
we have spent as much ag Rs. 3,500
per “family ag against thig Rs. 500
‘tenements to poor families in Delhi.
“This is discriminatory so far housing
is concerned. There is unemployment
in Faridabad. Palwal and other places.
1 would request the hon. Minister to
find other means than subsidy of
-solving thig problem once for all

Shri A. P. Jain: Mr. Deputy-
‘Speaker, in fact quite large and im-
portant issues have been raised. and
in order to do full justice to the Gov-
ernment point of view T would
ordinarily require considerable time.
“Nonetheless I would try to compress
+things in ag short a time as possible.
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First, as regards flgures of West
Bengal, according to the estimate at
the time when the budget was being
framed there were about 1,22,000
people in camp. Out of these, 40,000
were permanent liabilities and there
wag no question of reduction of their
number. The balance of 83.000 persons
were living in relief campg and were
expected to be rehabilitated. At that
{ime we were expecting that we would
be able to find lands ang settle these
camp families bn land and in different
occupations so that the average
population of the camps during the
year 1953-54 would be considerably
reduced. On aceount of litigation by
which certain provisions of the Land
Planning Act have been nullified, our
expectationg with regard to the acqui-
sition of land could not be fulfilled.
Moreover there is a paucity of land
in West Bengal and the refugees there
generally do not want to go out of
West Bengal. The difficul-
ties of acquiring land by themselves
are considerable. Those expectations

. would not be fulfilleg and therefore

we have come forward for a supple-
mentary grant.

The present camp population other
than permanent liabilities would be
about 60,000. That is we have been
able tp reduce it by about 23.000. But
if the present difficultiegs subsist I am
afraid rehabilitation will have to be
delayed, because unless we get lands
it is not possible to settle people. That
ig the reason why our original calcula-
tions could not be fulfilled.

Although several things which have
been saig about Ramachandrapura
are not relevani to the discussion
under these supplementary grants, yet
I would like to clarify some of the
points raised by my friend Shrimati
Renu Chakravartty. She asked: how
ig it that some persons are being
given Rs. 2,250 as house building loan
while others are being given Rs. 500
as house building loan? House build-
ing loans are granted under various
schemes and in various places. In the
rural colonies house loans at the rate
of Rs. 500 are granted. whereag in
the urban colonies house loans &re
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granted on g higher scale, Rs. 1,250
being the muumum, and persons who
are preparea to contribute the balance

oI the expenditure on housing get 75
per cent. ol the loan, trom us. These
persong are being settled in urban
areas auna therefore they are entitled
to loan at a higher rate.

Quite a number of things have beeu
said with regard f{o Faridabad. The
money  which we want relates to
certain subsidies that are being given
to people who are being provided with
temporary ‘work. In Faridabad the
employment problem is rather acute.
There are about 6,000 persons out of
which only 2,500 persons have per-
manent employment. I gquite ap-
preciate that subsidy ig not a good
form of assistiance, but in the transi-
tory period we have to give it.

We have been trying to solve the
problem of Faridabad in various ways.
There are about 1,200 persons who
have claimg for land. I offered 1o
these persong land in Bikaner, some
of the best lands in the Indian Union.
They are all irrigated lands. The
minimum area which ] offered to
them, to each family, was 8 acres,
irrespective of whatever the verifled
claim may have been. The maximum
was an area of about 40 acres. Besides
this, we offereq them a loan of Rs.
800 to each one of the families, Not
one family moved. I also made an
offer to some of these families that
they could come to Delhi and settle
here because there was larger scope
for settlement here. I said that we
will give you Rs. 500 as a subsidy for
house construction or we will give
you built houses. Not one family has
moved. The situation in Faridabad
is that these people are not co-opera-
ting...

Shri V. P. Nayar: Why?

Shri A. P. Jain:.and  difficulties
are multiplying. I have, of course, a
way. 1 may deprive all these persons
of further employment in Faridabad
so that either starvation may drive
them out or I may remove them from
Faridabad forcibly. I do not want to
take those steps unless forced and we
are paying a subsidy. We shall have

639 P.5.D, -
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to stop it. We are taking some steps
to bring some industrieg there. We
are negotiating with the Wearwell
Cycle Co,, and also with the Hindustan
Electricalg for the starting of an in-
dustry for the manutacture of cables
and electrical appliances, eic. We are
also negotiating with Spun Pipe India
Ltd.,, for the manufacture of hume
pipes. We are also negotiating with
Tatas, etc.,, for the manufacture of
diesel engines here. Hon. Members
know that setting up a big industryis
by no meang an easy job, particularly
in these difficult times whep the
economic situation i none too good
and unemployment is increasing. In
order to reduce unemployment in
Faridabad, either the co-operation of
the people in Faridabad or the useof
force may become necessary. We have
tried to avoid force and we shall try
to aviod it as much as possible.
Ultimately if the situation is not pro-
perly controlled, we shall have to
do something.

I am sorry tihat some very un-
warranted remarks have been made
about the person who is in charge of
the technical institute. An impression
has been created as if we have sent
him to Europe. He may have been to
Europe at his expense but we have
not sent him to Europe. The terms
under which he has agreed to under-
take the work, are rathe onerous
for him. He gcis a nominal salary of
one rupee per month because we
wanted to give him the statug of
a Government servani, Besideg he is
entitled to thirty three and one-third
per cenl. of the net profits. They are
nil. In fact, we are running the
Technical institute at a heavy loss.
During the last 8 months, ever since
this gentleman has been working, he
has not received a single ple. I have
been thinking whether it ig not too
hard upon him, that he should spend
the whole day and not get a single
ple. I am inelined to think that....

Shri V. P. Nayar: I did not want to
interrupt. But, I want to say...

Sbri A, P. Jaln: I am not giving

way.
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Shri V. P. Nayar: On a point of
personal explanation, Sir,...

Mr. Deputy-Speaker: Order, order.
In giving personal explanations, the
hon. Member ought not to be im-
patient. He must wait. After the
hon. Minister finishes, he can get ubp
and say.with the permission of the
Chair what he wants to say by way
of personal explanation.

Shri V. P. Nayar: Yes, Sir.

Shri A. P. Jain: I am in fact think-
ing whether I should not start giving
this gentleman a small salary and
revise the terms of employment.

Certain very unfortunate remarks
have been made about the Admini-
strator about whom I can say that he
is an official having ample experience,
who has, during the time—of about
one year—that he has been there,
rendered very valuable service as
Administrator and looked after the
displaced persons with all the
sympathy that wag possible.

Some questions have been asked
about  the Hyderabad displaced
persons, These persons are Muslims,
mostly those whg had been displaced
on account of the Police Action from
their wusual place of residence.
Originally, they were being looked
after by the Hyderabad Government.
They rendered assistance under the
various itemg under which we propos-
ed to give them assistance. Last
year, we decided to give assistance to
these persons. ] visited the place and
cxamined the whole problem. Now
the Government of India have under-
taken the responsibility of glving
assistance to these persong and pro-
vision has been made for that

Sardar Hukam Singh has raised
the question of the property or-
ganisation, as to why we were think-
ing that we would be able to close
the property organisation in Lahore
and Karachi, and what functions it
performs. The functions of this
organisation are: to assist in the
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repatriationr of the movable property,
to gather and supply information to
the correspondents and to deal with
the Pakistan authorities. At one
time practically all the negotiations
on the evacuee property between our-
selves and Pakistan had come to a
stantstill and we were feeling that
any continuance of this organisation
was not called for. We thought that
we would be able to close this or-
ganisation with effect from 1st April
1853. However, at that stage certain
statements were made by the Prime
Minister of , Pakistan which raised
some hopes and we thought that if
these negotiations with regard to the
movable property came to a success-
ful conclusion we shall need this
organisation and it would have been
unwise for us to have discontinued it,
and therefore we have asked for a
supplementary grant.

Shri V. P. Nayar: Now, may I....
Mr. Deputy-Speaker: No.

Bhri A. P. Jain: Now about cheap
tenements. Pandit Thakurdas
Bhargava and other hon. Members
have made some observations with
regarq to the cheap tenements.
What we do under the cheap tene-
ments scheme is this: We give 100
sq. yards of developed land. Of
course, the development is not of the
same standard as in our regular
colonies. Then, we give an outright
grant of Rs. 500. They need not
confine the construction to Rs. 500.
This is a free grant for which they
need not pay any interest or rent.
Ordinarily, this scheme has been
found to be very popular and dis-
placed persons have preferred to avail
of this grant of Rs. 500 even in pre-
ference to some of the tenements
which we have built costing Rs. 2,000,
Rs. 3,000 and Rs. 4,000, They put in
some money themselveg and it ig for
them to construct. This is an
optional grant. IHhere we give you a
piece of land, a plot, and here we give
you money. It I8 up to you



2709 Demands for

to do the construction. 1f they do
not want it, we do not force it upon
them. This scheme, as I said, has
found great favour with the displaced
persons. It is deserving more of
praise than of condemnation.

These were some of the points
which were raised, and if they put
any questions, I shall certainly answer
them.

Shrimati Renu Chakravarity: Did
the hon, Minister answer the question
about the mud-huts scheme just now?
I did not follow.

Shri A. P. Jain: These are cheap
tenements.

Bhrimati Renu Chakravartty: There
fs one grant which deals with mud-
huts. There I had raised the question
why, it was popular in the first year
that only Rs. 7 lakhs out of Rs. 48
lakhs or so was used.

Shri A. P. Jain: This ig about cheap
tenements which I have explained.

Pandit Thakur Das Bhargava: This is
a different scheme ‘it appears.

Sardar Hukam Singh: May I know
if they have been able to repatriate
any property since 1st April, 1953?

Shri A. P. Jain: No. The Movable
Property Agreement has been ratified
by Pakistan, and it will come into effect
from 1st January, 1954.

Bhri V. P. Nayar: Sir, the hon, Minis-
ter when replying to me stated that
it was unfortunate that I cast some
aspersion on certain officers who were
very efficient. I want to inform .the
House and the hon. Minister through
you that not only did Mr. Madusudhan
Singh tell me all that I said before,
but he also said that both Mr. A. P.
Jain and Mr. Mehr Chand Khanna
wanted him to be there. I did not
believe it then., but now because Mr.
Jain says so. that he is to be pald a
salary, I believe it.

Mr. Deputy-Speaker:
personal explanation.

This is no

Shri A. P. Jain: Yes. Sir. 1 want
him to be there,
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Mr. Deputy-Speaker: I will put it
to the vote of the House, now that itwo
hours exactly are over. Hon. the
Home Minister finished at 4-25. and
two hours from then is 6-25. I will
put all the other Demands.

Shri V. P. Nayar: I want your rul-
ing and guidance on one point before
you guillotine the other cut motions
and demands for the vote of the House.

Mr. Deputy-Speaker: I know that.

Shri V. P. Nayar: How do you know
that? I have not stated nor begun to
say what ruling I wanted.

Mr. Deputy Speaker: I have already
looked into that.

Shri V. P. Nayar: Not about this.
You were just informing the House
that all the other demands will be put
to the vote of the House. Before that.
in respect of one demand, I wanted to
raise a point, and to have your ruling
on it. Am I wrong in doing that?

Mr. Deputy-Speaker: Nothing can
be done hereafter.

Shri V. P. Nayar: I am not going in-
to the merits. On a question of gene-
ral periciple or policy, I want your
ruling.

Shri K, K, Basu: Before you gull-
lotine, I would like to know one thing
in regard to the import of sugar.
Previously, it was decided to import
2 lakhs of tons of sugar. Now the
quantity has been Increased by about
50.000 tons. !

Mr. Deputy-Speaker: For the gene-
ral information of hon. Members I
might say, that at the time of guillo-
tine, if anything is left over, on which
hon. Members want some information,
they may write to the hon. Minister,
and the hon. Minister will give a note,
it it is a matter of general public im-
sortance, and not a matter of detall

Shri Kidwai: If I am given the
auestions, I shall answer them.

Mr. Deputy-Speaker: Hon, Members
may give these questions directly to
the hon. Minister, or to the offlice, In
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[Mr. Deputy-Speaker]
which case, we shall pass them on.
So memoranda will be given, regard-
ing the othzr matters.

Sari V. P. Nayar: What I wanted to
know was something different.

Mr., Deputy-Speaker: This is not
unfortunately the time I can hear the
hon. Member. I am sorry. This is
not the time.

Shri V. P. Nayar: I wish to raise a
point of order, because it is such an
important matter. I want to have
your guidance and ruling, before you
apply gulillotine.

Mr. Deputy-Speaker: At the gull-
lotine time, no point of order will
apply.

Sari V. P. Nayar: That is very
strange.

Shrimati Renu Chakravarity: You
must allow us to raise a point of order.

Shri V. P. Nayar; Guillotine 1s to
be applied only at 6-27 p.M.?7 Can you
not give me just half a minute so as
to enable me to raise the point on
which I want your ruling and gui-
dance?

Mr. Deputy-Speaker: I shall finish
this first. and then hear the point of
order. There is no harm In that.

The question is:

“That the separate supplemen-
tary sums not exceeding the
amounts shown in the third column
of the Order Paper be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1954,
in respect of the {following De-
mands entered in the second
column thereof:

Demands Nos. 868, 95, 125 and
138."

The motion was adopted.

[The motions for Demands for Sup-
plementary Grants whieh were
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adopted by the House are reproduc-
ed below—Ed. of P.P.]

DEManp No. B6—EXPENDITURF ON
. DispLacEn PERSONS

.“That a supplementary sum

not exceeding Rs. 50,28,000 be
granted to the President to defray
the charges which will come in
course of payment during the
vear ending the 31st day of March,
1954, in respect of ‘Expenditure on
Displaced Persons'.”

Demanp No. 95—MISCELLANEOUS Ex-
PENDITURE UNDER THE MINISTRY OF
STATES

“That a supplementary sum not
exceeding Rs. 05,23,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1954,
in respect of ‘Miscellaneous Ex-
penditure under the Ministry of
States".”

DeMAND No. 125—OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF FOOD AND
AGRICULTURE

“That a supplementary sum not
exceeding Rs. 11,72,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1854,
in respect of ‘Other Capital Outlay
of the Ministry of Food and Agri-

"

culture’.

DeMAND No. 138—OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF TRANSPORT

“That a supplementary sum not
exceeding Rs. 18,50,000 be granted
to the President to defray the
charges which will come In
rourse of payment during the
year ending the 31s¢ day of March,
1954, in respect of ‘Other Capital
Outlay of the Ministry of Trans-
port!.”

Shri V. P. Nayar: The point of
order which I wanted to raise was
this, Along with my other cut mo-
tions, I had given some cut motions
in respect of Demand No. 107 also. I
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know that on charged amounts, cut
motions cannot be carried. But here
is a provision in the Constitution,
which says:

“So much of the estimates as
relates to expenditure charged up-
on the Consolidated Fund of India
shall not be submitted to the vote
of Parliamenti, but nothing in this
clause shall be construed as pre-
venting the discussion In either
House of Parliament of any of
those estimates.” *

Although I knew that these cut mo-
tions cannot be accepted, still I want-
ed to raise a discussion on this De-
mand relating to the Speaker’s salary.
It wag a very important matter on
which I wanted to focus the attention
of this House.

Mr. Deputy-Speaker: I have heard
the hon. Member sufficiently, If hon.
Members want to raise any discussion
on any Demand relating to a charged
item, certainly the House is entitled
to discuss that matter. No doubt,
those cut motiong shall not be put
to the vote of the House, But now,
we had to apply the gulllotine, and
go I could not allow any opportunity
for the hon. Member to raise the
matter referred to in his cut motion.
If they had come in the usual course,
possibly I would have considered the
question of giving an opportunity to
the hon. Member to speak.

Shri V. P. Nayar: I submit in the
matter of questions, when questions
are not admitted we are informed
officially by letters. And in this case
I wanted to submit this for your rul-
ing, because I contacted the office and
the office informed me ‘that in the
year 1929....

Mr. Deputy-Speaker: I am aware of
the convention ....

Shri V. P. Nayar: Will you please
hear me?

Mr. Deputy-Speaker: 1 would like
to say this for the consideration of
the House and the hon, Member that
npormally, whenever any demand re-
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lates to Parllament, the procedure is
not to ask questions on the floor of
the House,

Shri V. P. Nayar: That is different.

Mr. Deputy-Speaker: Because it will
be thrusting the Speaker into the hands
of the Government and making them
justify his existence or the existence
of the office. Therefore, ordinarily
the procedure is that the Member
should go to the Speaker and ask him
about information and try to get satis-
faction about that matter. That is the
convention. It is not as if we cannot
raise any matter here. Parliament is
supreme. IParliament can certainly
raise any matter relating to  this
matter, and if there is anything
particularly either against the Deputy-
Speaker or the Speaker...

Shri V. P. Nayar: That i{s not the
point.

Mr. Deputy-Speaker: ..... there {s
another provision.

Shri V. P, Nayar: That we know.

Mr. Deputy-Speaker: Now with res-
pect {o the office and other things, in-
formation ordinarily can be had of
the Speaker, He will just..,

Shri V. P. Nayar: My difficulty was
this, When I asked the office. the
office told me that there was a con-
vention, that there was a precedent.
The precedent which was shown to
me was a precedent in which the
then President of the House had
given a ruling in answer to a ques-
tion from Mr. Mohammed Rafl. That
was in the year 1929, We will dis-
cuss that matter ...

Mr. Deputy-Speaker: No, no. Order,
order. There is a limit to this kind
of digression. The hon, Member rais-
ed a particular point as to whether a
demand here which is charged can be
discussed in the House. I agree it
can be discussed. But we have ap-
plied the gufllotine now. That was
accepted. But if anything more arises
on any particular matter, we will dis-
cuss. Only with regard to matters
relating to the Parliament Secretariat
or the Speaker and the Deputy-Speaker,
in the first Instance, ag far as possible,



2715 Appropriation (No. 5) Bill 19 DECEMBER 1953

[Mr. Deputy-Speaker]

they will have to make an approach
to the hon. the Speaker. That is the
convention. If in spite of it...

Shri V. P, Nayar: Can I take it that
your ruling is that we can discuss a
matter relating to the Secretariat and
the Speaker and Deputy-Speaker on
the floor of the House or that we
should go to the Chamber....

Mr, Deputy-Speaker: No, no. Order,
order. There is an Act of Parliament.
There is no question of discussing
about the Speaker or the Deputy-
Speaker or the Secretariat.

Shrl V. P, Nayar: Not in ...

Mr. Deputy-Speaker: Order, order.
I am not prepared to answer the hon.
Member. It is not cross-examination
of any particular person, I have al-
ready said that so far as that matter
was concerned, if there had been no
guillotine, I would have considered
it as to whether it ought to be allowed
or not, That is the only thing that
arises. I am not here to answer
hypothetical questions.

Shrl V. P. Nayar rose—

Mr. Deputy-Speaker: Order, order.
The hon. Member introduces all sorts
of irrelavant matters, notwithstanding
the fact that I have told him very
ofien....

Shri V. P. Nayar: There is a diffe-
rence in understanding.

Mr. Deputy-Speaker: I shall now
take up the Appropriation Bill.

APPROPRIATION (No. 5) BILL

The Deputy Minister of Finance
(Shri M. C. Shah): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1953-54.

Mt. Deputy-Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment

Demands for 2716
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and appropriation of certain fur-
ther sums from and out of the
Cénsolidated Fund of India for
the service of the financial year
1953-54.

The motion was adopted.

Shri M. C. Shah: I *introduce the
Bill and beg to *move:

“That the Bill to authorise
payment and appropriation of cer-
tain further sums from and out
of the Consolidateq Fund of India
for the service of the financial
year 1953-54, be taken into consi-
deration.”

_ M. Deputy-Speaker: The question
is:

“That the Bill to authorise
payment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of India
for the service of the financial
year 1953-54, be teken into consi-
deration.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the Title
and the Enacting Formula were
added to the Bill.

Shri M. C, Shah: I beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker:
is:

“That the Bill be passed.”
The motion was adopted.

The question

DEMANDS FOR SUPPLEMENTARY
GRANTS IN RESPECT OF
P.EP.S.U. FOR 1953-54

Mr. Deputy-Speaker: Now, are there
any cut motions regarding PEPSU?

Dr. Rama Rao (Kakinada): Sir, I
have a cut motion.

Mr. Deputy-Speaker: That is gene-
ral polw:r. it in not allowed.

'lntroduced and moved thh the
recommendation of the President.
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Demand No. 11. Elections; it is again
a matter of policy. I will put all the
Demands to vote.

Sardar Hukam Singh (Kapurthala-
Bhatinda): Sir, cannot we speak on
this Demand?

Mr. Deputy-Speaker: Oh, yes, cer-
tainly. The hon. Member will never
be prevented from speaking.

Sardar Hukam Singh: I thought it
was being put to the vote.

Mr. Deputy-Speaker: The speech
must be confined to the supplementary
demand. What is the demand on which
he wants to speak?

- Sardar Hukam Singh: Demand No.
11, Sir.

Mr. Deputy Speaker: Then 1 will
retain this Demand No. 11 and put the
others to vote.

The question is:

“That the respective supplemen-
tary sums not exceeding the
amounts shown in the third column
of the Order Paper in respect of
Demands Nos. 8, 28, 34, 36, 41,
42 and 45, be granted to the Presi-
dent out of the Cohsolidated Fund
of the State of Patiala and East
Punjab States Union to defray the
charges which will * come in
course¢ of payment during the
year ending the 31st day of March,
1954, in respect of the correspond-
ing heads of Demands entered in
the second column thereof.”

The motion was adopted.

[The motions for Demands for Sup-
plementary Grants in respect of
P.EP.S.U. which were adopted by
the House are reproduced below—

Ed. of P.P.]
DrmaNp No. 8—IRRIGATION

“That a supplementary sum not
exceeding Rs. 7,64,700 be granted
to the President out of the Consoli-
dated Fund of the State of PEPSU
to defray the charges which will
come In course of payment during
the year ending the 31st day of
March, 1934, in respect of ‘Irriga-
uonl‘ll

P.E.P.S.U. for 1953-54
Demanp No. 28—MEebIicAL

“That a supplementary sum not
exceeding Rs. 6,00,000 be granted
to the President out of the Consoli-
dated Fund of the State of PEPSU
to defray the charges which will
rome in course of payment during
the year cnding the 3lst day of
March, 1954, in respect of ‘Medi-
cal'.”

Demanp No. 34—MISCELLANEOUS
DEPARTMENTS

“That a supplementary sum not
exceeding Rs. 75,400 be granted
to the President out of the Consoli-
dated Fund of the State of PEPSU
to def@y the charges which will
come in course of payment during
the year ending the 31st day of
March. 1954, in respect of
‘Miscellaneous Depariments’.”

Demanp No. 36—Civi 'WoRKs

“That a supplementary sum not
exceeding Rs. 25,37,700 be granted
to the President out of the Consoli-
dated Fund of the State of PEPSU
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1954, in  respect of ‘Civil
Works'.”

DEMAND NoO. 41-—-STATIONERY AND
PRINTING

“That a supplementary sum not
exceeding Rs. 3,88,200 he granted
to the President out of the Consoli-
dated Fund of the State of PEPSU
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1954, in respect of ‘Station-
ery and Printing".”

DEMAND Nb. 42—MISCELLANEOUS

“That a supplementary sum not
exceeding Rs. 9.,96.000 be granted
to the President out of the Consoli-
dated Fund of the State of PEPSU
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1954, in respect of
‘Miscellaneous’.”



2 719Demands for Supplementary 19 DECEMBER 1953 Grants in respect of

Demanp No., 45—-CoMMuNITY DEVE-
LOPMENT PROJECTS

“That a supplementary sum not
exceeding Rs, 4,39,800 be granted
to the President out of the Consoli-
dated Fund of the State of PEPSU
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1954, in respect of ‘Com-
munity Development Projects’.”

Demanp No. 11—ELEcTIONS TO LEGIS~
LATURES

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum
not exceeding Rs. 9,70,300 be
granted to the President out of
the Consolidated Fund of the
State of PEPSU to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of Marck, 1954,
in respect of ‘Elections to Legis-
latures’. "

YT AT T HWY (W0 WAy )
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Mr. Deputy Speaker, Sir...ememssos
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Mr. Deputy-Speaker: All hon. Mem-
bers must speak only through the
Chair. The hon. Member may go on.
I am sorry he has been interrupted.

Sardar Hukam Singh: I thought I
will take notice of that, Sir.

Mr. Deputy-Speaker: That is why I
sald that every hon. Member can

speak only through the Chair.
An Hon. Member: Sir, there is no
quorum.
[Panprr THAKUR DAs BHARGAVA in
the Chair]

Sardar Hukam Singh: Mr, Chair-
man, Sir, under Demand No. 11, there

2520
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is an amount of Rs. 1,77000 for
printing of electoral roils, When the
previous Constitution was suspended,
in the last budget we had voted

about Rs. 2 lakhs and something for
the printing ot electoral rolls and
their revision. 1t was considered at
that time that perhaps we have to
hold these elections under the new
law and therefore the Election Com-
missioner thought that we might have
fresh rolls altogether. The rolls for
1952 had been revised and even for
1953. Even then I brought it to the
notice of the authorities in Parlia-
ment, that there was no use in taking
up the question of fregh rolls and
wasting this money as they had been
revised up to 1853. This sum of
Rs. 1,70,000 has been wasted and now
we are told that the elections would
be held under the old law. When
we were discussing the Hepresenta-
tion of People's Act on 4th August
1853, it had been brought to the notice
of the Law Minister that there were
many defects in the old law and that
a comprehensive Bill should be
brought before the House as much ex-
perience had been gained by the
judgments and decisions of Election
Tribunals and we had learned a great
deal. Then the reason given was
that so far as PEPSU was concer-
ned, we wanted early elections and
the words used are “It would be a
pity if those elections were to be held
under the existing law and not under
the new law which will be on the
statute book if the Bill is passed.”
In spite of that, it is a pity now
that those elections are to be held
under the old law and the defect that
we found then has nni been reme-
died. When the Constitution was sus-
pended. il was emphasised as one of
the reasons that because there have
been so many rejections, improper re-
jections, and acceptances of nomina-
tion papers a large number had to
be re-elected and the hon. Minister
then characterised it me if it was
going to be a miniature general elec-
tion there. We thought that it was
wasting the time and energy of the

candidates and also the money of the
exchequer to allow that law to con-
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tinue, but now we find that this elec-
tion in PEPSU, for which we are pro-
viding here Rs. 9,70,500. is going to
be held with all those defects in the
law and people would not be able to
get any advantage of the experience
that had been gained during the elec-
tions. Then, Sir, my fear is that, as
happened before, perhaps there might
be the same ,process repeated again.
It was Congress regime then, when all
those defects came out—such a large
number of nomination papers was
rejected or accepted unduly. We have
been hearing for some time past that
even responsible leaders have been go-
ing from Delhi and have been talking
about in public and in private to give
an impression to the people that
though elections are coming, Congress
is sure to win, whatever methods
might be adopted. If it does not
come out successful in the elections
and some other party gets into power
and secures the majority, then the
same process is going to be repeated.
It shall not be allowed to rule in that
State and it would be Congress again.
Therefore, people will be wasting their
efforts if they vote for any other
party. Maybe, Sir, that with that
object in view. the same process might.
be repeated. Our fears-get confirmed
when we find that if any other party
is returned and the same objections
and election petitions are there. this
also might be used as one of the
grounds for throwing that party out
as was done in the last case. because
this was also considered to be one of
the valid reasons why the Constitu-
tion had to be suspended in that State.

Now. Sir, when the 1last general
elections took place, it was made clear
here that during the elections ballot-
boxes had been broken; votes had
been transported from one box to
another and certain other meddling
was done with the boxes. so0 that
people had numerous complaints that
the elections were not free and fair.
Even in this House, our hon. Prime
Minister had to admit that this taking
away of the outer label on a box
and then replacing it subsequently.
when the day's polling had concluded.

639 P.S.D.
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could be done very easily and the
complaints were that that had been re-
sorted to very frequently and, therefore,
free election could not be held. So
the results were different from what
the voters desired It was argued
when the Constitution was suspended
by the hon. Home Minister. that the
people had lost confidence. and we
were not sure whether free and fair
elections could take place in the at-
mosphere that existed when the Con-
‘'stitution was suspended: he argued
that though there was the Chiet Elec-
tion Commissioner and the Election
Commission as the agency to conduct
this election, because the machinery
that had to be employed was of the
State, there could be no confidence
under the circumstances and every
party would have complaints that the
elections had not been free and fair.
He was talking of the bye-elections
that were to be held then when he
was making that speech. Now, _I want
to know from the hon. Minister whe-
ther he has taken any steps to em~
sure that the elections would be free.
whether he had taken any steps ta
change those rules: whether there are

any measures taken to see that the
same course would not be adopted
even now; whether elections would

be free from any possibility of med-
dling. What action has been taken
at this time to ensure that the eler-
tions would be free and fair. It is
very easy to say, as has been remarks

ed by a friend of mine, that every
action has been taken. and exactly
that would be the reply that would

be given by the hon. Minister of Home
Affairs “that every possible action
would be taken”.

Shri K. K. Basu
bour): It is simple.

(Diamond Har-

Sardar Hukam Singh: It |s very
simple, Sir, but would that satisty
the parties? Would that be a gua-
rantee that the election would be
free and fair? There are suspicions
which we gave expression to at
that time as well, that this
Constitution wag suspended to bring,
to resuscitate, the Congress Into
power. Those doubts have been re-
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confirmed: the machinery that was
set up to carry on the administration
in the name of the President has been
busy all through to bring about cir-
cumstances ‘which would enable the
Congress to come into power. They
have worked to their utmost capacity
to bring about the success of the
Congress. So far as the other parties
are concerned, they are afraid that
that machinery would now exert its
best to show those results for which
they have been very anxious. My
submission at this hour is that mere

declarations and professions would
not do.
Dr. Krishnaswami (Knachee-

puram): The Home Minister is not
listening.

Sardar Hukam Singh: I do not
mind. Even if he is listening, it would
not have any eflect. .

The greatest change that is said to
have been brought about is the elimi-
nation of dacoits. But there was no
allegation at that time that any da-
coits had tampered with the ballot
boxes, that they had run away with
any votes, The allegations were that
it was one party or influential persons
who had been going round and tam-
pering with the boxes. The execu-
tive had helped them. The allega-
tions were that the officers who had
been entrusted with the task of con-
ducting free and fair elections had
taken part in those corrupt practices.
So. the claim that has been made that
the law and order position in PEPSU
has improved, has not at all altered
the conditions wherein those suspi-
clons arose. My submission 1is that
unless some practical steps are taken.
there cannot be any surety, any gua-
rantee that the elections would be
free and fair. I want to warn the
Government that wunless they can
give an assurance on this matter,
people would lose their faith in de-
mocracy, and if that comes about it
would be a tragedy for the country.
The Congress also should look at this
matter from a long range point of
view If only it is concerned about

P.EP.S.U. for 1953-54

creating circumstances whereby |t
could again come into power. thereny
shaking the confidence of people in
democratic principles, when people
feel vonvinced that this "Government
would not allow any other party to
come into power by fair and just
means, 1 say it would be tragic for
the country as also for the Congress
and for everybody who wishes that
these democratic institutions should
thrive in our _country.

My submission is that mere profes-
sions would not do. unless practical
steps are taken to see that., when
such a large sum is going to be spent
on these elections, they are held ac-
cording to the sacred principles which
we have lald in our Constitution
which we all revere.

Dr. Katju: Mr. Chairman. 1 have
got very great respect and indeed ad-
miration for my hon. friend. Though
I have heard a long discourse from
him, I have failed to understand what
he wants me to do. Does he want

" the elections to be postponed? If he

wants the President’s rule to conti-
nue for another twelve months. well
and good. we will have no elections
at all: the money will be saved.

Sardar Hukam Singh: That was the
complaint which my hon. friend made
that the Home Minister was sleeping.
I did not take notice of it then. T
now find that all that I have said is
in valn.

Dr. Katju: He was talking about
the new Bill and old Bill and defects
and all that. If his apprehension is
that there should be no election till
the new Bill is passed. we all know
that the Bill will not be passed now
It will be taken up only in the budget
session. You, Sir, had something to
do with the Select Committee.
There are ten dissenting minutes.
Very large changes have been made
I think the House will take at least
five or seven days in discussing it.
Then it will go to the Council ot
States. I can then say publicly:
At the request of my friend Sardar
Hukem Singh, the respected leader of
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.a particular party in PEPSU elec-
tions have been postponed and Pre-
.sldent’s rule will continue.

Sardar Hukam Singh: Therefore,
: 8ir, my suspicion is confirmed that the
Home Minister has been sleeping.

Dr, Katju: I shall issue a statement
.stating the grounds.

If you leave that aside, it was
‘raising a mountain on the basis of a
molehill. Here unfortunately even
:thrat molehill does not exist. All ima-
. glnary apprehensions—*"we have
_heard this. that and the other”. my
friend said. But he is an old gentle-
man with great knowledge and ex-
perience in law courts. For God's
.sake do not believe in rumours—such
.as that one Congressman said “we are
going to bring the whole thing again”.

I imagine there have been lots of
.rulings by Election Tribunals. One
. defect pointed out in the earlier elec-
tion was that a number of nomina-
tion papers were improperly accepted
.or rejected. I am hoping it will not
happen. So far as Yair and free and
unfettered elections are concerned,

what can I do? He won't believe me,"

he has completely lost ‘faith in me.
Therefore my professions will not do.
What concrete step does he want me
to take? Suppose 1 say: please give
‘me a chit......

Dr. Krishnaswami:
Home Minister.

Sardar Hukam Singh: I could sug-
gest many.

Dr. Katju: This is all imaginary
sermon you have delivered just now.
We had it two days ago in the news-
papers that the Adviser has issued
the strictest possible instructions to all
government servants to keep away
from the electoral machinery. I ima-
gine in the coming two months if
the election is held, then all the con-
tending parties will do thelr utmost
to try to persuade the electorate to
their  favour—my hon. friend's
party, the Congress party, every one

Make him

will do Hhis best. We can only see
that they will do their best in the
right line. And when the actual

Patiala and 2726
East Punjab States
Union Appropriation
(No. 3) Bill

polling commences It will be for the
Election Commission or its officers to
see that the ballot boxes are not
tampered with, that the things are
sealed properly and all that.
What can I do? So, if he will
allow me to say so, the speech he
delivered was not really intended for
us; it was intended for external con-
sumption.

Sardar Hukam Singh: Because you
can't digest it.

Shri Chinaria (Mohindergarh):
Sardar Saheb has voiced the view of
the masses there, because they are
quite happy under the President's

Mr., Chairman: Order, order. What
is the topic he wants to discuss? The
Minister has already replied.

The question is:

“That a supplementary <um
not exceeding Rs. 9,70,500 -be
granted to the President out of
the Consolidated Fund of the
State of PEPSU to defray the
charges which wlii come in course
of payment during the year end-
ing the 31st day of March, 1954,
in respect of ‘Elections to Legis-

LI L)

latures’.
The motion was adopted

PATIALA AND EAST PUNJAB
STATES UNION APPROPRIATION
(No. 3) BILL -

The Deputy Minister of Finance
(8hri M. C. Bhah): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certaln
further sums from and out of the
Consolidated Fund of the State of
Patiala and East Punjab States Union
for the service of the financial year
1953-54.

Mr. Chairman: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of the
State of Patiala and - East Pun-
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jab States Union for the service
of the financial year 1953-54.”

The motion was adopted.

Shri M. C. Shah: I introduce* the
Bill and beg to move*:

“That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of the
State of Patiala and FEast Pun-
jab States Union for the service
of the financial year 1053-54,
be taken into consideration.”

T P.M.
Mr. Chairman: The question is:

“That the Bill to authorise pay-
ment and appropriation of rer-
tain further sums from and out
of the Consolidated Fund of the
State of Patiala and FEast Pun-
jab States Union for the service
of the financial vear 1953-54,
be taken into consideration.”

The motion was adopted.
Clauses 1 to 3, the Schedule, the
Title and the Enacting Formula were

added to the Bill.

Shri M. C. Shah: I beg to move:
“That the Bill be passed.”
Mr. Chairman: The question is:
“That the Bill be passed.”
The motion was adopted.

MESSAGES FROM THE COUNCIL
OF STATES

Secretary: Sir, I have tp report
the following three messages received
from the Secretary of the Council of
States—

(i) “In accordance with the pro-
visions of sub-rule (6) of
rule 162 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Council of States,
I am directed to return here-
with the Manipur Court-fees
(Amendment and Validation)

* Introduced and moved with the
recommendation of the President.
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Bill, 1952, which was pussed™
by the House of the People -
at its sitting held on the 3rd .
December. 1953. and trans- -
, mitted to the Council of
States for its recommendations..
and to state that the Coun--
cil has no recommendations
to make to the House of the.-
People in regard to the said
Bm-ll
(ii) “In accordance with the pro-
visions of rule 125 of the-
Rules of Procedure and Con--
duct of Business in the Coun-
ril of States, I am directed
to inform the House of the
People that the 'Council of.
States, at its sitting held on.
the "17th  December. 1853,
agreed without any amend--
ment to the Telegraplr Wires
(Unlawful Possession) Amend- -
ment Bill, 1952, which was-
passed by the House of the -
People, at its sitting held on:
the 4th December, 1953."

(ili) “In accordance with the pro--
visions of rule 125 of the:
Rules of Procedure and Con--
duct of Business in the Coun--
cil of States, I am directed-
to inform the House of the-
People that the Council of:
States, at its sitting held on.
the 19th December, 1953,
agreed without any amend-
ment to the Reserve Bank of”
India (Amendment and Mis-
cellaneous Provisions) Bill.
1952, whichh was passed by
the House of the Pkople at its:
sitting held on the 8th Decem--
ber, 1853."
Mr. Chairman: The House will now
adjourn till 1-30 on Monday, the 21st"
December.

The House then adjourned till Half"
Past One of the Clock on Monday,,
the 21st December, 1953,





